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ORAL ANSWERS TO QUESTIONS
HON. SPEAKER : Q. No.481, Shri Satyapal Singh

(Q. 481)
N wure R @ oremy AEed, d oMU Wier | A H#A S 9 Sl aredn g b feam

B! AleordT FRIE[ W@ B Y T DR Bl Dlog LR M DI ASMT &, o aQ Feoll del § 7
I R I Ples WR H [T I1Y 3R 9 WG 7 87 Ples WR 7 81 W 35-40 Fferd |fesra
T 4 & BRU S ARA 8 IR [HA BT 9gd g91 JHAM BN 8, SHD TRV Al
7& 0 B o €1 # omue Atemw & A HA St | S @nedr g e el #ieat 7 dlee
R g & WRBR Bl 3R BIs AT 8, d SHB! IoIdR ART RT © AR KT = Bt
HISAT H I8 AT Hd qP Ui B2

it e Agw RiE: oreme WEIRd, WRAR B Ples WRS M HI A g AR 1241 daadty
AT & SRE HY AT FHfGa arrar e fiem srifRa e @1 21 e Slua. |
TR Afed werR-ueard faRa &I Fo | eI A RIS € IS99 AW &3 |
ARATSHT ST BT 35 Afderd SR Ugrel g &= # 50 i Io-|erddl b1 Jraem fhar
T gl 39 A Hs AR HATG Al a9 2008-09 W -, Houdg AR a0y
SIERET THIH BTG PR @ 8, H 0 PIs 30 B ffHaw e Ferdl & e
M &A1 H I, AR iR qebiial Rifaet il &1 ot ara @1 50 gfiR & WR e
(AR, S-SR, e ue ok SRS # 75 UiRd @ @) 9 Io-9ERdT &1 waeT 2
AT B PV R TR (e & IdeT vd Faid fJem wigeer, 59 89 ouel & T ¥
DI 90 U AP IAIEM-AEIA <dl & R 75 ARG BUY DI AMT & A 40 U= B ok
FEIA B R R IR-AHN Faiadi o1 f Ferar Suae w1 &l

N v R oege wEEd, W A A S A g ®$ 9% A8 2 6 afer o
e BTl R I-aS wEY, HISAT H d=H B oy o S €, uveg HWiA # A & oEd B
fore fram-fasmea 78 @9 € e fear & afy 4 58 tgan W Qs &3, o @
T Bl 21 H omuds HiemH | A B A | o 9rean € 5 @ Afeat § fea @
U fIsmTerd 99 B WRBR B BIs AISHT 27 IR B, a1 IIBT AR T 27
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St mem Avew RiE: oreme AEEw, WG ATS A9 WHN AR &1 AT TS T 3729l ga
e gl § 57 WeR ¥ 9d dem iR fodm, @ife 59 Afsal fsmrern g S| e

3ITAT IUTE Pl WIS H W ©, D! BRI DI g T 27 W & 9491 4 <« H FT Dl

Plee WISl el 27 Al g 1 Sawadal iR Ul § fak &1 87 9 ofadl # I8

ST ATedT § fo SRR 3fiR T ISUAR fAar0T RIT & 3R [ HIRUN BI dlell 81 fharil 87
ARIGAT, 9¥ 2007-2008 H HRNMSUIVSIC! e 1 foham a7 o, S O H I WX
W B! AR UYET G D BT BT Tbiod God AT SMTH Ho THIT 44,143 IS HUY
o7l 39 RUE & JFAR TAFT AIC TSl H BRI 81 3.9 ufed @ © ufiwd, sagd o
4.3 gRRE A 6.1 e, o § 2.8 W 10.8 URE B IS # Uls S 8] TANT Bal AR
feri 3 = 5.8 ufrerd & 18 uford & W H srfdwfod & TS ¥ TSUaR fIaRor IR U9 ©
3R I U1 Ucdl W G {31 A1 &1 99 3feX 39 Aol o) o B
SHRI K. PARASURAMAN : Madam, I want to know from the hon. Minister whether

the Government is having any proposal to set up cold storages in Tamil Nadu
particularly in Thanjavur. If there is no proposal, I want to know whether the
Government has any proposal to provide financial assistance as grant to private
parties in setting up of these cold storages.

it wen Aigw RiE: 78Iy, YRD WRBR B s AN § 3R Bs I IRBRI B A 21 99
Mg & d8d Alq PIg UG 3Mal 8, A1 [Miead w0 F afrermrg § o a9 S dehar g

it & ATG@ : e Sfl, IR UG H AT TGN Pleg TRol Sqdd TR iR R # R
g1 I8 &3 3Tc], SWIGT BT 980 I8 &3 2| dAfh &R |t I8 W HHd ©RE 8 SRl 21 59 BRI

Plee WIS H 3MTe] HH TEadT § IR Ples WA & AlfId] DT BB JHAH IO Tl &l a1
HAT St U Sl les IR JHAM & HRU §& 81 8 &, S© (DAl av8 Bl AP Hag ahx =Te|
R SR S 48 B M 8, I AleqSl THR YA: Ml PR DI AR HAI?

A wen Aew Rig: I8 99 99 2 5 Fies e & i # aferdt & S Bl 39 @ 9w |
6,890 BIeS WS ¢ IR IR U« H 2176 &1 87 3o AU A AL <d &1 o1t Teb T3
FIRRAT BI TS 8 fh Ples RS & HHATRAT DI SRR Bl A7 & {7 I A-rRIdr &1 yay
fpar <Y, foy 92 wi¥ieror faan o we, a1 Jehar &d &
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SHRI K.H. MUNIYAPPA : Madam Speaker, agriculture is the most important sector
and the backbone of this country. Thirty per cent of the agro-products including
vegetables are perishing and cause loss to the farmers every year. If the Government
thinks to constructing cold storages in every district, they can construct them even
with the amount of loss which the farmers are suffering. May I know from the hon.
Minister whether there is any plan by the Government to construct cold storage in
each district of the country or on the basis of cost-sharing with the States?

it wen Arew Rig: ARG, IRT WER B R T R B N FF Ao T S AR
e M W em a9 § SR AR W A o B 3 geR 9 diee T SR IS0 AR B
TSl & Wl TEH 21 $9 Aol & ded [hdl W el | Brg Wi I MeM 9941 Fohdl Bl
SHRI K.H. MUNIYAPPA: My question is specifically for district wise cold storages.
it e Aew R Rfacarss a1 38 981 8, o &= 991 39 gfer & fag gae 7 &R
el WSB! ATAADT BeH &, MgSAT~ & GAND &SB! Aol & Wl &l

AN o Rig aqa ¢ oege wEIey, A HA S 7 ol dEl [P eH afes! &d gl e
TfE g8 <7 2 T <iid § PIs Plos-CNS T8l BidT 2l 3PR bl Afdd a8l Plee-LNS
ST ATedT § o Afe! od 21 3R dis W AfR Blee-¥eRSl a1 I df R S9 3T
IfRFST ? ot I8 ToId Bl AR SR U A N <lip H PIs hles-YeRSl -8l 8, 89
A 50 A B § <d BT AT FEl [ &H Al < &l ST Aaed 7 6 Aadl afest
S g1 1 @ Iy ! Aferst $?

£ e Agd [ ¢ oregen S, AiSYEl <1 BT BURT U HIUGS 8, 98 UsTS! Il & oY 3l &,
YRR oAl @ oy e 8, WA STEl & oy ool g1 34l U & UeRiivad! iR Afgerait
& oY ST 8 3R AM S0 & fY 3felT ©l 89 didbdlssl A1 dargdargs |fedel T8l od
g PN & Ied <
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(Q. 482)

KUMARI SHOBHA KARANDLAIJE : Madam, I represent Udupi and Chikmagalur
constituency in which naxal activities are active. In the last five years, five civilians
were killed by the naxal attacks. Even in the answer, the hon. Minister has mentioned
that there is naxal activity in Udupi, Chikamagalur and also in Shimoga districts. In
the last ten years, around 5000 civilians and around 2000 security force personnel
were killed by the naxal activities in different parts of India. The majority of the
civilians killed is tribals. They were brutally tortured and killed. In some of the recent
naxal attacks, there was a failure of anticipation of events and good counter measures
in place. For example, the Jeeram Ghati incident happened in which Congress leaders
and other workers were killed in the attack. After this incident, a large number of
police personnel were killed in Jharkhand and other places of Chhattisgarh. Why are
the security forces not alert in such Maoist affected areas? Why are the intelligence
inputs not available in such areas? Why are our security intelligence agencies fail to
sense these issues?

T R 2 oTegE HedT, WA 6wl T S e UBT © SR S 1 a1 IR gud Wy
L & BB 8 db STH IS &l AN I B Py Io¥ 59 AT TS  ywrfad g1 = &
TG g8 €, 39 T B W BIS THR TE AHhal 21 oifh 37 a1 @t "geit @ Ja & oy,
HRMaTE Tffafey o1 e & oy WeHR & gR, T8l W g9 Hed I M 2 iR @
SRIER WRBR B GRI JTdT BHeH FoIU Sl %2 & 314 59 AIAAlE & GRI DI Sl & & b7 yrdt
e A AT & g il g1 H &1 77 (U [ FATT W U FHIE d8% DI Y| Taierars 3iiR
HIAETE B FAAT A 50 < B o ™ & g g9 ool a1 8 =1iey, 39 R |qHier
98® ot g a¥ e € f6 S8l W) emawaddr Brfl, 81 ®HoR dad Al SOrd, offde |r &
A S BT AIEG U8 7, o ArIid Ugd & HRUT I8 "ieiae R 9gar S & g
I GART H1 A1 8 FHEE HAT| S & I e T8l §, A1 sfev-fedey § S &F @
T @& g ff 89 WBR & gRT -1 8 Wbl 8, 39 AR vl W &A1 fa=r far &
3R I g H TN SIS T TR B gDl 2l
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KUMARI SHOBHA KARANDLAIJE : Madam, the Left Wing Extremists are using
weapons like AK-47, 303 Rifles and HE grenades for attacking security forces. But
our security forces especially in the State Police are using only the old weapons like
the guns and other old weapons. How is it that arms and ammunition manufactured
abroad reach the extremists? How come our State borders are not secured properly?

Also, Madam, there is a huge shortage in the number of IAS and IPS officers
posted in the State. In Karnataka there is a shortage of 81 IAS officers and 57 IPS
officers. What action would the Government of India take to fill these posts of IAS
and IPS officers in the State?
A & ¢ 1] SR B [oT¢ W 7o go Bl 189 Br$ Q|

.. (eraE)

N o R A srede o, I8 91d 9el © S ol wrsdl # SifoRe il §, a8 SR
e Yo 3R BN Aol 3fFs Yo B & R[GRTel DRI & SMER W & Bl &l 394
HE A A9 T T P T we gfod & uw R o duwd B A1y, 9 orew du=y € afed
I 3 dU I U T8l §l Bs ARBR D gl g8 R ferd WA Bl w1 & forg 3R
A1 B AT g AfSAZoe & oy Wl F9g 9T IR Gl Jodl &g ol @ 3R ufay I8
T T T D B AHR S R STAH IIg ol §l 399 I8 98 DI § 5 e
A DI fIedrd 3§ dBR B9 AU T B Yol BRI DI do-siadas B Gd Al Ifa B
ol ff PR @ FAITAT S WA AR € AT ITh! HIT-3MTSE R § S Y4 AR A B!
BRIl 81 Wb |
MADAM SPEAKER: Shri Pratap Simha - Not present.
SHRI C.N. JAYADEVAN : Madam Speaker, the Minister stated in his reply that

naxalite activities cannot be suppressed only through the police action and that social
development must take place in those areas. I speak from experience. I say this not
with pride but I am a former naxalite and I participated in several actions in Kerala
during the Sixties and Seventies. After the Land Reforms Bill was passed and
practically people came to know that they can get land and minimum wages, people

stopped getting attracted to naxal movement. Can the Government compel the State
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Governments to take action to pass land reforms bills and implement it thoughtfully in
these areas? The Government should make it sure that the poor people do get their
minimum wages. It is not Rs.100. In Kerala now an agricultural worker gets Rs.600
and women get Rs.400. Can the Central Government take such an action to compel

the State Governments to provide more facilities to the poor people in India?

N oA R AT S1eeT Sff, B WRGR gRT SNER I9Y I9Y TR UsdTgonl I INBR Hl
SR @Y S § At S ot =gAaw 999 Aoig)l ot iR 8 98 ead a9 S e 99| e
HATGTT A T8 TSATSOR! I a8l Bl STl & olfdh fhdl 7 fheft ey & aaR IRd ORaBR
SR Sl B 7 R TR a@ ofs ReiRi fId &1 d@dy g 9t 50 AR F T8 e B S
g 6 I ofs Reri fad &1 g9rdl a¥ies & 37 379 a1 3§ AN |

S A AW ¢ WY T Sfl, TIRA FHRIT BTG W g8 SATEl g1 3 | St | At |
gré Y g4t 1 N BT b 27 Nl § I 16 ol 39 Tagede &1 gaEn 9 y9ifad g 3R
3t T& d8l 71 T VLS B gD 21 o TR d) RAT A8 T P T8 B Tl # S 107 AW
DI J1AT TEl BIll, dfeth AISAATE Bl WRHT IO B T Bl 12 W 14 Wi b el 4 SRAR S
aTe], B AT 21 BRI 1 Yoy s e H |e T8l & U Iy H Sa1d Usdl ® Al 9 gAY
IR H AT S &1 SRIe A o g HBRIG, ALYQyl, ISl IRES Ua¥l 81 31 A1 8
FH SN & U ¥ R R vt el & qeR i de IS U AT &1 2§ arfes aft e
A TTRACAdIE Bl THRT A & T ?

£ o Rig: AT sreer Sfl, Aisldre @ ol Bl I JTSe R & oy # WPR Bl g
5 al TSIil (AT & HSIRT B 3MaeIdhdl Bldl ol 3W &M H [@d Y 9T 20-25 & ugdt
S Y, S ARIEE | YHIad 8, H 9 ISl @ A% A 3R SRINGCR SRS el B
doe garrs ATl 39 < 1 ARMAE & ddhe I o feam & forg @ orifa 8rf, 59 dod |
& 39 TR faRga =@t @t € <R orifa (&t g

st arora s eft @ AR oreNel off, STR QYT @ AU S W ol YRR e @matlRas
fafafeal & forg et 8 ok A3 g 81 & BRUl EHT b forg W el 81 gRumERawy
e fid, TR TREYR IF R SMaTTHE a8 # gar g1 39 & # Trel wisiardy
e 98¢ UUTdl © d1 AEadt el ® Jiffipar oruwrefl iR BRR SATHT SruRTe SuTent




12.08.2014 15

HIATETA B Aeg A ARG A o Aracii &3 § IR0 o o 8| 50D TRV AHATERI| &
3R el & muIiRAl | 3/de qell Bl AR 81 39 SMeN © araee Wl 98l @i i BIs
BRATs el Bl 2] Jd WPHR R IR Yo DR 7 59 AR PIg & 71 o7 21 § Ay
TE WA ST A B dredl § [ R ARG & BRR AR S SURIE], Sl SruRifees wifafey |
HARNATSAT B Feg d foa € R S2 Ths BT HH YRA IREGR HU? S FRNarS! S 36T
IR A B, T 39D [Tog I WRPR HRATS H?

£ o [ A sreer Sfl, I8 91 W9 © b AN sl © SITAURT TaACe JUalTdhd
3 9 B Jor 1 | Afh Bl &l i VA VeRcRIRE & [d%g BRars 5T BRI gRT Bl
S 21 31d T RIT BRATS g8 o, F91 WA g, U 3R Afd H¥ ghided a1 ST FHhT 8, H

39 GIY H ST WRBRI A W q7d B |
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(Q. 483)
ST, WO WAt ¢ A S of, UM & 39g § AW HA SN 7 1 Same e g

I YR ol ol & b Uiy WHR AJU & B b U fhal e o, I8 FE quidn g

I T & HeEEad IQ A & AT TSRS B, it et Al X % € HAE BT 7, T8
AT o Idfed dxam B, A UL AL & A e ufl. &, g ge wae e € 5 uew
{7 12 A/, 2012 DI Y fHAT AT 3R IWHT A WHR 7 10 SHa¥, 2014 &1 &
ST AT ® fF I8 #H gN gY M ST WER F T HT IR $¢ AT I8 A9 ABR Sl
gl 98 AT 78 off & I8 ¥sd a0 & T8 N IR R A7 IS B e .. Bs 3l &
TS oAl| 9 A1l 9 T YeliaR]cd SRR DI ATl a1 1T ST S99 7| 3= 314l el ©
fep fTeT Potaer ol sregerar § e Juraxn Al Aaradd| IR Aeel Ao TR B g o
W F@cel RUE ooft Afe 39 Folr & qre A Farek §id U &1 A A IR G S 9@
T 7 o foral qarcvelt Ruifén fder & afe’ TRaT 9 g & iR O UA.T9.8MR.UA. &I emd
fpar 8 99 & R WRBR .U, IR JE. 0. AT BT el dawar FIRET § @ @Y
BIERCEEIE

A fova Rl @ srewmer wRlewn, A 9o 7 98 FEl {6 S MioRe oW g9T ©, Sud!
Rare o &l fdgR AR | RUIC #wars 15 8, 9 S9H YR ¢ Rule 3l d& T8l 31 ¢
cIfh ST TSl g8 €, 9@ RUIC oS 2| 919 O YR <o Rure 78 omnft @ &9 @t S
W HNATS el R Fbd | [J8R H TIed 34 ied © 3R 7 dix fefgaes € R afer uiRan
SAATHT YIIM BT TAT ST 21 8 AT FaTeRell sl Reg ofd & 3R R 4 apren tm Refrst
F W UB BH T Ifearsore |ficfhde &1 Sraem od € iR Rue Wt o € W & A

TRE BS Tdlhe Hid B

ST, GO At ¢ HA Sfl, U] ggd-dgd g | 3R gl 9 © b S gl Jrem
MY TAIIdl A ofd §, SUH |idg dI Bls 3O 8l EGd © (b SAh! W AT off SY| aw
YT T8l A AMT 9 g, R [ IS W Wt A AD! S qab A1 s St 7 Sl w7
ISR b MURIEAT Pl SfTaTSIEl B! S b, SOD foT¢ I $ollp H URA--UTA I TR WT0R
SThRCFIR SaclY 8T a1feY 3R 84 I8 Wl |wHs™I a1y & S 1200 fheiriier YRI-AUTA &t
AT B, TR I A B W F wd < A 99D qHe I8 @d v Wt T8 8 gafery AW
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MU 3FRIY & b g9H Uh AT & d8d STFgdR AIe AR g ¥ H HH DI ATSHN ot
ST 8, T SR 36T BIS X ol aidl © IR MU § FfIBIRAT MR dldbdd AHfa & gRI
) @ AR a7 FR < S B

T SO o Rg © b R 39 HafTod § WeRA O 9a, dihe 3R e FRET
afafey fH1 &1 gaTed B BT ST B AR WY I & AT 82
A v Refigy © A, AT 9e 1 W8l del [ 53 Sl Whi| B 8 &, a8 fSigae
¥ F1e] B 7 IR el 7t fefgae daa &9t B, et sregeran agt & Riamfiery (S1.4)
FHA ol IFD oY 89 AN I8 918 2 © (b TS Al a1 g8 @, offdhd MgSalsd &I e
B T ¥ A TE B R, 3HBT B AN SIS o1, O |idg 8k O Al TH.UALT. B §
3R AR dgd s BRI €, AR g f[IgR A g iR fagR 3ik =urel &t i R g, gt
(Fer W 9) Bl 2, S99t g9 |nT Ao w2 fF smuet ff g9 @ o a1yl 10
RAT B A 9 AT IS BIAS Bl 0 Add¥H TR HS Taldbe HR @ g TH.9N. &7
Sfibfeell g9 Il BT AT, PR SWH HeEl 78l 8l %8l & dl S9H 89 arl Srivfacsd 39g
BT ... (raeT)
N AT TSRS WH : AN el Heled], Hal Sff 4 S SR "ol ®, 99H forar wan &
“Guidelines of the BADP have further been amended in February, 2014.” afes #x1
9% I8 © f& Who are the members of this Committee? St HHT 9918 T8 &, S dieR &

TH.AS. €, 3R Se S9H ARR T8l g1 TR (R1ae)
A D& : I8i- qard gl
A AgHIE TSV @A @ IR TH.UIS. Pl S Saefs e [T AT A T I© 594 39S
fpar < e § A1 TE?

O U UE ¢ 5 S de] oA # @ited € S e § O SAS B ATty | S
oSt TS B PR ST ARy | R IE fha O Aehdn © AT e, € H ST Aredr g2
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TE WAt (st v i) @ oreme AR, 'R TR W WA Y N SR fean ® 9 9 e g
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(Q. 484)
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AU 39 IR BN WRBR ST qolc a8 © 31X dolc oM I Ugcl Sl ISUfa Sff T STFyuTyor
g7 AT fb 89 Ueh I AT @Y & 9g Ha1 UrH Rgars AIen, SR 6l 8 39 ¥ & & Sid
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2 qIE Hed |
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& [ | I HSe Sl Bl 9% Yo <
DR. TAPAS MANDAL : Madam Speaker, it is a fact that nowadays agriculture is not

a profitable profession. Forty per cent of our farmers are now on the verge of leaving
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their profession as agriculture. The Government is investing more money on
agriculture rather than on horticulture. If the Government will invest more and
subsidize the area under horticulture cultivation, particularly the areas where flowers,
vegetables and fruits are grown, then it would become a profitable proposition for the
farmers. I would like to know from the hon. Minister if there is any scheme proposed
by the Government, to help farmers remain in the profession of agriculture, to make
the farmers happy by investing more in horticulture so that they do not think of
leaving their profession.

st e Ae R wRed, I BN s Ao & d8d g I @ N Sd § eiR Swa
e A W & W R fHAE B A & U AERar @ SRt 8 IS WX W Udh qETar
dIS B, D W | ff g9 ISR < §

AT S7eAE : 7 SR Ga TR |

SHRI R. DHRUVANARAYANA : Madam Speaker, the present Minimum Support
Price mechanism is applicable in respect of only 25 crops. ... (@)
3 STEfeT ITe : ey weled], #1 Al U A & oy Par 2l
A Jremet : MAFHE [UIe oTee W 9gd a6 BR o o

.. (eraE)
SHRI R. DHRUVANARAYANA : The majority of the farmers want it for all crops
including cash crops. The present Government has enhanced the Minimum Support
Price in respect of the crops like Ragi, Maize and Bajra by Rs. 30 per quintal. During
the year 2010-11, the Minimum Support Price for Bajra, Maize and Jawar was Rs.
880 per quintal. During the year 2011-12, the UPA Government enhanced it by Rs.
100 per quintal in respect of these crops. In respect of Ragi, in the year 2012-13, the
UPA Government enhanced the price by Rs. 450 per quintal. But the present
Government has enhanced the price by only Rs. 30 per quintal in respect of Maize,
Jawar and Ragi crops. My submission to the hon. Minister is to extend this Minimum
Support Price to all crops and enhance the price to more than Rs. 150 in respect of the

crops like Maize, Ragi and Bajra.
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SHRI B. VINOD KUMAR : Madam Speaker, the main Question is related to
according industry status to agriculture.

The Minister in his detailed reply has stated that the crop loans which are
available to the farmers are at more favourable terms than the loans available to the
industries sector. Further, in his reply, he has also stated that the agricultural sector
has been identified by the Government as priority lending sector, which constitutes at
least 18 per cent of the total loan portfolio of the banks. Crop loans are provided to the
farmers at a concessional rate of seven per cent per annum with three per cent interest
subvention for timely repayment.

I would like to know from the hon. Minister whether the Ministry of
Agriculture had verified this figure with the public sector banks and also with the
private sector banks. Except the Regional Rural Banks, which are lending loans in the
rural areas to the agricultural sector, the other public sector banks and the private
sector banks — though they say in their Balance Sheets that they are lending 18 per

cent of their loans to agriculture on priority — to my knowledge they are not lending.
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In fact, to my knowledge, they are not lending. Is the Minister verifying the
implementation of this priority lending sector with the public sector and private sector

banks, along with the Finance Ministry?
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(Q. 486)
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ATt faT 8 99D IR 3D TThIRAYH & 39 I 46 AN BT ART AT, oAfh gaAR sy
& f29E ¥ 52 @R AR Y| IEGAN & 91d & fF &1 oM I foddl U@ &l W FRwR fan

T, Ag H wA St | S s g2

3t fovs RSN @ w2, A 9ew o R & ofids Ay, SuH =g ¢ MR vl 99y &H
g, safoy # WY @iEe W A1 F1Edl gl 3R AR FeR S WRR 3R e TaHic & BIR |
3R B, ST AT WG 1 B8l &, 98 Fol © A1 89 ol e TaHe | Idl iR | §31ed &
FET # S ard oMt B, SHS AaIad AT 46 T, ST W 39 IR ¥ B 3R 7 PGSR H T
ST IS ARG WY Uil Afex S JaAras <1 &, Sl AR §AT Al &, SUD e ¢ {1 Bl
a8 Harao W1 et 9 Refist far g, S dex &1 IR 2l
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12.00 hrs

PAPERS LAID ON THE TABLE
HON. SPEAKER: Now papers to be laid on the Table of the House.
THE MINISTER OF HOME AFFAIRS (SHRI RAJNATH SINGH): Madam, I beg to
lay on the Table a copy of the Governors (Allowances and Privileges) Amendment
Rules, 2014 (Hindi and English versions) published in Notification No. G.S.R. 518(E)
in Gazette of India dated 21% July, 2014 under sub-section (3) of Section 13 of the
Governors (Emoluments, Allowances and Privileges) Act, 1982.

[Placed in Library. See No. LT 690/16/14]

THE MINISTER OF STATE OF THE MINISTRY OF TEXTILES, MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF WATER RESOURCES, RIVER
DEVELOPMENT AND GANGA REJUVENATION (SHRI SANTOSH KUMAR
GANGWAR): Madam, on behalf of Shri Arun Jaitley, I beg to lay on the Table a
copy of the Statement (Hindi and English versions) on Quarterly Review of the trends
in receipts and expenditure in relation to the budget at the end of the third quarter of
financial year 2013-2014, under sub-section (1) of Section 7 of Fiscal Responsibility
and Budget Management Act, 2003.

[Placed in Library. See No. LT 691/16/14]

THE MINISTER OF STATE OF THE MINISTRY OF SKILL DEVELOPMENT,
ENTREPRENEURSHIP, @ YOUTH AFFAIRS AND SPORTS  (SHRI
SARBANANDA SONOWAL): Madam, I beg to lay on the Table a copy of the
Outcome Budget (Hindi and English versions) of the Ministry of Youth Affairs and
Sports for the year 2014-2015.

[Placed in Library. See No. LT 692/16/14]
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WA SR ARG #AT H g #A (st fee @=e) : welew, # fEfaRed o3 @ gh-ua
e (FR=E d2ar SISl |WhRoT) FHT Uedl IR &l g

[ N N

(1) 7ol Bicarsond fafics dom SdRe faumT, e iR SdRe #3Ted & €19 a8 2014-

2015 & foTY g1 TSIl A9 |

[Placed in Library. See No. LT 693/16/14]

(2) wera wicargor fafice T SdRe fAuRT, RN @R SdRSG #31erd & 9 99 2014-

2015 & foTU gaim AT SATus |

[Placed in Library. See No. LT 694/16/14]
(3) THARNS 3RTdel s vos firked gfea fafice don Sdve fawm, e ik Sdka

HAGT & 4 9 2014-15 & g gorm wwsian oA |

[Placed in Library. See No. LT 695/16/14]
(4) ArogCE UUS STAWIE SieAT fafiics o Iakes faum, | &R Sdvd 43T & 4

ay 2014-2015 & foIg ga1 GRSl S|

[Placed in Library. See No. LT 696/16/14]
(5) FEHYA deil BicasoR HRUNTA foffics Jorm Idvd faum, W 3R Ia-d AT ©

4 99 2014-2015 & foIQ gom wwsitar o |
[Placed in Library. See No. LT 697/16/14]

(6) T Bftdew wicargord fatfics den SdRe favm, RN 8iR SdRe #3Ted & did

ay 2014-2015 & fofQ goT |HSIAT ST |

[Placed in Library. See No. LT 698/16/14]

(7) BEAZOR 08 Hfdhed ATAUDR fotfics qen SaRe favm, [\RE 3R Save #391ed &
drF a9 2014-2015 & ol BT AHSICT STI |
[Placed in Library. See No. LT 699/16/14]
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
KIREN RIJIJU): Madam, I beg to lay on the Table:-

(1) A copy each of the following Notifications (Hindi and English versions) issued

under Section 11 of the National Investigation Agency Act, 2008:-

(1)

(ii)

(iii)

(iv)

)

S.0. 580(E) published in Gazette of India dated 27" February, 2014,
regarding appointment of ‘Additional Judge’ to preside over the
Special Court under Section 11(6) and (9) of the National
Investigation Agency Act, 2008.

S.0. 1404(E) published in Gazette of India dated 28" May, 2014,
regarding appointment of ‘Judge’ to preside over the Special Court
under Section 11(1) of the National Investigation Agency Act, 2008.

S.0. 1075(E) published in Gazette of India dated 11" April, 2014,
regarding appointment of ‘Judge’ to preside over the Special Court
under Section 11(1) of the National Investigation Agency Act, 2008.

S.0. 1914(E) and S.O. 1915(E) published in Gazette of India dated 28"
July, 2014, regarding appointment of ‘Judge’ to preside over the
Special Court under Section 11(1) of the National Investigation
Agency Act, 2008.

S.0. 888(E) published in Gazette of India dated 25™ March, 2014,
regarding appointment of ‘Judge’ to preside over the Special Court
under Section 11(1) of the National Investigation Agency Act, 2008.

[Placed in Library. See No. LT 700/16/14]

(2) A copy of Notification No. S.O. 742(E) (Hindi and English versions) published

in Gazette of India dated 12" March, 2014, empowering the Director General,

National Investigation Agency to arrest a person or search a building, conveyance or

place or to authorize any officer subordinate to him to arrest such person or search
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such building, conveyance or place issued under Section 43A of the Unlawful
Activities (Prevention) Act, 1987.
[Placed in Library. See No. LT 701/16/14]
(3) A copy of the Home Affairs, National Investigation Agency Senior Private
Secretary and Stenographer Grade-I Recruitment Rules, 2014 (Hindi and English
versions) published in Notification No. G.S.R. 540(E) in Gazette of India dated 25
July, 2014 under Section 26 of the National Investigation Agency Act, 2008.
[Placed in Library. See No. LT 702/16/14]
(4) A copy of the National Disaster Management Authority (Term of Office and
Conditions of Service of Members of the National Authority and Payment of
Allowances to Members of Advisory Committee Amendment) Rules, 2014 (Hindi
and English versions) published in Notification No. G.S.R. 544(E) in Gazette of India
dated 30™ July, 2014 under Section 77 of the Disaster Management Act, 2005.
[Placed in Library. See No. LT 703/16/14]
IUHIGRT A, @ 3R AESle faavor #aea d o #@3t (sft vawRe | e a)
Hered], H ol @l Al |HT B IR SRR # S Woild $AR el St & RN W
fferRad o= |qwT e W dn gl
(1) () T PN feafdene™, s76a & a9 2011-2012 & d1¥® ufrded &t & fd
(Tt a2 3RS Hwanv) |
@) s By feafderey, s7ha & a9 2011-2012 & ¥ oEmsit @ U6 ufa
(=Y T2 3RISI HDHROT) TAT I TR @it yfide |
() ST BN faeafderay, % & ay 2011-2012 & HRIGIU & WRBR GRI
[qHlET B U vl (R qem siErell v |
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(2) IWgaa (1) ¥ SfewrRad U= B FHT Ued WR & A gU e & HRor i drer faavor
(fR=t o 3RSt <vanvo) |
[Placed in Library. See No. LT 704/16/14]

(3) ®ut 3rfafH, 1956 H' aRT 619% B 3fawd FF=faRad T & UdH-us ufa (= qen
ST HwepRon) -
(@) () 3N TH-ESKIST SqATHT DU faffcs, Yaiwar & 99 2011-2012 &
HIIGRU] DI TRBR GRT FHIEA |
(@) oNfeen TI-Seol Saawic DT fafiics, Yaiwar & ay 2011-2012 &
Y Tfded, dEmRIfard ok qe 39 R Fas-Aeearias & feufomi|
[Placed in Library. See No. LT 705/16/14]
(@) (TH) G99 TH-SSverSl SN fafics, deiie & ¥ 2012-2013 & BRI B
ARBR gRI AHIET|
@) UE TH-SSSl prane fafics, dEig &1 a¥ 2012-2013 &7 a1f¥d dfode,
TN ol T 99 W Fi=d-Aglaiersd &l fewfori|
[Placed in Library. See No. LT 706/16/14]
M  (vp) fEATad Tee U oot draneH fafies |, e &1 a¥ 2010-11 & HRI@R0T
B ADR gRI FHIe|
@) fearae uqer vl g pranee fafies, e &1 af 2010-2011 &1 affe
fded, JETifard o a9 R RiEs-weeaias @ fewfn|
[Placed in Library. See No. LT 707/16/14]

(4) Sugaa (3) ¥ SfcwRad U=l @I THT Ued W & H gU fder & HRUT S arel A1
faavor (fR=q o 3ol dvanso) |

(5) fwiferae o=l 1 voh-ua gy (fe=d qem Sfoh wivanvv) -
(W) 99 2014-2015 & oY @RI TRIRHRUT FERT AT B a1 faga A |

[Placed in Library. See No. LT 708/16/14]
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@) a9 2014-2015 & U @TET THARHROT I AATAT BT TROMH |
[Placed in Library. See No. LT 709/16/14]

(6) H=ra PV fawafdeme =™, 1992 & &7 43 BT IUART (2) & 3T R
AT HIUY/1/584/A1L410/05 ST 07 WBRAN, 2014 S HRA & ATWA(8D TSI H Feb1130d
gAY o e e gR1 SUIERIT 3R FRIfTeh IUTIRIT JoIT 31 |ARIAI Bl UaT HRA b
forg feafaernea & Serid T9RIE & MRS &1 AT & fg uga srearas a9 1 ¢,
P UdH gfa (FE=r qen s Ao

[Placed in Library. See No. LT 710/16/14]
(7) Ay A AfAFTH, 1955 B GR1 3 B IUGRT (6) B 3icia FAfaRad srfergzail
P UH-USH ufar (R qerm Rt v -
(Tep) QR (FRIA) GERT GG 3M1<e, 2014 ST 28 IJells, 2014 & HRA & Io0F A
SFTGET AT HI03T0 1906 (31) H THIRIC garm AT
(31) HI0SMM0 1907 (31) ST 28 TeIls, 2014 D WRA b IS H YR AT AT qAT
e g~ U ay &1 3@y & forg wiRa # ST fhg S arer dfedrad
Rrarmrgs & fafcei & sifergfea far mam 2|
(<) 10370 1908 (31) ST 28 J[ATS, 2014 & HRA @ JASTUF H UHIAG T3l AT T
s gR1 i ay ot 3rafy & forg S SfeaRaa wearsse Sdval @ fafcemi
®I sffegfad fvar T gl
(TR) <HI03TO 1909 (31) S 28 T[lls, 2014 B HRA & ASTYF H THIRIG FAT AT AT
fSrae g™ vRa 9 I a1 smanfaa feg 99 arel, Sad SfedRad, S @
100 "ferd STt faer Msr & |rr=g fafeei & fFaiiRa fear mam 2|
(af=) HI03MO 1910 (31) ST 28 TS, 2014 & WRA b SIS H IR 3T AT A
e gR1 28 S, 2013 I ST HAT HI0M0 280 (31) H By Fenew
feg M7 2
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(T8) D030 1911 ()T 28 T, 2014 T WRA B ISIIH H YHIIT 3l AT AT
e gR1 a9 Ay @t srafd & forg AN fy oM arel S SfealRaa srfim
IRpI @ fafreeEl &1 FaiRa fear w2 2|
[Placed in Library. See No. LT 711/16/14]

IUUHRT A, @ AR Adoe v d3ea § o @6t (3 vaare adtia aa)
e, # faftre w9 fasme oifdfrm, 2009 @t aNT 52 F SU-URT (4) & Iida fafde =@
fasm (s 4 aq) (deem) M, 2014, ST 21 94, 2014 & 9RA & A90F DI ST
=T FOH0M0 137 H THIRIT §U U, DI T ufd (T T2 RIS FwhRv)) F91 Ueed TR &l

gl

[Placed in Library. See No. LT 712/16/14]

ARG = 3R AfERar #aea # o w3t (sft gevH wm) ¢ "o, # e faRed o3

[T YTl gl g -

(1) (Tp) T REST BR & iATURSHel BULIDHTS, DIABMT & a4 2012-2013 & dMYD
gfuded & U afa () o RISl ApR0T) oM amuiferd o |
(@) Ted REST BR & sifafufswel gU€lats, Hidhal & ay 2012-2013 &
HTRIBIUT B THR GRT FTHET B U uf (FF=r T2 s damvo) |
(2) SWaa (1) ¥ SfcwrRad U= B FHT Ued W E@H H gU fIe & HRUT S arel
faaRoy (fR=it T2 RISt Hvanwo) |

[Placed in Library. See No. LT 713/16/14]
(3) (Up) -TerTdl SRECE ®BR SHEE A Wi fag Aecivd fsaufaferds, a=1g, & a9
2012-2013 & dAY® Afades & U ufa (R qen SRl Axamvvr) den oramRifard
o |
(@) et $RESYE BR SHERHT 3% 1= I8 Aediue fesqufaferdls, a=1s, & ay
2012-2013 @ BHRIDBIUN Bl AREHR R FAHIET ©F U Ui (R e s dvam) |
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(4) Iugaa (3) ¥ SferRad U= ® W91 Ued WR & A gU e & HRur i drer faavor
(fe=t e el o) |
[Placed in Library. See No. LT 714/16/14]
(5) (vp) =erel SRe[E ®R & fasjerell 2ueidts, <8vigd ® a¥ 2012-2013 & dIf¥d
gfaded & U afa () e SISl Hahvun) doil IEraiferd of e |
@) T SRece ®R & el 2ueiate, <evgT & ay 2012-2013 & BRI B
WRHR GRT FHIET B U gfal (B qem s dxm) |
(6) S (5) H SfeetRad w3l BT AHT el IR & H gY e & BHROT SR aTe
faavor (fR=<i o Rt dxanwo) |

[Placed in Library. See No. LT 715/16/14]
(7) (vp) @R faderT< e sRecye oifw Refafercem ¢ vos Ree, dee & a¥
2012-2013 & A& Ufodew &t Udb Ui (Bl qem o WxhRon) qen
ETaRIfeT o |
@) @l fGaer= e $Reeye it Refdferes™ ¢fF vue Ree, wed & ay
2012-2013 & BBV Pl ARGR GRT THIET &I Yo Ui (Rt dem s
HEhR) |
(8) Sugad (7) ¥ SferRad T3l d1 WHT Uee WR & H gY fdeia & HRur i drerl faavor
(fe=Y o 3ot wvepvon) |

[Placed in Library. See No. LT 716/16/14]

(9) (vp) Ted RESHT BR & Weel gueldts, harEE & af 2012-2013 & dTN®
gfided &1 U afa () o 3ol Axahvor) doil oIEaraNiferd o |
@) e ¥Reee WR ¥ Feoll Tvdiate, RieaE) & a9 2012-2013 & HRIGRU G
WRHR GRT FHIET DY U gfa (B qen st dxm) |
(10) Swgad (9) # IfedtRad U= BT AW ISl W WA H §Y (Ie & HROT ST aTel]
faa=or (fR=i o 3Rt dvanvu) |

[Placed in Library. See No. LT 717/16/14]
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(11) (Tep) 3fefl IR ST TR R BR & fBaln gvdiats, g7 & a¥ 20122013 &
¥ wfides @t g ufa (RS qem sRoht dvavun) dorr oramRifard o |
(1) 3l TR S R sRESe BR & f2aRy eveidts, gag & a9 2012-2013 &
HTIHOT B IRBR GRT AHIET B Y gfar (Rt qem Hsh dvamon) |
(12) STE (11) 7 SfeetRaa Tl B FHT Ued R @ H gY fdea & HRoT g9 arel
faavor (fR=it qer sRoht dxamo) |

[Placed in Library. See No. LT 718/16/14]

(13) (V@) dfed dveara Swreaw Rece wR R ffvimel evdiae, 8 fieell & av 2011-
2012 @& qI¥® wfaded & U afa (R T2 SRSl R doT oIEraiferd ofe |
(@) dfed dreaTd Suerd REeT BR & fhiidel sueiats, 75 faoell & a9 2011-
2012 & HRAGIU DI TRHR gRT FHIET BT s Uiy (= T2 st dvanwo) |
(14) SWgaa (13) ¥ SfcaRad w1 HI F91 Ued R @ A gU fdera & HRU1 g2 arel
faavor (fR=<i T 3Rl dvanvo) |

[Placed in Library. See No. LT 719/16/14]

(15) A USIDHE HIZ¥ YUS STAUHC DHRUANIH qT FH-eraaar s faumT, arfos
T 3R ARG HATer & a1 a¥ 2014-15 & oI Y FHSIAT SMU DI T i
(fe=t T2 3RSt Hvanvo) |

[Placed in Library. See No. LT 720/16/14]
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12.02 hrs
STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 12™ and 23™
Reports of the Standing Committee on Petroleum and Natural Gas on "Safety of Oil
Installations’ and "Functioning of Oil Industry Development Board’, pertaining to the
Ministry of Petroleum and Natural Gas®

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Madam, I beg to lay the
following statements regarding:-
(1) the status of implementation of the recommendations contained in the 12"
Report of the Standing Committee on Petroleum and Natural Gas on
‘Safety of Oil Installations’, pertaining to the Ministry of Petroleum and
Natural Gas.
[Placed in Library. See No. LT 721/16/14]
(2) the status of implementation of the recommendations contained in the 23™
Report of the Standing Committee on Petroleum and Natural Gas on
‘Functioning of Oil Industry Development Board’ pertaining to the
Ministry of Petroleum and Natural Gas.
[Placed in Library. See No. LT 722/16/14]

* Laid on the Table.
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12.03 hrs

(11) Status of implementation of the recommendations contained in the 58t Report of
the Standing Committee on Agriculture on "National Agricultural Research System —
An Evaluation’, pertaining to the Department of Agricultural Research and Education

(DARE), Ministry of Agriculture”

IJUHIRTT A, @rE AR AEeie R d3ea 3 o @5 (37 adre it aFa)
HeledT, # S0 Wolld PAR qifera™ By ga iR e fawrm (Slmss), $i d3rem |
R T DR AT Jullell- U i & qR H Hivgrdl wrg Affd & 584
gfiaed H sr=ifde RpIRel & Sl o R & a% H U Jaxied 9T Ied UR & gl

* Laid on the Table and also placed in Library. See No. LT 723/16/14
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12.04 hrs

CALLING ATTENTION TO THE MATTER OF URGENT PUBLIC
IMPORTANCE

Need to set up Saraswati Research Institute for revival of the river Saraswati

it I AT BeRAT (IrETE) ¢ HEIGT, § S e, T4 ey qen i Shviigr w1 @
&I A Alh W & (g (98 & AR ST =medl g 3R S 31RE el §
fp 9 39 G g <

“TRE@AT TG DI GASNAd PR b folU ARGT fIbrd T e AT Bl
e fhy ST @Y STaeadarl”

T WA, A6t A qen T siviigrR Hw (Pelt SH WRedt) @ A ede HeledT, iU
AT 8 @1 # gaaed |
A areaet @ S|
Qolt AT WIREA @ A Qe 7 WRER T4 @ f[Agw 81 @ vy H g 9gd € Ascaqul
Bl AR FRBR BT &AM b fHAT 21 37 Fadi 7 4l 59 7 H 89R HAGT A GUb B
U G Ay 81 ARPR QT T Al A a1 A & gl AT A O R A e
CIRSR R CHRICN R CUIRS I

A 37edel Weledl, H e HIeH W Wed @ 9Wl 9ewl ¥ IRIY Hdl B Il I
TR H IR TG B IR H Dls W GEAT 8, O W IR RAF AN BN ©, I U SHD!
STHERAT Bt €, O 98 a1 SAR A1 13 B B forg omAfya € &k 9 ¥ s dewige W
A A FHd B A feAE Weledl, AU HIETH ¥ Wed W SR M i R wel fH
T A4 S fagw @ T 2 S9! # f59 THR § "ol a’a gAeiad Y& G 9D, 39
g H W Fed WY BN 3MUD HAIHH A ANIGYA ol A8 Al B9 SRR YTR BRAT Ared |
AR L& : HEIRAT S, M FB FHa aredl|
# T A BERAT 2 FEIGA], H YD T9 BT g b A0 Uh VA Heaqul v WR qrel
BT AR 31 S fEgwm & RISl ’adl § fUgel 89R1 aul ¥ I8 |1 gl A&l ol S
WIRA 1 AP Td FRIAT DT Udlldh gall DAl ot | I8 WRT Bl 6000 a9 F AT 31 qRIT gfosr
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W I gs ol o fafr REd g8 € 99 I8 91 IWR PR IS © [h ARGl & b
AETolge! 3R BSWT B S TG off, IREA-308H ARCT 8, S 5000-6000 AT YR &, S
HHY AR T AT udd | aga g i A g8l | Fagol 3R AT g9D A1 e
off AfFT Upfa § B U g1 My et ao § W T8 @ & TS| oS X Al |
& onfe ga # A= d=nfrel 7 W w® Red 6y 81 sy 4 sred e aor st
WRAR & 9T H A SIS off 9 o1 fooed) 59 Uiotde | ol | SS9 999 YR & Ieeufa ot
3fGel B Sit W 3G sl H Yeb Feeel § Y A | BRATUN ARBR & AU Feled - W g8 W
ST AR S8 feoraalt fewrg| sRamr WReGR 7 10 PRI BUT IRl T4l &1 Rargad & forw
FoR P gl 9 @ A9l 4 S aWN Wi € ST I8 99 Aepd g B g@t § B
RT3 g5t A Bl g YORI AP Ugd! ¢ YR § Garg b1 BRI gall, S8l W 24 HU
Wl MY 3R ITH I 22 HAl § qgd Hior url el 9RA ARbR B Ueiferad S = 3o
H.uq.eR, S Afferd off, Swe sfavfa sw fawa o1 forn sik a8t R e &1 & ga| gt
W 14 PU Wiq Q| g8 R T U1 Bl gR1 BT gare el

deq Wi, & MUD J1EH A FEAT HAT S A 39 AHA § $exfdq &1 & v iR I8
SHIR & & foy Radwe o) w1 g & 9@t #4f & Ragaa &1 St &9 2, it is not only
relating to revival of the Saraswati Project. TR I 99 8, I8 dRC Ah W@ RaR &
IR A B 9 i dike Rafdasoie § 99 BR de e & S weR 9 SN 3 99 Bd
|

deW, A A S 7 bl € P BN A A Wew @ U eeR 9 fawy H
SMHRN 8, AX I 39d aR H a1 IMHIRAt & {6 § 39 9 § @9 ¢ d&® 39 |eg d
FHdl §, FHI-GHT W WG 94 W S WG §S &, A8 d Wi D IMbIAoRSH, SHAT B
AP AT 4 FGRTT & IMMepialioRed o, AHI-AHY TR AT U BI0sH & 8 AR I8
g fbar o 6 oo a3 99 U1 fhar o1 f& I8 U & g, olfd a9 YR W I8
fad &1 gt 2 o aReadt 98 wRaay # g8t oft iR g9 forg #7 aah) e iRt e
DI AR B gl H M I AN PR @ g [P WRA AR B AT, S A¥D A% Al S T AT
TG G H, 3 I BT PO B U@ G W I8 "INUN Bl ot & R TA.ELY. B DR




12.08.2014 44

I T A A ARG & Aroide B S 95 W of R I[N dd, SHd! Ragad & fofg wm
S| T, FAT 3R GRG0 H o et € a1 Ue WRPpa o1 o g g

Hed Wiy, # MU AR BR X8l § fb § A H#3 Sff 9 SRg IR @ g b o
319, A HA St SfR WRd @& gar w31 off, siexeiid o R A oft, Al e R 9Rd @
9 U WP B IR & & A1 39 BRI H SRR W 8 iR aadt A7 &1 9 R |
HIRA & 3SR 92711 I8 RS 3iR 9RA & 98- A¥hid & oy 78 & anml
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AR & ¢ Ioold & 1. qTH-hR off 1 o Feed fHy gl e I W 3@ Fadt 2

... (Er)
ST, e nERae Feie (BREW): srege waie, fearaa | 1w, I, SR 3R, (crqem)
A 3reel : Iei GId S IR H HET 2] 3R A U™ IS 8 ar § gl {1 & g,
SR I

... (cFagm)
Qolt S AR ¢ A SreueT HelGd], ARRA! Sl @ N H HHIY Wk HIRAT S A Sl HEl
g, 9% WIS © (P @ AR T4l YR M 1 a1 T8l 2l IqD 8 & gA« I
T e g 1 39H |aifdd TWRar I Ife fH WM UR B g3 ® 98 [oR H Il Bl
T T A 3R SE I B ORI B T A W W8 A Sff 7 wReadt T& @1 Sy
RAT WRARFE HE I, I AEclhd HAS A ITH THal S BT Il BISH U THR A IqD

T BT gSIfad d & B [Harl g9 @ o1 Rt €, a8 967 &1 98 w9y § o
39 W fA%aR & ==l T 81 Webdll, oifchT fSHTerd § ARl & Sl S&TH §Y, Ueh ARTAd! {Aeheil
IR 3fThar H T T, 98 IRAd! doiq # fowdl ®1 Uh Iwadl fdel iR dordar |
HeTfh=ll # A1 TS| Yeb ARKA! Bl I8 €T & Sl fhedl ToiRER A Mol ® ok arg # SoRids
I PRD BRATUN A BRI §s ORI, JISRAT I Bl g3 o H ol # g | FHraoh & ™ 4
3Ih UBel AT & U SeleElG Bl Sl fhell 8, SHH b ARl HU Al 81 IH AT W AT
ARG DU A & Tl FAET QU T A8 P AISS dIeR JaTSl R S9N b TR
TR PI AT 21 T ST FEl © B o AN SHHIRAT BT THAT PIQ| AR FG T S
FHE B, IRA B YO A g /G S H AT FUAT 7, SAD! 3901 T SR IE gl W favd &
SN BT 81 AxwEdt off, g9 A=l JEor 81 I8 s W gTl § SR BN WA 1 W 9gd
TRaT & o 21 g9y # ofud Wies W QX ST DI S BT § [ AN WA T
sal TR | forn & g9 wrse arer A=rs Bl a8 b four 6 e gfey f6 wel 9 98 gw
gsl 3@ P9 JPR 9 AR W PUI BT @A RS S99 Al DI AT Sl JH gaAREs H
RGN T4 B HU H A1 8, 3R BH IqD 25 fawra qur Al e w1 [iTad wu & favar
B A [ AE AR T Bl W & TUH BF dgd TUIR 8] AR T HAT S A & A8 WA
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ToRIG H 9 J41 & 0 A fHar| A 9 7 1 981 9 &I g, g9 Al ©§, 9% W Aed
@ 3Tl Tl AN oremy welewl, W oM f onft 39 AN W AW WniesH fhan 21 EW o
b q PR ® & b sUH O ANTeI WHT 81, 98 Bl B9 AU IRB A By DR ol vredl P
IR TG B we DI @rol BT |... (cTaem)
M IH A BeRAT ¢ e ARG, W UN S BN B, 98 § 7 S DY g€ MR I G A
3! § ... (craem)
A A& 2 31T RW AT < QoY ST AU 28T &

[Placed in Library. See No. LT 724/16/14]
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12.14 hrs

GOVERNMENT BILLS -- Introduced

>i) Juvenile Justice (Care and Protection
of Children)Bill, 2014"

HON. SPEAKER: Now, we take up Item No. 13 — Shrimati Maneka Sanjay Gandhi.
THE MINISTER OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
MANEKA SANJAY GANDHI): Madam Speaker, I beg to move for leave to
introduce a Bill to consolidate and amend the law relating to children alleged and
found to be in conflict with law and children in need of care and protection by
catering to their basic needs through proper care, protection, development, treatment,
social re-integration, by adopting a child friendly approach in the adjudication and
disposal of matters in the best interest of children and for their rehabilitation through
processes provided, and institutions and bodies established, hereinunder and for
matters connected therewith or incidental thereto.

HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to consolidate and amend the
law relating to children alleged and found to be in conflict with law and
children in need of care and protection by catering to their basic needs
through proper care, protection, development, treatment, social re-
integration, by adopting a child friendly approach in the adjudication
and disposal of matters in the best interest of children and for their
rehabilitation through processes provided, and institutions and bodies
established, hereinunder and for matters connected therewith or
incidental thereto. ”

The motion was adopted.

SHRIMATI MANEKA SANJAY GANDHLI: I introduce the Bill.

" Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 12.08.2014
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12.15 hrs

(ii)  Indian Institutes of Information Technology Bill, 2014
THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI
SMRITI ZUBIN IRANI): I beg to move for leave to introduce a Bill to declare certain
institutions of information technology to be institutions of national importance, with a
view to develop new knowledge in information technology and to provide manpower
of global standards for the information technology industry and to provide for certain

other matters connected with such institutions or incidental thereto.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill to declare certain institutions
of information technology to be institutions of national importance, with
a view to develop new knowledge in information technology and to
provide manpower of global standards for the information technology
industry and to provide for certain other matters connected with such
institutions or incidental thereto.”

The motion was adopted.

SHRIMATI SMRITI ZUBIN IRANI: I introduce the Bill.

A & @ 30 Ypol AlE™) —— AU

" Published in the Gazette of India, Extraordinary, Part II, Section 2 dated 12.08.2014
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st W wwe fist (@f@n) @0 A srewet #eledT, WX fUEge SMUS H BIF Ud BTl Bl 9w
e & fofg W SiSARAT BT AT ST Tsal 81 ¥ SIS H S=d e @ uers & forg 7
DIs ASHA BIefSl &, T B FONINT Bl & R T & PN AT gl BT Bl els H
BT W Tt BT ® v Wt dIg A B el gl S 9 B U9 wEel & S frn &

fo X SHURl # ST gsar B, O TR9 Ud 72 URAR & B Ud B Sod e wrw T8

PR U @ T| FEH IRAR B BIF A SIS D Al H UG A 7, AT AR d9b b B U4
GIATS] BT Ied e A AT BT oS JeT 2 3HA T Uiaw HiSd B @ 81 el aab (e
TRATAY Bl | Yeb ATH AoH FSU Brersl 81 981 W Al 700 B WA § B Td WA g,

S NS Hael Th Tl ... (agM) 39 a8 9 T8 W I=d e &1 geen 2| Arg Hded
faemra #=1era gR1 U oy faermead @ren 11 8, fed Sad o wad T8 gl . (cgaeT)
A JehET ¢ 3MUD! a1 & &1 Tl
$it Wy fast ¢ e | B3 <re-ued W 969N UG %@ ©l . (rawm)
A Jemet @ 3MUa! a1 @ &1 Wt &, 9ol a1 der-disT 9d @ SieRd T8l gl
2 T BITBY (g IR UREW):  ALhe HBIQIT, YT G31 [T H U TR Hel SOl bl
Al &, I oy MU qgd-agd g=uare| Yhar 18 Jellg, 2014 HI WX fafew & Ja5 &
IR ufTgH R U TgAfTell dicd faom e e Rerel $ARA &1 WiN0 3T o 1=
S 22 HARTEll SARG B Yag HAd 9 IOl AAMB AT o T 3R S & <& 3 7 A5 &
gRY] PR fordT| IR T AN dTel b HHI 9 GHDbA DI ST HIg A €S D qIa =el
W W Ugdl| 99 SR SR B! A 4Rel T IRE ek B T, R aRisl vud Bl w1 gs |
G THEHE DHI AT JHATT P AP YA BR 5 I T9 JaidR S qHbe PHI B el A
B T o1 3T 16 HHT W1 T TR W o B W

AEed], # WRHR A Yol ATedl § b war Ui warhs Rl gRa Fued & fay wRer
P UNT THGA HITAT 9 0T B HH 87 .. (Aderm)
A Y . AT O BY, Padl A1 AMTDT Io9H 2l I8 W X 2l
£ T By @ H TP e H Ul a1 Hw BRI g
A kel @ b g1 MU STeal AU AT A B |
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ft o BFBR ¢ AR B A I ST I R R A A o w@1? Wi Wit gefend
MY faT gt & O W 81 SHRC! B TSR T S &1 URaT <1 a1fev| 3R s & ot
UFe & TEd HRATS DI RIS DI ¢, AT 39 W 3T IH A1 T A B W& 27 .. (c7aHr)

3fedel WEledl, A1 dRe Yl 8] g faedl 8 o SuRiad MR e & IR § WDR =R
B T IR H YR IGR gR A9+a fIfes e eaifa far mar & ofes S99 R emd -8l &
T WREEHR TR T Rt T AfesT SR om Wi g areht fafesT @t gREm & av H
WRBR N HEH IoR, Al Wiasr # QAT Gl IR g Irr o1 9 |
3t govg AET (FERTTYR):  3fEde HeIedT, 3UY o Y bidl § dla Bl fawR o, Sud oy
3MUehT Igd-dgd a=udia| # AT & FAABFAR, TaYR URAT A ATl gl I8 qad fUsst gRan
gl g8t W IgaTd @ a1 954 W9 | AdSEAN e & A e (A1rell, ¥Rgpe, uftan
TN SN H I AR e H 7 A1 AlGge Qa1 2 8k 7 & e 9al gl 3Meidhd 99 Hi
$eTie W B BT B FE 9% fF Wpo 7 vefed aike ff Seie @ & IR @ @ ?1 39 AR
il § geeic T 89 & BRU d8l & Hs BEl DI AR TANT B -gAET & W@ g O™
Tfie &1 e TE et wrar € 1 Aed & fog wdl @ gam T8 e el 21 9] ol @
Miel W et 8 @1 ST AdHMAIR T ST gsdl 2] 99 & FaTR Udh e 8, o8 )
TIETS! i, SR @ildh, HIATIST 3R IG i &l 37 g H W $exIe 3R Alarsd
@1 glagr e Tl 981 <ad 9, Sl TRIE TS 2] WPR 7 S <A Bl b DA B [l Pls HeA
T IS ©l 39 a8 W el HUlRl BRE o @ gl 3 PR A aed § 6 7 qamwi @
SR BN
AT S7eA& ¢ YD dIUATAYA § G ard g3 &1 71, HuAn 95 syl

it dfg A (JNEER): AT AT ARIGHT, IAORAT ADBR DI Aol TEhIN AvIell R

I 37Tl B AT H fHATi b1 80 <1 & Y ATDBI ol BHAT U Dl ALABIAT Il
¥ uRafda fear S 21 i weasrelm uiRafid o1 STeudbiel Bdel HoI &I 8 [ORRd &
2| 31 gwIfad fharei @1 AeadTela uRafdd o W STeIdlel Bl I & &A1 & W) &
fear ST Ifd BTl @S R S N Bl YAWRY WSl S drell adHe &1 &) [al |
frerd aififes &1 W aRRafida &R 2.5 ufdea FaiRa &1 Sg) 4R TRBR GRT TTHTAT Bl
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Ul R A I a7 AT e[ & FHGE B AFDIeE gRafdd ®ol W W &S M
YA FREAT AT

AT STEAE : 3MUDH! a1 g3 81 T, HuAT 98 Ssy|

£ dfq R ¢ TGS §RT ARG URARIT 0T B AT &R W SeIbTeie Bacll Hl & FHDE
g FaiRa f5Y 9 qr@d F9eT 21 4R WRGR gRI Aedlel= aRafia or W) A1 sreuarel=
BHAT KU & FHDE AT M SUT HRIAT SMY| A dier Dl qHI o, g9a forg aga-
g4 Tl

it dt. B (urelt) o A oremer waGHT, H STU UG AN We #ft dfg 1Y §RT $3Y
T v & g B gl

2 A a=A Wl (GWRIeR): AT 37edel Heledl, SfexT SMaRy Ao JrHior faebr fa9rT &
Udh dgd B qS! AT 21 Al g s/el @i FfShadr & HRu a8 Aol &9 drs 8l o
3fdfed Sarl H A fHAT 1 © SR B Big SR gl e g | B fd &1 9 g,
fh gfexr sare fedt gav o1 armdfed or fear man g1 ot gret & |, diveht @1 Rure § a9
2012-2013 # Tl 11 5 IR A AT & oy IRETS AR, d5 WHR | 256.42
TS TIY el o D! W & AR st & S | 9.90 g g IRART Pl g9 Ao B
v T8l fear T 21 S | dies Tl H Uil 1 {6 25,425 AWIAdAl @ TdT W |/ &
=T garT| Ha HEEqU eIt I8 gl fb 593 VA Al 1 $fax1 frard wWida fhd 1, o
T drfiee g 7 T8 21 T T 9 IR & orTa § S AT § 9] 8 S § a9 ghen
& oI 39 AT & o9 & dfed I8 O B ofd: # 3MUd HIiegH | HEHg {31 S A A DRl
2 o arfior YRa @ 39 Agcr@iell Ao B A B 9 TERT S a1 SHH AT IR B

et S wRId | g=IaTg |

SHRI M.I. SHANAVAS (WAYANAD): Madam, I would like to draw the attention
of the Government to a very urgent and important matter which is affecting the health
of lakhs of people in India.

The poultry farms are found to be using excessive dosage of antibiotics meant
for human beings. The antibiotic drugs like oxytetracycline, chlortetracycline,

doxycycline, enrofloxacin and ciprofloxacin are used in human beings. But when
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excessive drugs are being used for the pouluntry, for the chicken, it is going to affect
the resistance capacity of the human beings.

So, I would urge upon the Government to immediately respond to contain this

issue by conducting nationwide investigation in poultry farms with thorough
examination of samples and prevent easy availability of antibiotics without
prescription and especially bulk purchases from chemists, at the earliest.
DR. A. SAMPATH (ATTINGAL): Madam, I would like to invite the attention of the
Government of India to a very important matter. You know, more than five million
Indians are working abroad and the vast majority of the Indians are in the Middle-
Eastern nations. And, among the Middle-East nations, majority of Indians from
various States are living in the Kingdom of Saudi Arabia. In the Kingdom of Saudi
Arabia, a vast majority of land is desert area. As you know, Madam, our Indian
Embassy is situated in the middle of Saudi Arabia, that is, in Riyadh. Towards the
western side of Riyadh is Jeddah. We do not have a permanent consulate in Dammam
where more than five lakh Indians are living and most of them are living there with
their family members also. From Riyadh to Dammam by road, the distance is around
500 kilometres. It is a journey of 500 kilometres. Now what our Indian Embassy in
Riyadh is doing is that they are going to Dammam twice a week, that is, every
Wednesday and Thursday. Virtually, our Indian Mission is absent in Dammam.

So, my humble request to the Government of India, through you, Madam, is
that we have to open an Indian Consulate in Dammam in the Kingdom of Saudi
Arabia, which functions 24X7.

HON. SPEAKER: Shri M.B. Rajesh and Shri P.K. Biju are allowed to associate with
the matter raised by Dr. A. Sampath.

3t TRe POt (Wa AR TR): e weledl, d 59 dle 91 &5 4 9difd g S9ar I
HE gl A HAR D 9 W TSI 2| 98 WRA Bl Shelldl YT ol FHT & 8, S [l 4d &
T H ST S 8, Afhd S A BaR Bl Fafu-werelt amer 9ga Sufard g
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# oy A1egH W g AT A Arg {6 wied #ATerd € 4R BT UP VAT HATe E,
S Ae 31 faqel gar i Rl €, <l S9Y WeEtd VRSl © @-EEd R DHad 3.4
vfderd T & wd A S %@l &1 BaR B Fai-Rerell, S Q¥ URd # a1 Thdl & 99 Sidd
SR b T H SOl SURIT ol bRl B, Sl AR Wt ®, AR W g1 Ui Faforverelt @1
U HATY U JgATSE W STl 3R IHHT G-RAT 0 WD I BN
SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Madam Speaker, I would

like to bring to the kind attention of the Government that the areas surrounding all the
railway tracks are not cleanly maintained in Chennai city. A lot of plastic covers,
plastic cups, paper cups and waste materials thrown by the passengers remain there
for a long time. If the Southern Railway spends a meager amount, these areas can be
cleaned regularly on a daily basis and kept clean. Sanitary workers may be deployed
by the Southern Railway or this job can be outsourced by earmarking certain length to
each worker. The Southern Railway can also take the support of the Municipal
Corporation of Chennai for this purpose.

I also bring to the kind attention of the Government that the elevated MRTS
tracks and all stations are not maintained properly. This spoils the image of our
Chennai city. I request the Government to take necessary action immediately. This is
applicable not only to Chennai city but also to all other cities and towns of Tamil

Nadu and other States.

ST, Y T (TQS) : 3MeTE WRlGd], H YD AW J AEG XA HA Sl & FAW H AN
T § [ WY Al W1 & BRAIS @ S 154, TMEElG ¥ fUBF AR W), 3ffsll Xod wI &
e e TR 321 BasT § PR &1 ¥ad A6 R 5, ¥ ® «® a5 fi|e 3 ¢ &
FATA BT 2] I TR 328 F I i fBerier bl gd W A A el wnfyd g1
WIS 99 § $YDI R gaedl Ud fa-Afrd! gR1 gl & =11 firell # ugamn oran g, Ry e
TR 32§ W Y &7 S o J8ar &, S e o, fenfdai vd enmmRat & smanme |
BB IR BT 81 ITe TR 3241 TRUTThT IS &3 { e o ©l a8f FArssiar M &
3T SITATABAT 2| AT YD A A AR Xl HAT S A R 2 [ Huan sHfed 3§ e TR
3241 TR FeATS3MTaR &1 I BRI 61 HUT HY|
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HON. SPEAKER: Shrimati Bhavana Gawali — Not present.

it veene RiE oot (2AiE) : orewy weledl, WX ANaT &5 SHIg # AgaH diHe W @ Bhaed g,
Tgcl A8 fasen gu & off| § oords & § TH-TAT WS 99 | g8 W A GBR B FAAY
2| Ugell wHR ¥g € b a8l © R feam & S ot s o &R St wwsiar fasar war e,
I AR fH B ASMR &1 fear Tar| A FHRAT daR fawm 4 G&faa gl 49 39 ar 4
T g W T A7l fRie SR W aarn AT § 6 Aol A B! AUG]l B IO &
foy qregert T8 21 98t W ol gHe g8 ok R |l AR WY, IF@! BIg gl T8 918 TS|
SHD AT F IS SN DI T Jraen &A1 T, o aar T8 21 T e 38 7 f S
Tsb a8l I el & O @99 B BRO 9fdd 8 TS AT 49 B TS| 5B ofrar el Tey 99
TR I © fh SMIge &1 @99 B 8, 50 I 100 Wi T WaH ©, N8 AT wed &1
T TRE A GOWINT 81 @1 2] 59 BRU Py AL W AR SN gdb &l 39 I DI IR d8l B
fpaT TR 3Talel &Y %8 2| I8 T &M, TITaReT iR Arsf fur & awfRa 21 § o<
WHR A 3MUE BT § P 39 W qebld RGN Bl dlfey| Heel TRIFe Bl 81 ared! g,
A w, AT & A HF I &1 A1 e Y, d@1fd TG A B dhAd T 8

ST, e Rig (IMQR) @ 3y WEIedT, ST U A YR Rl 4 TR SHw 3 IR H A
DT S BT HAT dTedl gl AR AR A& &7 W) 5l 981 R Fa9 TS 90T I8 2 6 W
el # fasiell & R Teasr W WM & T g, 9 SR g 9 g1 98t W SRelt 25
fpaliaTe & BRI oY S &, S {6 b O &l 399 T8 W B! ARG Ia1 81 &
fFAT &I 2] QRI CRABRERT ST H DB FHT Il 8 3R HHI-HHT A1 I yerarR A1 8idl
Bl B I U WRPR Bl I8 (ew e Su 6 suiv 25 fhade & gumn, S dle 9o 9
TH I g, Af¥S TR & HE Y g R a8 96w @ 8 96 iR fEa e
Rrars 4 eradr e 9|

#it AR AR (AFMR) @ AT ALTE HBIGAT, H AUD! ATHA X < BT Yh A Xl HAT Sif
A e a1 =g I H 3300 U Veld W &, S8l W YRAURAC & AR TR o b bl
forotar feran wan 21 @8 fvia 30 RiqwR ae g1 I8 Ao ot wnfedl &1 <78l 8, afeth aiRY &1 &
9 A I8 AT MR HH AT AT 9 A HEH ® URIURAC & DHaPaldd & JUR W
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M s WA W oA BT 3&Id ol 8l | forgren g9 e 31 fowwax a& fear oy, aife
ITET WR BT A DT 8 qb 3R I XeTd T DI IRHBHA BT GadT o1 b |

S, dgvg A UIUSy (TSlel) : eTE HEGd], H AMUD AEIH ¥ UH U fANg W AT 3mard
A Sl BT €T 3P HRAT =8l & Sl IGfad Sffal SR Soifa & Wafed 81 rgqgfad Sfa
3R SO & ANl B M B (ol a1 8, 9 I & 3R H I 0T DR gl lfp 3T
TR B NG IR IqH 1 B Siad el DI TIRWIRNG HRA B Sevd §l 9T I a3 |
3R 31fcr fUss a7 # Uep 9gd a1 QAT 9F 8, SII 3 TRl 4, JAsRfag 3R aRa Rafa |
ST St R8T 21 /DT ARG & AT 3D DI U JaN A 8, ST ST qrEal I IR IS Y
g, 9afd 98 THE-gHY <@dl Bl Bl W8 9 & onl & oy, 9w 9 9w a1, fies @ & @
F T B, DR B FIDT A ITA HAY S B Sl AT | Db A s DR B
YHTT AT qAT SMMATd HATAT A YD B A 3MMAF < B AT F9 B RHwIRer w=ar gl
AR 3remer: 5N AL e, s WeR. d1ER N SOlU Y SWIad AW W I 3MUdD] WG
ERCIE]

SHRI P. KARUNAKARAN (KASARGOD): Thank you, Madam Speaker. I stand to

speak a few words with regard to the present position of khadi industry in our country.
We have a long history of freedom struggle with regard to khadi. But, at present,
workers in khadi sector are getting very low wages. The workforce and the days of
work have also decreased day by day. The workforce in khadi industry consists of a
large number of women workers. So, we need to provide financial assistance to khadi
sector.

As far as Kerala 1s concerned, earlier there had been a rebate in khadi sector
and they would be able to sell khadi products. But, it has been stopped now by the
Central Government. Instead a new mechanism, which i1s a must, has been introduced.
I request the Government to reinstate the rebate and thereby assist khadi sector with
some relief.

HON. SPEAKER: S/SHRI P.K. Biju, M.B. Rajesh and Dr. A. Sampath are allowed to

associate with the matter raised by Shri P. Karunakaran.
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SHRI G. HARI (ARAKKONAM): Madam Speaker, I wish to bring to your kind
notice some important issues relating to my Arakkonam parliamentary constituency.

Mysore-Chennai Garudathri Express (Train No. 16203) currently arrives at
Tiruttani station at 9.15 am as against the earlier arrival time of 8§ am. Because of this
change in time, thousands of office-goers, students and government officials are
affected as the new timing has caused inconvenience to them. I urge upon the hon.
Union Minister for Railways to instruct the officials concerned to restore the arrival
time of Mysore-Chennai Garudathri Express (Train No. 16203) to 8 a.m. in Tiruttani.

Ichchiputhur railway station lies between Arakkonam and Tiruttani railway
stations. Ichchiputhur railway station should be made functional besides increasing
the height of the platform at the station. Many industries and colleges are functioning
near Ichchiputhur railway station. I urge that all Electric Multiple Units (EMUs)
should have stoppages at Ichchiputhur railway station.

All Electric Multiple Units (EMUs) from Chennai to Arakkonam should be
extended up to Tiruttani, particularly during morning and evening hours. There is no
train service from Tiruttani at present towards Chennai between 7 am and 9.40 am. It
was earlier assured that an EMU would be operated from Tiruttani to Chennai at 8 am.
I urge that keeping in view the growing demand and urgent need, an EMU should be
operated at 8 am from Tiruttani towards Chennai. Likewise, all the EMUs operated
between Chennai and Arakkonam during morning and evening hours should be
extended up to Sholingar Panavaram railway station.

I urge upon the hon. Railway Minister to look into these issues relating to my

Arakkonam constituency.
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"SHRI R.K.BHARATHI MOHAN (MAYILADUTHURAI) : Hon. Speaker
Vanakkam. [ wish to raise an important issue pertaining to my Mayiladuthurai
constituency. ‘Kumbh Mela’ is celebrated in North India once in twelve years. In the
same way ‘Maha Maham’ is a festival that is celebrated in Kumbakonam of
Mayiladuthurai parliamentary constituency once in 12 years. Pilgrims and people in
large numbers from all over the country assembly here in this Kumbakonam tank
during this mega event for a holy dip.

During the ‘Maha Maham’ in 2004, Hon. Chief Minister Puratchithalaivi
Amma had provided basic amenities and ensured security of the pilgrims. ‘2004-
Maha Maham’ was a grand success and people still have pleasant memories of that
grand event. This ‘Maha Maham’ will next be held during February, 2016. I seek the
cooperation of Union Government for successfully organizing this mega event. There
are three holy wells in India-Kasi in the north; Maha Maham of Kumbakonam in the
middle; and Rameswaram in the south. I therefore urge that more train services should
be operated towards Kumbakonam. Yatri Nivas should be constructed by the Union
Government in Kumbakonam. I also urge that Kumbakonam should, be declared as a
‘heritage city’ keeping in view the importance of its cultural connection and presence

of various mutts, temples and Vedic schools.

SHRI R. DHRUVANARAYANA (CHAMARAJANAGAR): Madam, I thank you for
allowing me to speak.

I want to raise an important issue regarding the problem of sanitation in rural
India. According to a WHO and UNICEF report, 65 per cent of rural population in
India defecates in the open. This is causing health related problems, problem of crime,
increase in infant death rate - crime against women is directly linked to lack of
sanitation facilities — and eighty-eight per cent of the reported deaths due to diarrhoea

in children below five years.

* English translation of the speech originally delivered in Tamil
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Even though our Centrally-sponsored scheme Nirmal Bharat Yojana is there, it
has been allocated a meagre fund. There is a budgetary allocation from the
Government of India of only Rs. 3,000 crore for sanitation and drinking water for the
entire country. So, I urge upon the Government, through you, to allocate more money
for sanitation facilities and for construction of toilets, especially in the rural areas.

Thank you.
3t RfoRife weaRa fafden () ¢ rege HEe, § oMU gRI AA Nl HA Sl BT e

U AEAThiel ATSHT TaTfeRR-RIgR TRAIST ¥ dieiSl & Haoid & Hoiaed dl AR 3D
PHRAT AT A TR A18C ¥eld & gRT 100 Alel Yd A1 B T off 3R & 200 fheirdier
D 9@ Tl I8 3T B W I RS Wi B g@! 21 39 W 10 € O F H A ©
3R TOH BN AET B & IR doBR AWR B ol I &F 9ga @ UTSl ol &F © 3R gD
feprr iR Wi & folw o9 A% o fUarsht Xt #3501 o &1 99 1988 H TS |d HREAT ATl BHRg
360 FRIS TIA HI T Aloide a1 AT| Iqd a1 [Hdl HRUME Ig Uroide Wihd el 8 gr| ay
2006 W $9 UoEE BT YUY INBR & FHY H A1 TG HRAQT AT AR A FAA SO0 St
qeebTelle Xl HA1 off| 2011 YT qoic | I8 Wolde DY 2000 HRI$ ¥4 & oy wipa garm ol
25 AT 2010 BT Yol I A AT S W @ RaR W A g9@ g Remm o S|
g g8l a1 o1 3R Bigad e wd T a9 2012 # B g1 ATl AT s {8 AR S
S aTSt dfare w4t T8t 9 gU €, SR W 39 X § AR A1 € 9T N & 9 39 9HT e
|

3ol I e SR @ B a1d ¢ b & der o %@l ®, 'H fud fhar o w1 fh
UISieE S UfeT UEied # U8 UIoide WRBR gRT QU B b [ @1 T gl I U
anfearsft &= Tl I8 US 9gd & Asdrdhiel Aol 8 iR 99 WHR & fHal @3 7 gH9H
Rrem=amy 9§ &R fear SR i g § woar 911 Sff 5 $HD! 9won 9§ R & o1 I8 U 98d o
qeTd G BT fh oFR 39 Wioide &1 91U fhar S1v| gafery # omyds A1ed o AW XA A7
St gd wEE A SN W e SR aredr § P I8 9ga & AUl Aol 2] Y WRAR J
JFIRT YT g9 39 Uoige & folv 1 FIs 3 ardfed W Y 9 3R 3R I uiovide |9
fopa T A1 I &3 B SFA & I AT B8R T B, VAT BRI WRGR F a2 gar|




12.08.2014 59

it Ut Al (FERTSHIG) : AT J1eue S, # HusT #31 ARG &1 &I 3BT BT aredl
g1 WY & WERISTIS 3 0 R el @ 1 ugel o7 IHSrgRAT & Uy oft| 1988 § A IS
A TSP AT 7 I el 1 foram o 3R W19 dap o IHFSgRAT & ReriiRe, da R
Tkl IET, 1988 U THR 1994 TF 8 e BRI ¥ Foldl Bl | IS a6 9@ 4o TRET AR 14T
dl AT Al 9 oG 9 TR 7 YR WRGR o & iR 7 T o four qon S fie & R
YT HRD AT5S-31 HR AT| ATES-3T HRP DI - AT I BIS 80 g BUA H AT HRA Dl
HET| MY AEH A AFG J3A S A FaeT 2 6 59 g @ se @ Sy i
e I 400 RIS TUA B MUS g, T AR B, IWD! FAd™ BT FA fHaAr g

"SHRI S.S.AHLUWALIA (DARJEELING) : Respected Speaker Madam, I would like
to speak in Bengali since I represent North Bengal. I wish to raise a matter of urgent
public importance in this august House. The language of the Rajbongshis and the
people of Kamtapur is ‘Kamtapuri’. There is always a special place for the mother
tongue in every man’s heart. Man grows up speaking and listening to his mother
tongue. But unfortunately when our country was under the British imperial rule,
English was the Queen’s language. Therefore Indians had begun to use English for
all official purposes and as a medium of instruction.

I am speaking in Bengali because I am talking about the mother tongue. Lakhs
of Kamtapuri people stay in North Bengal and Assam. They are fighting for their

right of language. As I said earlier, since the British rulers used English and the

* English translation of the speech originally delivered in Bengali.
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mother tongue of the Queen was English, we Indians became more comfortable in
using the English language for all purposes. But the Eighth Schedule of the Indian
constitution enumerates various regional languages. Though the Kamtapuris have
their own script, own linguistic history, cultural identity, they have not succeeded in
getting their language incorporated in the Eighth Schedule. 1 urge upon the
Government, through you madam, that at least the Doordarshan and All India Radio
can telecast or air programmes in Kamtampuri language so that their unique identity
is spread far and wide. The people of Kamtapur, the Rajbongshi students know and
read about Bhagat Singh but their text books are silent on Veer Chilarai. So no Indian
is aware of the contributions of Veer Chilarai. Thus I demand that the Government
text books should also mention about the rich cultural and linguistic heritage of
Kamtapuris and Rajbongshis. I also want that Kamtapuri language should be included

in the Eighth Schedule of the Constitution.
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#it wRa R (afern) : w1 oreger S, # 9gd MW § 6 omu g i o Hieet faml WX
50,000 ¥ 3T ST AT H 317oT WY HIRT ¢ 3R BgW & & &3 7 &M o) = 21 I8 9 &
AN B8R B BT AHAT BRAT U8l gl WYX TG & AN - 18 WA, 1942 P WA R
TS IR Sl B T[T AIeWardls H Weled of oY | )T 3Ud HIegH ¥ WRBR A 3MUE § P U
IR @ SATh | I A& TR YGhT Jol IR IRYR, YR AR TEHR 19 BT SIS &l HH HY|

2t AT AR A (Biema) @ AT Sege SN, # UGt agd AW § T U g9t A
® Al ATl § v Arem W e SR AGTEdl g, O 39 geHie Bl A U9 d<dl |
PR a1 & 9 & ARG BT A M, W, WG, T AR I H e e g SR gew d
AR gl ST 310 ®1 Agas Ped © IR Gl IS g9 © WY el Us @ © B A
I AT § X IR Yo § Yeb W) M YR &1 &l ... (Fag) I8 IR T Dl HHA
T B, TE WA BT AT 2., (FIF) WX A & H AT IR H Gl A T DI g7 B @
2 3R R TRt g1 ARBTOT H R Bl BT R W & ... (AY) I]AT IR H A 8o M @
TAT §8 € 19 UH.IME.3R HAE s, a8 & ARBR A, g8 & el TR ¥ dad Ye
A BT H HHGHT BRep, Uh.3MTS.3R. GOl bRl bl b bl gl... (Faer) a4l drn Sird € b
SR TS # AT TR IR | W B & 79 A 91 DI, (@1aem)

AN e : PO RblS § & Q|

*

(@)
AT e ¢ gl fdor foan Bl

.. (T
AR 3Teaet @ g Al dsi A8l Sodl 8] $u Rebre d & wgm|

. ()
st Torer g (\ae) @ A srege Sft, # A @Ry HAT Sl BT e waeey giaensti b
IR e aredr g..(FagM) <9 § A ol H i wddt glagnst ¥ AR S

* Not recorded.
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foars < %@ gl 9g Wifert wR # A1 wi ffeen & g ol fafeen &1 R gon &
AP ST & UH IS ¥ AN H e Aafhedr & oy Al &1 100 9 500 fharier & & T
FHT TSl g l... (agm)
A Jeme A ST o1 e §) ¥7 st 76 & W 2
. ()

A 3remet ¢ e fg St ey aiferg |

.. (@)
ft e Rig o fRIY 0 9 o 7 wew & e & @1 R @A, o, @, wesa
AT &5 & I Hel W deaR [Afhr T T8l 2] A Asad & a1 el &1
R T 3RUATe & dfdh #SH &1 ga-l didl dar & 6 rudrall 3 SHiE R 9 S T8
et o9 v & Rten fafecarea & S @t 91 & 91 @ 2. (eragm)

A e : I8 HT &1 <& =l

.. (@)
A sreaat @ R orer R St 6 ard Repls # S|

... (cgaEr)”
it orer RiE ¢ RaT oruaTet 400 fARRT &1 Widhd @ <ifdhsT ot @b AT 300 faiR & T W)
g1 el sRuare # ged I Wierur B Bls Jiaer TE 2 R R aF H W IS g I DI N
H AN B AT B I 5l R sRudrd # e e & B HH D BRI AN DI AT 3]
AR, @S, s, A1 faeell ST USdl 81 IR ARBR & @RI HATI < < & P& el Bl

Tl SRUAT BT TS B AT ASH Bletsl Gial &I ATSHT 918 gl # M ATeIH |
T 7l SRudrer Bl 500 f4wR Ud fRfdhean Aeifdenery a1g ST &1 A SRl g

AT 37eA& : MY dfSY | 77 FB & dreil|

St e R @ A @R HA S I8l W 99§ # ST e awar g 5 39 9@ @
THRAT F ofd §T WX ATHaHT &5 H RAeT I adrdl Bl WIS B Sl =§on |

* Not recorded.
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12.50 hrs.

MATTERS UNDER RULE 377 *
HON. SPEAKER: Hon. Members, the matters under Rule 377 shall be laid on the
Table of the House. Members, who have been permitted to raise matters under Rule
377 today and are desirous of laying them may personally hand over text of the matter
at the Table of the House within 20 minutes. Only those matters shall be treated as
laid for which text of the matter have been received at the Table within the stipulated

time. The rest will be treated as lapsed.

(i) Need to protect and maintain the historical places of archeological importance
in Sivasagar district of Assam

SHRI KAMAKHYA PRASAD TASA (JORHAT): In Sivasagar district, Assam there
are more than 550 historical places. From the ancient times to the regime of Ahom
Dynasty, in many places a number of Kings ruled Assam. Sivasagar is one of the
places where many kings ruled. They had established places of worship and
constructed big ponds, roads, stone bridges, forts, grave yard of the kings and royal
persons. Unfortunately only 45 places come under the Archaeological Department as
well as State Government. No steps have been taken to develop and protect the
monuments and historical places in Sivasagar. Now, a initiative has been taken by the
district Administration but it is not sufficient. So, I urge the Ministry of Tourism,
Government of India to take necessary steps to protect the historical monuments not
covered by the Archaeological Department and State Government. If these historical

monuments are not protected now then the same will be destroyed by the vagaries of

* Treated as laid on the Table.
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nature and anti-social elements. This can be done by Government's own policy by the
PP mode. This way tourism sector will get a boost up. Unemployment problem will
be to some extent solved and the monuments will be protected. So I urge upon the

Minister Concerned to look into the matter.

(ii) Need to release financial share of Central Government to
cooperative banks in Uttar Pradesh and review the licence
of the cooperative banks in the State

AR SnfeeT (TR@UR): DRI I &1 <o & AHIU &3 & [Jerd den e &
Waeras H g9 HBT @ 2 | PUGET D PRU SU. B 16 el Pl §6 I BN B
HIR TR & s SR A@l (HEH Jq1fad 81 S 3R 6T BRI BRIS WAl $9 S| 39
Hde H 99 2004 H WRA GRBR R U, T TSR & Aged § AfSd HHS gRI Mg Gt &
IR I.Y. HRITRICT Jhl & foly I TRHR GRT 265.68 TS Y TAT HRA WHR GRI
1545.69 PRIS WU HI FIIAT & ST oY | I ARBR gRI FegiiRa IR ¢ @ 18 fhg wRa

IRBR gRT HTH 623.41 BRIS OO 8 SN fhv U | 3nfeies sggrel & dRop Rod §a i sfear
BRI SNl @I TS MESART & AR I.T. & 50 b1 § A 16 HI oAs4d € o 1 2 | WA
fRfd # g7 d1 & 51 o 1 fHumi @ o 7 e & FRu e Tege € iR am
TR T W W IR BT AHA BRAT T8 R8T & | F7er disiiokfed Sl & Areqd @ arion
TPl e A ST Bl it glaer el w8 8 | ue SHied d A o s §

1. ARG WRBR ERT 3T T SN 81 [hY T /. 922.28 HRIS I N Afdetd SRy
& MY |

2. 35 T, d1.3TR. UaC 1949 & dad N feur-fFewr amu«d foy omd amfes orssie &
o= =1 T 16 7 dIeifuRfead dopi &1 Ied et ¥ |

3. I 16 SBT B AZUT B (70 FHI-GHT daTs oMU |



12.08.2014 65

(iii) Need to take steps to make Wardha and Devli cities in Maharashtra
pollution-free

2t IR W, dS9 (Tul): W FHT &7 g8 B YA L. @l § Wfid $ Hel vd By
3= AferT firel UguoT B J& § W & W agf § f Afer el H1w! I5u Ber & 2

S M1 Sel R Ry Afert el & Are-|n o SR sdhrsal Ul Hell & 8§
e BRor s 10 B, @ aRf & Fary B arer s ARy, faemfdEi b ey
WRIE B R8T & Ud 4 3 M W YR B %@ 8, Sl 9gd & f&areqe vd guiagel g1 W 8
AT 39 Wici § B B T HIERI DI HRAEE § MRS 4 (G8en) Bl W 7 g
BT ff JerraSt Jad & IRAR BT T e 2

AT @9 U9 qATERer H3 Sft 9 g€ Ud @ell Hl YGUMEd eR BT BT &g o Hl
S Hed B 9 SR WY & WY Wi H g3 GHSl © Horkdwd g Bl UK gU BRI B
SAI3T 1 G3TaSl & AIY-A1Y b & Bt Har B

(iv) Need to take measures for the development of diamond industry
in Banaskantha Parliamentary Constituency, Gujarat

#it ERWE Aerdt (FFEieN) : H WHR 1 &F a1 =aEd g & &R S H $ HA ard
ASIGY bl WRBR B! AR A DIy a9y Gaen T8 el & 8 | X 9Rd & R ST § 80 Hferard
SART AY G & W IS §U © 3IR 30 @ ANl Dl gAY ISR e §ar & R 1! 7 #
N D a9 & A 991 &1 Ia6d € | 9RT ¥ 39 SE B 9eEl Ry S @t st
REIEEIGE

WHR I IR 2 6 W W0k &3 s idier # & e &1 ggar g oW & fog
IT DA Al W AT AT T, I T AT H dHedl Aol SUTe DHRAT Y T ERT FERT
H B BT Tl ANl bl A fGAY S 8g ATSHG §1g S |
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(v) Need to include Pali language as an optional subject in UPSC examination

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): Pali is an Indian language.
UPSC in revised examination pattern offered 23 literature optional. Out of these, 22
are languages that belong to 8" Schedule of the Constitution. Pali was the second
most popular as optional subject in the literature category as per the number of
students opting for it. But, unfortunately Pali has been removed from the list of
optional subjects along with other foreign languages from 2013 UPSC examination.
Pali is the only Indian language which has been removed from the list of literature
optional. All other languages removed are foreign languages. I, therefore, request the
Minister concerned that Pali be listed as an optional subject in UPSC examination

immediately.

(vi) Need to revive the Sone Valley Cements Limited in Jharkhand

3t fw] g I (TR ¢ A9 I dell Wied foffiics @ e 99 1921 H gy o | Sw H
T U UrTH dC U YT Wi 8 | a9 1992 W I8 AR Wi 48 UST go7 & | TRumRa<y
BRI HOIGY SRISTIR 81 U & | 9 YE@A & bR 81 @ & a1 M D |G § Tard & g
R B %8 © | FBl a9 & Teafordl & a4 FHiod 8 @ o f[Jaer 818 € |

H WRBR A IFRIY HAT A8l g (B 59 Haed DI ARy Gaam &1 Hu1 & dMid
TR AR BT Ol FHMAT &, SHDI YA 8 Wb AR HolGY eirds & oy AR 7 & T
Tl ® SR W QT B & fo faaw 7 81 | haell GAdIdR ARBR STb! [l HF DI
IR B, AL SR T |
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(vii) Need to take measures for proper implementation of schemes and
programmes meant for welfare of Other Backward Classes

Y A USS (WSRITRAT) ¢ BAN Q¥ # SNfod § Ue I o fUwer o (3NdRi) ¥ | Iy
THAT A&Vl e bl RUIE 2006 & FAR D! <2 H 441 UlIerd el AR € | S
JHIS iR et W 3 fUes T & w7 A a0 & IR WRG ARHR I AMINS 3R e
famr @1 gRftga w1 & foy sven 9 JarRd € | SR & fog SiidRT ASHIR 3R 92
e # 27 Ui ST ® FHheR § | 3 MBS Ul & Wi SR e wurfdrepor &
G PRIHAT & fharaa SR oy fUBs aul & Pl 8g WHR aIvd b g Al &

FIAR YT HeH IO |

(viii) Need to ensure uniform key-boards for Hindi typing for all types of ‘Fonts’
and also uniform signs and symbols for Hindi shorthand

N veete Rig wea (@) : H US oIfd 7w & vy &1 |ed H I & rgafa ared § o &
W DY AU B & ey | Bl

WA A AR T 6 st ok wrdes @ [t B &R 39 981 @ 916 95d
far Sar & Sefe sl wiwr @t <rgfie ofik wrdde @t fafy ant & var & g1 afe = wmw
HI TS IR wices @ forftal # FRaR aRads 81T &l © 3R 38 R fawa =i wRa 4 & &%
€ 4 fordl ok <5y & S 7 |

= & <afiT &8 wrew W aaRa § e f5 faenft sme e & F-aw
R TS HiEd € S {6 waar T8 Bkt | S goig 9 faenfeRi ud R w-wivai @ aga
UREMAT BT SATHAT BRAT Tl & SR SOATAT Y 8+ vt & |

3Tl Seie H W fZ=3 W9l &1 9gad H Jaed g, fdhg Sevie # 4 gl JhR &l

TR A 3H S dT Bl A-IR gl Tedl © |
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d: WX 3UE B P R ver sEeh faft &t cgfin ik wnces e & g S UeR
T @1 TS SR wnces @ fafd U oRf 81 Amfey e 6 2= oo e & 3=g
frenfdai, waRal ik ffamRal @1 sromfa 7 BT o9 ok R Wi @1 &1 ® AR
JHAE H g9 S 9 |

(ix) Need to change the name of ‘Robertsganj’ Parliamentary Constituency in
Uttar Pradesh as ‘Sonbhadra’

AN Ve (JESHIA) : 9GS TAM o7 IR Tl & ORI # SAHSl g3 WRA Al HE @l
off 99 BN ¥ & HifdBR UEIHY s uIfedi 5 g9 a9 & dferdal TR 39+ Sfide &)
MBI TP T O B ITOE HRAT | Td F 31T I 3BSH BT @1 gall 1 3} i et
g2 | Aaee Y-y RS & AT A © |

W AEE &7 GRS B A AR Avg A9ad &5 fhar 9 | SR uew #
RIS AR ARBR & IUDAI DI M JECHIS D W W FHAK fHerdl H A9g Ieoid fhar
SR 9 {6 AIHE © AR DI UG gRT QAT T 9 @SS Bl S8 A9E 8 Wb |
IR ) el # RIT WRA IRER & IUHAT AT Vold T, HeR, Il Tsadhd i 7d
3 AUl gR1 ) Qif¥erdl § WMWE & AW SR ad At SIASHTRAT BT 1S < B HT
DX a1 o foy guifad priarel A Siedel Heledl s W | Wi gl

d: IR FRY 2 [ ITR o & AFQI &F JGSHIS Bl A &b AHG A

&3 a1 Sy a1fes 3SH @& R/ gU ¥ A a1 bl Jia et aab |
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(x) Need to include places of historical importance in Begusarai district of Bihar
in the list of Tourist Places

ST, Wien g (FERE) @ 8RR &1 SR Rten w¥ied @1 g 3§ URiefie vd IRemeras B
W W T AT AT TSR B Ted S Gal # ol 9b W I U T8l o g | 74, 8di
A # I & UTAGS B WRBHR B Tg Ao & ¥ R T8 e qemem it ® €
B hg D W H RAMNT & | I8 ARG UTerdd Y Ao off, S Mol Weer & | sfaeg &
AR BT g T H Y gY &AM H Ml W BE TR W B-W el ©, oD gRI G
B A ol AR o | US faRmel ST BT AT 1 o, R SN & U F W@l Bl SO A9 H
T foram © | dRYR & SReYRT | gerdd & W @ B T gars | U g% © | o W W
H facell AeTdeTel™ querbrel Kah W §¢ & | Roel a7 & gR1 [ SRR |
TRA AIWSE Fie SR AR B Sipal 8 | JRE g iR $wlM & Wge IRaR &1 97
| I8l gg A1 o ¥ iR B3 fAl b ¥sl SERX A | I8l o Mid< (g St orqd # S9 wHy
AT TG DI AT B S gad Igi Wb A Ureiad IRUERIS e el 8d gy i
SRR T A g Aibe H &, 7 MRV Flibe H g | dicp D! UR IU&T g 3R AT TR
B Qe & ¥ afes 9 ViR el B R R gw @1 Aikplas siie ey & e
N IR ST T | H YR AR B T FAGT W NE FRAT § fF 98 TR &
SRS, AldNTe, SReN U4 IR & iorar #@fk & wied wid # nfid ax 39 W
RIS AT S B FI N |
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(xi) Need to run Lok Manya Tilak Express train daily and also reschedule the
arrival-departure time of the train

$it ot waa (i) @ ol AR &1 fUsst gonm Riem & | wiaE @ St & 12
RNfAferl 7 A T AR o sffer TR 3R &3 § o 8 | 8 < R A W 4 0D
PRIS M <9 B U oma & | 39 9 & 2 Id TMed S RN FidT & wreas Q 9rTad
g USId UEAR, S e 9d &1 SRerd AdHmed ff 39 &5 # o ® ok a8t W uee 9
A BRI ¥ DHad IS (ANTYR) ApA [dd Taud ¥l & | A% AR 4 3/ © 6 59
FGET R B SN | $HD WY & I§ XA UM 7 I el | Fhardr gag 7 a9 ab qas
UED 39 %8 bl aGeld Yel B Ay Aol F fpar Wi |
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(xii) Need to enhance the Minimum Support Price of Copra

SHRI C. MAHENDRAN (POLLACHI): In my Pollachi Parliamentary Constituency,
nearly 92000 hectare area is under coconut cultivation. Due to failure of South-West
and North-East monsoon, water level has depleted. Owing to insufficient water and
high cost of maintenance, coconut farmers are in dire straits. Hence, the production of
copra is dwindling. Due to the monsoon failure only 50% of agriculturists are able to
do the Coconut cultivation with great hardship.

Even though 2,02,000 M.T of Copra is being produced, the Agriculturists are
facing problems as the support price for Copra fixed by NAFED is only Rs.52.50/kg
whereas in the open market it is being traded today around Rs. 110/kg. Hence, the
procurement price has to be increased by NAFED to the market level or atleast Rs.
108/.

It would be very helpful to the coconut growers if financial assistance is
provided from the Agriculture Price Market Stabilization Fund announced in the
Budget 2014-215.

Tamil Nadu Chief Minister has provided coconut growers Rs. 4,000 per acre.

The Central Government should increase the support price of Copra.
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(xiii) Need to establish an Agricultural University and Research Centre in Theni
Parliamentary Constituency, Tamil Nadu

SHRI R. PARTHIPAN (THENI): My Theni Parliamentary Constituency is known for
Mango, Jackfruit and Banana cultivation. Since it is located at the place bordering
Kerala, Cardamom, Pepper and Clove are grown in large quantities. Paddy, coconut
and horticultural crops are also grown on large scale. Therefore, I urge upon the
Union Government to establish an agricultural university and research centre in this
area, besides setting up a cold storage and a juice factory for mangoes and grapes in

my constituency.

(xiv) Need to extend the Kolkata Metro upto Baruipur in Jadavpur
Parliamentary Constituency, West Bengal

PROF. SUGATA BOSE (JADAVPUR): Work is under way for the extension of the
Kolkata Metro from Netaji Subhash Chandra Bose International Airport to New
Goria. The rapid pace of urbanization requires that new Goria be inextricably
connected with Baruipur town — both places failing within the Jadavpur parliamentary
Constituency. As early as 2009, the then Railway Minister, had announced the
extension of the Metro to Baruipur. That work needs to be taken up urgently in the

interest of infrastructure development in the urban zone of greater Kolkata.
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(xv) Need to allocate funds for Pune Metro Project

SHRIMATI SUPRIYA SULE (BARAMATI): I would like to draw the attention of
the Government towards the traffic conditions in the city of Pune. It has become a
very serious problem due to ever increasing number of vehicles on road. The reports
about jams and heavy snarls on many important roads are very common phenomenon.
With the onset of monsoon the problem gets even worse. The survey conducted by an
NGO “Save Pune Traffic Movement” revealed that the share of personal vehicles has
reached 47 per cent. The public transport share is mere 19 percent. There is a need to
increase share of public and non-motorized transport in the city. The traffic
congestion not only brings discomfort for the commuters but also pollutes the
environment. The report on ambient air pollution published by WHO ranks 31 Indian
cities in top 100 most polluted cities with highest concentration of particles smaller
than 2.5 microns. Pune is one of the cities in the list. There is an urgent need to
provide a sustainable & affordable public transport system like metro facility which
will reduce traffic congestion and reduce the pollution level in the city. Even though
Pune is the seventh largest metropolitan city in India and plays a major role in
nation’s development, there has been no allocation of funds for Pune metro in this
budget. I would urge the Government to relook its allocation and provide a provision

for allocating funds for Pune Metro.
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(xvi) Need to promote the Maithili language

2 o o (RAYRY) ¢ AR HIWT DI ARG WBR gRI GAHN B 84l g H b a¥ @
e PR ol TR <ifeh 84T /gl # eMA 15 WIWISH &I FbeH WRA Jal R Red §
FRAT | WG TS TRG Al W DI 81 gl A WHA B B qre Wi T A €, g &
TE 8, WRA PR AR [T8R WHR B! 9gd VA SR ATSMT &, Fod 84 rggat 3§ wiider g
& Jravlg ARl AT B, FART T B RAR T

3 # WRHR W AR et g 6 Al v o1 Sfya wfofvfee @ 9= e om 2g
3Taeadh 1eer o7 Bl Bl B |
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(xvii) Need to withdraw fee hike for all classes in Kendriya Vidyalayas

SHRI N.K. PREMACHANDRAN (KOLLAM): Kendriya Vidyalaya Sangathan has
revised the fees. It is more than double the existing one. The findings of the
Sangathan are that certain categories of parents are entitled for fee reimbursement. On
that ground the Sangathan raised the fees of all students. As per the revised order
Kendriya Vidyalaya under project sector are authorized to implement differential fee
structure. The pre-revised fee for class XI-XII was as follows: tuition fee - Rs. 400,
computer fee - Rs. 100, VVN
Contribution- Rs. 300. Revised fee tuition fee is Rs. 400, computer
fee - Rs. 150, VVN Contribution - Rs. 500. The fee structure in most of the schools in
Kerala is as follows: tuition fee - Rs. 900, SSS - Rs. 1500, Computer Fee - Rs. 450.
This fee structure clearly shows the huge hike and disparity. The hike in fee structure

has caused much difficulty to the students.

Hence, I urge upon the government to withdraw the fee hike immediately.
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THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND
URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Madam Speaker, I have a request to
make to the House that yesterday we had taken up the issue of Apprentice Bill and
that is going to be taken up for consideration. The Minister for Law has moved a
motion for the Constitution Amendment Bill. I request the Chair to permit first this to
be taken up because it will require time. We have to go for manual voting. There is a
programme in the evening where hon. President of India is coming. So, I request the
Chair to permit first the Judicial Commissions Bill and after disposing it, we will take
up Labour Apprentice Bill.
R wfrTiT @ (eE) ;@ TR, b fe SR 8 o Repe dw e & 9w Ry e
@ TR Rawe ot off f5 39 siifafm fia @1 o W &0d @1 49 Gfvg ok oFR
3TYehT AE 1 & Al SN oIy, Iy fedepd el 8, Aifdbd S 3R WET HH 1 w4l fan @t
I8l R =4l 8 SRAM 3R 98 e 8 S|

T A a8 2 5 Wl 388 H AW R UH IR I© TOIMRE < T © you are
permitting them. This is the third time.
AR 3ea&t @ el BT ALY
ot AfCABT @SN : TR AIRY, AT fhat IR v @IfRy, Ua 9”& IR, A9 dR, TR
BRI I Ao € 8, @Ig W e © PIE Yol TE 2 A1 Y 7 o $9 SHdt A
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Now, we will take up item No. 16A.
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12.54 hrs
MOTION RE: SUSPENSION OF RULE 388

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): I beg to move

“That this House do suspend the proviso to rule 66 of the Rules of
Procedure and Conduct of Business in Lok Sabha in its application to
the motions for taking into consideration and passing the National
Judicial Appointments Commission Bill, 2014 in as much as it is
dependent upon the Constitution (One Hundred and Twenty-First
Amendment) Bill, 2014.”

HON. SPEAKER: The question is:

“That this House do suspend the proviso to rule 66 of the Rules of
Procedure and Conduct of Business in Lok Sabha in its application to
the motions for taking into consideration and passing the National
Judicial Appointments Commission Bill, 2014 in as much as it is
dependent upon the Constitution (One Hundred and Twenty-First
Amendment) Bill, 2014.”

The motion was adopted.
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12.55 hrs

CONSTITUTION (ONE HUNDRED AND TWENTY-FIRST AMENDMENT)
BILL, 2014
(Insertion of new articles 124A, 124B and 124C)

AND
NATIONAL JUDICIAL APPOINTMENTS COMMISSION BILL, 2014

HON. SPEAKER: Before we take up the combined discussion on the Motions for
consideration of the Constitution (One Hundred and Twenty-First Amendment) Bill,
2014 and the National Judicial Appointments Commission Bill, 2014, the time has to
be allotted for discussion. If the House agrees, we may allot two hours for this
discussion. Is it sufficient for this?

.. (erTET)
it AfcetdTola @S (e : Hed, ABRIE T8d QY| .. (@raem)
et fara =i, Jmam iR e TS SuvEA wA qun e Brl A (sft ww, dean
g ): Hed, I He B T AMY, IAH [SWPA 81 SQT 3R SHH 311en €el e & oy
BT .. (eae)

HON. SPEAKER: All right. Three hours are allotted.

THE MINISTER OF COMMUNICATIONS AND INFORMATION
TECHNOLOGY AND MINISTER OF LAW AND JUSTICE (SHRI RAVI
SHANKAR PRASAD): Madam, I beg to move*:

*Moved with the recommendation of the President
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“That the Bill further to amend the Constitution of India, be taken into
consideration.”

and

“That the Bill to regulate the procedure to be followed by the National

Judicial Appointments Commission for recommending persons for

appointment as the Chief Justice of India and other Judges of the

Supreme Court and Chief Justices and other Judges of High Courts and

for their transfers and for matters connected therewith or incidental

thereto, be taken into consideration.”

Madam, I am indeed very very grateful for hon. the Speaker, this House, all the
Members, Shri Kharge and my other colleagues in the Opposition and hon. Members
for permitting me to put this Bill of great historical importance for consideration of
this august House.

I will come to the rationale of this Bill subsequently. But, I would like to make
two initial observations, at the very outset. We all have the highest respect for the
institution of judiciary. We all fully trust in the independence, in the integrity of the
great institution of judiciary. Speaking for us, I would like to share with this House
that many of us in our earlier student days’ activism, have fought for the
independence of judiciary. I am referring to seventies when there was a strain and
stress on independence of judiciary, when there was a strain and stress on individual
freedom and also on the freedom of the Press. I am very assured to share with this
House that many Members of the present Government including hon. the Prime
Minister himself have been in the forefront of that struggle which was basically
designed to ensure the independence of judiciary, the media freedom and the
individual freedom.

When we save the respect of the institution of judiciary, we not only want it to
be really independent but we also share, applaud the courage of the institution of

judiciary that let them be completely fearless too. It is because an independent
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judiciary is indeed the very bedrock of our constitutional scheme of governance and
of our democratic polity.

When I am standing today as the Law Minister of India, initiating a debate on
such a historic Bill, I need also to salute the great judgments of the Supreme Court
and High Courts which have laid the foundation of the rule of law in India, the way
they have developed many institutions to address the concerns of the poor and under-
privileged, to the genuine use of public interest litigations and also if there have been
excesses by any of the segments including the Executive, they have come whether in
case of impropriety or corruption. These have been the real bedrock of our democratic
credentials that today judiciary is there as an institution for respect. But why is this
Bill? It is indeed very important. I would also like to share it.

I would like to dispel one more issue here, at the very outset. I have seen some
of the observations that we are rushing through the Bill. I want to assure this House
with all the emphasis and responsibility at my command that ‘no’, we are not at all
rushing through the Bill.

13.00 hrs

What we are doing today, Madam Speaker, is basically the culmination of the
exercise of the last twenty years. How many attempts have been made, let me count.
There was the 67" Constitution (Amendment) Bill in 1990, the 82" Constitution
(Amendment) Bill in 1997, the 98" Constitution (Amendment) Bill in 2003, and the
120™ Constitution (Amendment) Bill, a component of Judicial Appointments Bill
2013 which the then government was kind enough to bring. Therefore, there have
been as many as four attempts in the last twenty years to have an amendment to the
Constitution as far as the appointments of judiciary are concerned.

How many reports have been there in the past? Let me share it with this august
House today. There has been Justice Venkatachaliah Commission in 2003. Justice
Venkatachaliah was the Chief Justice of India, a very eminent judge. There has been
the Administrative Reforms Commission in 2007 under the very distinguished

Chairmanship of Shri Veerappa Moily, I do not know if he is present here, which
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recommended that a National Judicial Commission be established in whatever form
and that the collegium system needs to be changed. The Law Commission of India in
its 214™ Report in 2008 made its recommendation. I will refer to that subsequently.

There have been Parliamentary Standing Committee’s 21* Report on Judges
(Inquiry) Bill, 28" Report on Supreme Court (Number of Judges) Bill, and the 44™
Report on the Age of Retirement of Judges. Therefore, there have been four attempts
for Constitutional amendment, and seven recommendations by various Committees
over the years, all emphasising that the collegium system of appointment for the hon.
Judges of the High Court, of the Supreme Court, and the Chief Justices, needs to be
changed.

Madam, today I would like to share with this House as to how we have come
here. It is very important that I do so. When the Constitution was framed, great debate
occurred as to what should be done and what should not be done. Various modes had
been suggested. Three modes came to great scrutiny. Should the President make the
appointments himself? Should the President make the appointments in consultation
with the Executive? Should the President make the appointments in consultation with
the Parliament? Or should the President make the appointments in consultation with
the Chief Justice of India? These were indeed the great issues which were matters of
great concern and consideration.

Madam, ultimately Dr. Ambedkar in his very persuasive and very eloquent
words stated that no, we need to consider that judiciary should be independent, due
credit and importance must be given to the office of the Chief Justice, and also the
Executive must have a say. Therefore, article 124 for Supreme Court, and article 217
for the High Court were enacted stating inter alia that the President shall appoint the
Chief Justice and the Judges of Supreme Court, and while doing so he will certainly
consult the Chief Justice. And while doing so for the High Court, consultation with
the Chief Justice of the High Court was also postulated. Therefore, it was a proper

balance of the Executive and the Judiciary.
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Madam, I would like to quote Dr. Ambedkar here, it is very important, about
the role of Chief Justice. I have great personal regard for Dr. Ambedkar, one of the
finest visionaries India has ever produced. His outstanding ability, his understanding
and his contribution in the working of the Constitution and creation of the
Constitution is indeed legendary. And I would request many of the young members of
the Parliament to please read the life of Dr. Ambedkar.

I would like to quote Dr. Ambedkar from the Constituent Assembly Debates.

He said,
“With regard to the question of concurrence of the Chief Justice it seems to me that
those who advocate the proposition seem to rely implicitly both on the impartiality of
the Chief Justice and the soundness of his judgement. I personally feel no doubt the
Chief Justice is a very eminent person, but after all the Chief Justice is a man with all
the failings, all the sentiments, and all the prejudices which we common people have.
And 1 think to allow the Chief Justice practically a veto upon the appointment of
judges is really to transfer the authority to the Chief Justice which we are not prepared
to vest in the President or the Government of the day. I, therefore, think that that is
also a dangerous proposition.”  Therefore, Dr. Ambedkar, while framing the
Constitution was very clear. Today, as the Law Minister of India, while moving this
important Bill, I wish to salute Dr. Ambedkar, Shri Jawaharlal Nehru, Sardar Patel
and Dr. Rajendra Prasad for understanding the real wisdom of India’s polity that there
must be a healthy blend, namely, the President must not have unbridled powers and
the Chief Justice also must not have unbridled powers; there must be healthy co-
ordination and consultation. It worked very well.

There were some ups and downs when we heard about committed judiciary.
That is a separate chapter altogether. Today, the people of India have learnt how to
trust the polity of India. They have the power and authority. They can unseat any
political leader and any political party from power, be it in the States or at the Centre.

Surely, the maturity of Indian democracy has emerged which also recognises the
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supremacy of Parliament, respect of Parliament and also the integrity and
independence of the Judiciary. That is how it has grown over the years.

Now, today, I would like to share my experience. I had the privilege of
working as a Minister of Law at a junior level in the Vajpayee Government. | have
also been a practising lawyer in Patna High Court and then Supreme Court. I had the
occasion to see the works of Judiciary over the years, apart from being an activist
fighting in the JP Movement and anti-Emergency struggle. From 1950, till 1993, the
system worked very well. Occasionally, there was stress.

Today, there is no pre-collegium appointee as a judge in India. Shri Kalyan
Banerjee may correct me if [ am wrong. All of them are appointed by the collegium
system, after 1993. I will come to that separately. Today, I would like to ask a
question in this hon. House. Why do we not have judges like V.R. Krishna Iyer? Why
do we not have judges like H.R. Khanna? Today, this question has to be asked. The
reason why I have taken the name of H.R. Khanna is this. Individual freedom was
under great stress in the 1970s. In the ADM Jabalpur Shukla case, when the Supreme
Court gave a judgement, | would say regretfully, that even if a detenu is killed in a
prison there is no remedy, he held aloft the flag of liberty. I remember the New York
Times writing about him, ‘If ever democracy will return to India, India must erect a
plaque of gold for H.R. Khanna’. That has been the tradition of judges of India. ...
(Interruptions)

SHRI KALYAN BANERJEE (SREERAMPUR): First take the name of Justice Bijan
Mukherjee.

SHRI RAVI SHANKAR PRASAD: Bijan Mukherjee, Vivian Bose, Patanjali Sastri,
S.R. Das — they are legends. ... (Interruptions)

SHRI KALYAN BANERJEE: I am not objecting to it. But take the name of Justice
Bijan Mukherjee first.

SHRI RAVI SHANKAR PRASAD: I agree with you. Therefore, we are very proud of
the legend of judges.
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When I am speaking here, let me share something with you all that there have
also been flaws. Justice G.P. Singh was the Chief Justice of Jabalpur High Court for
five years. I call him a rishi of modern jurisprudence. He has written books on
interpretation of statutes and they are quoted like an authority. But it is also a fact that
G.P. Singh could not come to the Supreme Court. Those are issues to be considered.
Justice Mohammedali Currim Chagla was a Chief Justice for 11 years in Bombay
High Court but he also could not come to the Supreme Court. A brilliant judge, I
salute him here.

In 1993 a judgement came. What was the judgement? Article 24 says that the
President shall appoint a judge in consultation with the Supreme Court Chief Justice
and also the High Court Chief Justice in the case of High Courts. In fact, the
substance of the judgement is, I say with great respect, that the Chief Justice will
appoint the judges in consultation with the President. That is how it became reversed.
I am sorry to say that. What was the message? It is that you will only have an
informal arrangement to be communicated. You can seek a reconsideration of the
proposals made, and if the collegium in its wisdom decides to reiterate the decision, it
is binding on you. Therefore, the role of the Executive became very very limited. Yes,
they have got the right to be consulted, namely, informed. But this was how it was re-
read.

Madam, this issue has come about repeatedly. Today, I would like to share
with you how this whole concern was expressed. The first concern came from the
Government, which sought a reference to the Supreme Court, under Article 143, the
‘Second Judges Case’. In 1998, what the Supreme Court did? It enlarged ‘the Chief
Justice with two judges’ with ‘the Chief Justice with four judges’. So, it became five.
But the Collegium system said, ‘For the independence of Judiciary, we are having
these principles established’.

Madam, I say — and I think that the entire House is with me — that all of us
want independence of Judiciary and give respect for that. But when [ say

‘independence of judiciary’, I must reiterate that the sanctity of Parliament is equally
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important, which we all need to appreciate. Sitting in Parliament, we talk about it. We
are the representatives of the people of India; we represent the diversity of India, the
hope, aspiration and agony of India; and all of us come here with a view that when we
reflect them, we seek accountability of the Executive, and we also reflect the concern
of the people of India.

Surely, the supremacy of the Parliament is equally important. While I say that
the independence of the Judiciary is important, separation of power is equally a basic
structure; it is also a part of the Constitution. Therefore, with Parliamentary
democracy, integrity, independence, supremacy of Parliament, and with integrity and
independence of the Judiciary, and also by respecting the people’s wish, the
democracy functions.

I want to assure the hon. Members of this House that the Government has got
no intention whatsoever to have any confrontation with the Judiciary — no, not at all.
We respect the Judiciary as an article of faith. But when we have come to have this
Bill, we are seeking to only reiterate that the Constitutional arrangement as envisaged,
which has been reflected upon from time to time, by so many Commissions, Standing
Committees with wider consultation possible, needs to be reflected.

Madam, let me share with this hon. House, how the whole issue has been
articulated from time to time. There was the 85" report of the Law Commission. I
want this to go on record for the information of the hon. Members and I quote:

“This Committee 1s aware that for this state of affairs, the Union Law
Ministry is not blame-worthy. As the entire process of initiation of
proposal for appointment of new Judges is no longer the responsibility
of the Executive, as a result of a decision of the Supreme Court, though
it was not contemplated in the Constitution, responsibility for judicial
appointment now rests in the domain of the Judiciary. The Union Law
Minister is accountable to Parliament for the delay in filling up of the
vacancies of judges, but he has functionally no contribution to make.
The Supreme Court read into the Constitution a power to appoint judges,
that was not conferred upon it by the text of the context. The underlying
purpose of securing judicial independence was salutary, but the method
of acquiring for the court, the exclusive power, to appoint judges, by the
process of judicial interpretation is open to question.”
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This 1s what the Law Commission report said.
Madam, late Justice J.S. Verma, a very eminent Judge, who wrote the
judgment of 1993, clearly said this:

“My 1993 Judgment, which holds the field, was very much
misunderstood and misused. It was in this context, that I said that the
working of the judgment, now, for some time, is raising serious
questions, which cannot be called unreasonable. Therefore, some kind
of re-think is required. My Judgment says the appointment process of
High Court and Supreme Court Judges is basically a joint or
participatory exercise, between the Executive and the Judiciary, both
taking part in it.”

Justice J. S. Verma, who wrote the 1993 Judgment, establishing the Collegium
system, himself was critical that his Judgment has been completely misread and not
being properly used.

Madam Speaker, Justice Venkatachaliah, a distinguished Chief Justice, was
heading the Constitution Review Commission formed by the Government headed by
Shri Vajpayee. I would like to assure my friends from the Opposition that we in the
BJP have been supportive of the National Judicial Commission right from day one.
There have been views of some political parties to go to pre-1993 position but even
during Vajpayee Government our commitment was that. Even in 2009 our
commitment was that. Even during 2014 Lok Sabha election our manifesto clearly
stated that we wanted a National Judicial Commission. Therefore, we have been quite
consistent as far as this is concerned.

PROF. SAUGATA ROY (DUM DUM): Why are you then bringing a truncated
Bill?... (Interruptions) This is a truncated Bill.
SHRI RAVI SHANKAR PRASAD: I will come to that.

Madam, I must acknowledge that Shri Kharge’s Party, when the Congress was

in power, also brought it as an enabling provision of a Bill and the rest was a separate

ordinary Bill. It was passed by the other House and then it came to the Lok Sabha.
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When the Bill was referred to the Standing Committee, it recommended bringing the
entire architecture into the Constitution itself and suggested not to bring an ordinary
Bill. The Standing Committee also recommended improvement in the ordinary Bill
by laying down the procedure for appointment, etc. In fairness again the previous
Government brought an amendment to that Bill in the Lok Sabha but it lapsed because
the House was dissolved. I have withdrawn that Bill.

In the present Bill, about which I will talk separately, all the recommendations
of the Standing Committee have been substantially taken into account. I will reply to
that elaborately once I hear all the points during discussion. But Madam, I must say
in all fairness, when I became the Law Minister I started taking up this cause and the
first thing I decided was that I will have proper fresh consultations with eminent
people. The first consultation 1 did was with an eminent jurist. I called a meeting.
Justice A. Ahmadi, former Chief Justice of India, Shri V.N. Khare, former Chief
Justice, Shri Soli Sorabjee, Shri Fali Nariman, Shri Shanti Bhushan, Shri K. Parasaran,
Shri K.K. Venugopal, Shri K.T.S. Tulsi, Justice A.P. Shah, Chairman of the Law
Commission, Prof. Madhava Menon, Shri Upendra Singh, Shri Anil B. Divan, the
Chairman of Bar Council of India Bir singh Ji, the present Attorney General, the
present Solicitor General, Shri Arun Jaitley, in capacity of an eminent lawyer, all
came and I presided over the meeting. All except one supported the National Judicial
Commission. Many could not come but I remember the former Chief Justice, Shri
G.B. Pattanaik rang me up saying that he could not come but he completely approve
this proposal. Shri P.P. Rao, Shri Ashok Desai, Shri T.R. Andhyarujina, Shri Harish
Salve and Shri G.N. Vahanvati, all supported it. This was the widest consultation
possible. Thereafter, as a Law Minister I wrote personal letters to 26 Heads of
political parties in India seeking their opinion. I am happy to announce, Madam, that
both Shri Mulayam Singh and Ram Gopal ji were kind enough to support the
initiative. Ram Vilas Paswan Ji’s Party also supported it. CPI, CP (M), Sudhakar
Reddy and Shri Prakash Karat wrote to me. Shri Tariq Anwar is here. Shri Sharad
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Pawar wrote to me. Madam Mayawati wrote to me. Madam Jayalalaitha...
(Interruptions)

SHRI P. KARUNAKARAN (KASARGOD): There are some reservations also. You
just do not say that we have written to you.

SHRI RAVI SHANKAR PRASAD: I will come to that. You have a right to speak
and I will reply to that. I am only telling what I did. I will come to that. Just give me
five minutes more.

I have regards for both hon. Mamata ji and hon. Jayalalitha Ji. They have
given certain suggestions. I have tried to address that. I will come to that separately.
I also wrote to hon. Sonia ji. I am sure her Party’s views will be known to me. I
understand that she will be conveying her views. Shri Sharad Yadav wrote to me.
Almost all major political parties wrote to me. Madam, I must tell you in all fairness
that there have been some suggestions made. We have accepted the spirit of some
suggestions and with regard to others I will reply when points are made by the
Members. What is the architecture today and that is the last point I wish to say.

The National Judicial Commission shall be headed by the Chief Justice of
India. It will have two senior most judges of the Supreme Court of India. Law
Minister shall be there. Two eminent persons are to be selected by the hon. Prime
Minister, the Chief Justice of India and the Leader of Opposition or the Leader of the
largest Opposition Party in the Lok Sabha. One of the eminent persons shall be from
Scheduled Castes, Scheduled Tribes, OBC, women and minority. This is the whole
architecture.

The National Judicial Commission have got the right and duty to make
appointments to the posts of Chief Justices of the Supreme Court and the High Court
as also judges of the Supreme Court and the High Court. They will appoint men of
ability and integrity. The senior most judge of the Supreme Court shall be appointed
as the Chief Justice if he is able.

Then, the details of their powers and regulations have been framed in the other

Bill which I have moved separately which is to be considered together with this Bill.
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What does it say? The National Judicial Commission shall make appointment of the
judges of the Supreme Court. Apart from taking eligibility criteria in the constitution,
if they appoint a High Court judge to the Supreme Court, apart from seniority, his
ability and merit will also be considered. It has been mentioned clearly.

In case of the High Court, the name shall come from the Chief Justice, who
will consult two senior most judges and as many other judges as can be framed by
regulation. Why this? We have got Allahabad High Court with nearly 100 judges and
we have got Sikkim High Court and other High Courts where the number of judges is
small. We have got Calcutta High Court and Mumbai High Court where the number
is big. Therefore, let regulation decide as to how many other judges, the Chief Justice
must consult. The Chief Justice will also consider the eminent lawyers of that High
Court as laid down by the regulation to be framed by the National Judicial
Commission.

The law also says that the names recommended by the Chief Justice would also
have separately the views of the Governor and the Chief Minister of that State which
shall go to the Commission. When I say, ‘the Governor’, I mean the Governor in the
constitutional sense who has to act on the aid and advice of the Chief Minister.

The Commission can also recommend names for a High Court but it also needs
to be approved in the same manner from the High Court, the Chief Justice, the
Governor and the Chief Minister.

Madam, in conclusion, I would like to say two more things. If two members of
the Commission oppose a recommendation, it shall not be carried. Giving primacy to
the judiciary, the Chief Justice, the two hon. judges, the Chief Justice is also a
member of the three-member group to appoint eminent persons and also the Chief of
the High Court.

There is one more provision in this. The recommendations made by the
Commission shall be accepted by the Government. However, if the President of India
makes a request, for given reason, to consider any proposal made, then the

Commission will consider that and if the Commission considers and reiterates its
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previous opinion, then it must be unanimous.  This provision is only to give due
deference to the highest constitutional authority in India, that is, the President of India.

Madam, this is the brief architecture of the Bill. I will reply to other points
when I hear the debate. Lastly, I have to make an appeal to this House. I am not a
Member of this House though I am in the other House for the last 14 years. But I
always consider that the Lok Sabha is the biggest panchayat of India. Apart from
passing law and apart from giving majority to the Party to form the Government, as a
panchayat it reflects the aspiration of India, the ecstasy of India and the urges of India.
That is the glorious tradition of this House.

With that tradition, today I am appealing to this House to rise above all
considerations and show a great unity of purpose that this House has a resolve to work
in unison to ensure that the judiciary’s dignity is properly maintained and we have a
fair procedure for appointment of the High Court and the Supreme Court judges. That
1s my appeal to this House.

AT Sieger Heledl, § 9gd fTEar 4 39 HeW Wed o fdgM el ¥ 3l BRal g
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HON. SPEAKER: Motions moved:

“That the Bill further to amend the Constitution of India, be taken into
consideration.”

and

“That the Bill to regulate the procedure to be followed by the National
Judicial Appointments Commission for recommending persons for
appointment as the Chief Justice of India and other Judges of the
Supreme Court and Chief Justices and other Judges of High Courts and
for their transfers and for matters connected therewith or incidental
thereto, be taken into consideration.”
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DR. M. THAMBIDURAI (KARUR): Madam, we have given notice for some
amendments to the Bill and they should be considered.
HON. SPEAKER: The House stands adjourned to meet again at 2.00 p.m.

13.25 hrs

The Lok Sabha then adjourned for Lunch
till Fourteen of the Clock.
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14.03 hrs
The Lok Sabha re-assembled after Lunch at Three minutes
past Fourteen of the Clock.

(Dr. M. Thambidurai in the Chair)

THE MINISTER OF URBAN DEVELOPMENT, MINISTER OF HOUSING AND
URBAN POVERTY ALLEVIATION AND MINISTER OF PARLIAMENTARY
AFFAIRS (SHRI M. VENKAIAH NAIDU): Mr. Chairman, Sir, I have a small
request to make to the hon. Members. The President of India is coming for a function
to Parliament House at 6.15 p.m. The Members are supposed to be seated in their
seats by 5.45 p.m. The programme is about presentation of the best Parliamentarian
Award. That being the case, we have to adjourn the House at 5.30 p.m. Keeping that
in mind, the debate and discussion on the Bill has to be adjusted in that manner
because it 1s a Constitution Amendment Bill which would mean that we will have to
go for voting for four times, that too manually by distributing slips since seat
allocation is yet to be completed. Keeping that in view, I would like to request all the
political parties to field one speaker each and also keep the time constraint in mind. 1
have no problems otherwise. After the Bill is passed in this House it has to go to the
Rajya Sabha and then to the hon. President for getting his signature and time left with
us is very limited. So, I request the entire House to keep this fact in mind and

accordingly cooperate.
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14.04 hrs

CONSTITUTION (ONE HUNDRED AND TWENTY-FIRST AMENDMENT)
BILL, 2014
(Insertion of new articles 124A, 124B and 124C)

AND

NATIONAL JUDICIAL APPOINTMENTS COMMISSION BILL, 2014 ....
Contd.

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Mr. Chairman, Sir, in fact,
these two Bills — one a Constitution Amendment and the other one a regular Bill — are
very important and unique Bills. The hon. Law Minister has explained the scope and
also the history of Judiciary in all these years.

Thomas Jefferson said that the judiciary independent of a king or executive
alone is a good thing but independence of the will of the nation is a solatium at least
in a Republican Government. It is quite unfortunate that such an important issue like
this has become a controversy. In fact, there should have been a national consensus on
this issue. It should not have been said on the background of political executive
versus judiciary. This is not a good trend. This kind of a friction or a conflict
between the political executive and the judiciary is an unfortunate development.
Why has this proposal, particularly after 1993, not been pushed up? It is only to
ensure that there is no conflict or no friction. We need to arrive at a certain consensus
so that, by and large, it was acceptable both by the judiciary and the political
executive.

[ remember that in 2003 itself we have moved a Constitution Amendment and
also a Bill in this regard. Right from 2008, we have been working on this Bill. In fact,
when I was the Law Minister, I conducted a lot of national consultations which
included an important consultation meeting of the political executive including the
Prime Minister, the then Chief Justice of India, all the judges of the High Courts, all

the Chief Justices of High Courts and also eminent jurists. A two-day conclave was
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held with regard to the judicial reforms which included the appointment of judges. By
and large, a consensus really emerged out of that meeting.

Thereafter, we wanted to see that this consensus i1s evolved. We are not
concerned with who is having an upper hand. We are not for upmanship. Ultimately,
our concern is on the kind of appointment system which should prevail in the country
which is good for the nation. That is why, I said that it should ultimately reflect the
will of the nation and not merely the will of the judiciary and the political executive.
It is the question which we have to put to ourselves. Within ourselves, we have to
think on whether we are thinking about the welfare of the nation or not. The judicial
system ultimately depends upon the performance of the judges and access to justice.
We were on the track of quest of justice not only after the Independence but even
earlier also. That is where, this becomes very important. After the birth of the
collegium system, it started in the first judge’s case wherein, while presiding over that

judge’s case, the then Chief Justice of India, Justice P.N. Bhagwati said:

“The Chief Justice of India, the Chief Justice of the High Court and
such other Judges of the High Court and of the Supreme Court, as the
Central Government may deem it necessary to consult, are merely
constitutional functionaries having a consultative role and the power of
appointment resides solely and exclusively in the Central Government.”

Justice P.N. Bhagwati has said this in that judgement when he was presiding over that
case. But thereafter what has happened? In 1993, in the second judges case, the
Supreme Court led by the former Chief Justice of India at that time, Justice J.S.
Verma, overruled the first judges case. In fact, this was subsequently regretted by him.
He said that it was not his intention. Our Law Minister has also mentioned this while
introducing the Bill for consideration. He regretted it a number of times. I took him
around the country for national consultation. In every platform, he did admit that he
committed a wrong. Of course, some times he said that it was misinterpreted. There is
no misinterpretation at all. It was clear that he committed a mistake. But he could not

do anything because by that time he had laid down the office as Chief Justice of India.
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What could he do? It was late. In fact, he went on to hold that the selection should be
held as a result of a participatory consultative process in which the executive should
have the power to act as a mere check on the exercise of power by the Chief Justice of
India, to achieve the constitutional purpose. The entire thing was diluted by that
judgement.

I am looking at another judgement. Chief Justice of India at that time, Justice
S.P. Bharucha, has really put the last nail in the consultative process. What has he said?
He said: “Collegium system of appointing judges to the High Court is of particular
relevance for our purposes. The collegium must take into account the opinion of the
Chief Justice of India, which would be given the greatest weight — he gave the
greatest weight — the views of other judges of the High Court who may have been
consulted and the views of the colleagues on the Supreme Court bench who are
conversant with the affairs of the concerned High Court.” This is how the whole thing
was reversed. Thereafter, all of us tried to undertake an exercise and this 1s where we
are now. In fact, freedom and independence of judiciary were not just confined to
appointments. It means that both the institution of judiciary and independent judges
are separate and free from interference from other branches of the Government,
namely executive and legislature. Be political parties, other powerful interest or
individuals, that individual judge or magistrate is independent and at liberty to take a
decision without pressure, inducement or promise from any source whatsoever. This
1s where they will have to be independent. They should not be interfered with.

In fact, the Constitution is very clear with regard to the power vested with the
political executive. Article 124 vests the power of appointment of Chief Justice of
India and the judges to the Supreme Court with the President. It is stipulated that the
President shall appoint judge of the Supreme Court after consultation with such of the
judges of the Supreme Court and of the High Court as the President may deem
necessary. The appointment of judges of the High Court is also made by the President
of India. The President has to consult the Chief Justice of India, the Governor of the
State and the Chief Justice of the High Court concerned.
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Earlier, | was also a Chief Minister. We used to be consulted by the High Court
Chief Justices. We used to write a joint letter to the Governor and the Governor used
to make a recommendation to the Law Ministry. Informally that has been followed.
That was not done away with. We used to get such letters from the Chief Minister
when I was the Law Minister in the Government of India. We used to give weightage,
but at the same time it was not formalised. That is not quite mandatory. Chief Justices
can write letters straightaway to the Law Ministry and get things done. Subsequently,
the National Commission to review the working of the Constitution which was headed
by the former Chief Justice of India Justice M.N. Venkatachaliah, also said that there
should be a National Commission.

The National Commission should have the effective participation of both the
Executive and the judicial wing of the State (integrated scheme for missionary for
appointment of Judges). There is no question as to who should have the upper hand or
who should have a better voice but they said that there should be appropriate balance.

Now, you have introduced a Bill, in fact, the 2013 Bill — both are Constitution
Amendment Bills. In fact, the 2013 Bill was introduced by us, the UPA Government.
You have not made many changes but there are two very important changes which is
a matter of concern. One important change is about the veto power. If any one of the
two Members of the Commission objects, then, you can go ahead. That is the veto
power. This is what the Judiciary is worried about. It may end up with no decision at
all. It may be impractical or this may give rise to a lot of conflicts between the
Judiciary and the Executive. I think, a lot of consultation should have been gone into
as this is an important component or element which you have introduced in this Bill
in variance to our Bill or the Constitution Amendment Bill. Maybe this can work.
Otherwise, some other formula would have worked if no agreement is arrived at
because after all it is three versus three. The total Members in the Judicial
Commission is six. Three sometime may take one side; and the other three may take

the other side. It should have been an odd number. That would have saved the
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situation. It leads to no decision. Even if a decision is taken, the CJI as a Chairman
could have a voice in this. That would have satisfied the Chief Justice of India.

I think, while preserving the integrity and independence of Judiciary, which is
a must, we should ensure that that works. That has not been seriously taken into
account. I don’t know why veto power has been introduced. Veto power is not that
democratic process, according to me. There is some sort of unilateral decision to be
imposed on a system, which may not be taken well and that will lead to lot of
problems. Who are these eminent persons who should be qualified themselves as the
Members? Are there any guidelines? Maybe, you should provide guidelines. At least
in the rules which would be framed you can define as to who are these eminent
persons. Otherwise, anybody can be eminent person.

While selecting one of the Members, one of them should hail from the
SC/ST/OBC, minority and women. In these days of gender justice, you should have
made a woman compulsory as a Member of the Commission. I think, you are outdated.
The system should not be an outdated one. I would put it in that way. You have to
seriously consider this. It should have been mandated. Earlier, we have given some
rotation system but even that rotation system is given up, if I am correct.
Consequently, the same category of people may be repeated continuously. One term,
two term or any number of terms; of course, same person cannot be continued after
three years. But the same category of persons can be continued, which would lead to
some arbitrariness; that may lead to some denial of an inclusive society. Diversity
should have been the core theme of this entire exercise. You have not considered that.
You know it very well as the Law Minister. I have also functioned as the Law
Minister. According to my reading, it does not provide for that. There should be some
plurality which, I find, is totally lacking in this Bill, Maybe, the Minister can come
out with some amendment. He should please think of that amendment.

In addition to that, in many conferences, I used to tell the Chief Justices of
High Courts and also the Judges of the Supreme Court, including the Chief Justice, to

get one SC judge, at least, in the Supreme Court. As regards women, there is a total
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bias, unfortunately, in the Judiciary against women. I struggled to get one woman
Supreme Court Judge. There also, a lot of things were said against that particular lady.
But still we could get her for the first time. We are not getting them actually.

If this is the kind of traditional approach to appointment of judges, how do we
cure it? I thought that, when you considered this, you would definitely provide a
solution to this problem to get plurality. Even Backward Classes are not getting
adequate representation in the Judiciary, forget about adequate representation,
sometimes they have no representation at all. With regard to minorities, it is very
difficult to pick them up. They also have no representation. Women have no
representation at all in many of the High Courts. Even in the Supreme Court, there is
only one woman judge. Now, of course, the Government said that there should be one
more.

I think these are all very serious matters. I would like to say that the Judiciary
should reflect the plurality of society. You need to provide for that because this is the
body which gives direct justice and if the composition of the Supreme Court and High
Courts themselves is such that there is no proper representation to these classes of
people, then it is not fair. Let us not talk about accessibility. I think there should be
some in-built system for having plurality in the higher judiciary and to have social
justice. According to me, any justice system without social justice is no justice at all.
We need to provide that kind of redressal. I am not referring to every other aspect of it.
But I know very well that even in the advanced countries like USA, UK, France,
Germany etc., they have demonstrated their concern for social justice. There again,
the appointment of judges are made by the political executive or by the Senate or by
the Presidents of the respective countries or they are elected through the elected
bodies. There is no comparison with our existing system wherein judges appoint
themselves. It is only available in this country where the judges appoint themselves.
This kind of a system is not there in any of these countries.

Sir, in fact, I was the Chairman of the Second Administrative Reforms

Commission and I have illustrated how the systems work in many of these developed
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countries. So, the Judiciary should reflect the Legislature, should reflect the political
executive because they reflect the society as such. There is no ghettoing the justice
delivery system. We are accustomed to it. We are colonizing our mind, ghettoing it,
making an exclusive society as such. I think we have to give up that. I thought, you
will bring a comprehensive amendment taking advantage of your mandate. I am sorry
to say, it is only a patch-up. It is not an integrated approach. In fact, I must tell you
that even while selecting the Judges of the High Court, what is the kind of the quality?
It is very selective. I know — I was a Chief Minister — how it was very selective.
Forget about the various sections but at least some efficient people should be there.
can tell you, even the briefless lawyer ends up as a Chief Justice of India. That is our
system. [ am not exaggerating. A briefless lawyer can also become the CJI of this
country. This is the great defect. How do you undo it? Forget about the Chief
Justices of High Courts. This can happen. Then what kind of an efficient system is
there? That is why, there is all this pendency.

I proposed one system; I brought in a Bill called the All India Judicial Service.
You kindly look into that. The idea in bringing the All India Judicial Service is to
appoint District Judges directly. Tomorrow, you can make those Judges directly as
High Court Judges. After selection, they serve for some time. With a minimum
service, you can make them High Court Judges directly. Otherwise, either you get the
people who are at the verge of retirement or even the promotee Judges or the Judges
directly also. I think this is a fresh category which can go up the ladder up to the
Supreme Court. Best quality of lawyers will join as District Judges. Otherwise you
cannot attract them. How do you attract them? There should be an incentive system
to attract the best type of Judges, the best talents there just like IAS, IPS. Direct
appointment of District Judges, of course, for some time, was opposed by all the
Chief Ministers. But in the last meeting, I do not exactly remember the year, I think,
may be in 2009 or 2010 when we convened a meeting of all the Chief Justices of the
High Courts including the Law Ministers. Then, consensus emerged for the first time

that the All India Judicial Services should be attempted to. That decision was there on
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record. I think we have to push up that to get the best quality of judges. Best men will
be there in the Courts.

Some time, we never used to have people with the best academic education;
now we have. We started the experiment in Bangalore with the National Law School
University. We laid a lot of encouragement to that. Today it has ended with 14 such
Law School Universities which includes the University in Kolkata. The best of the
talent is coming. They are all again going abroad taking appointment. It is because,
opening is there. I thought that I must have another 14 Law School Universities in the
country. Every State should have one University. I think, this is how we can produce
the quality. I think, they are much sought after, better paid than the graduates from
the IITs and the IIMs. Everybody thought Law is not a good course. When we all
joined the Law courses, everybody would say, this is the last resort. Now, this has
become the first resort. Even the people who have completed MBBS, even the 1IM,
even the IIT, they would like to have another qualification; particularly they join the
law profession. This has happened. There is a turnover. But thereafter what happens?
Suppose you have provided for direct appointment of District Judges, they would
have joined. There is a good avenue. It is not that everybody can very successfully
commence the practice. Unless they get into a good, eminent, senior post, they may
not get that ladder. That is why they go abroad. I think it is a brain drain. You need
to contain that. This is what [ wanted. There is an important statement given by a
former judge of the Supreme Court that one of the best kept secrets in this country is
the appointment of judges. That means there is no transparency at all. Whom are you
appointing? With what background are you appointing a person? Nobody knows it.
Ultimately you land up with a corrupt judge or land up with a judge who is most
inefficient and cannot understand the law of the land. He will not reflect society’s
feelings and aspirations at all. This is what we need to look into.

Justice V.N. Khare was in favour of doing away with the collegium system and
introduces it. I must say that the time has come when we should do it but we also

need to address the concerns of the judiciary. Simply by drawing some conclusions
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and saying that all pre-collegium judges are bad, is not correct. The collegium has
produced best judges for this country and for this world. Look at Justice
Chandrachud or Justice P.N. Bhagwati, they were all produced by this pre-collegium
system. Nobody could say that they were politically appointed. They were all culled
out like Justice Krishna Iyer. It is wrong to say that. At the same time, it is equally
important to say that you cannot draw this inference that all those judges who are
appointed by this present collegium system are bad. You are hurting them by doing
this.

I know that there are some unfortunate recent developments. Some judges,
who served as Chief Justices of the Supreme Court, start criticising it. You can
criticise it but there should be a constructive criticism. At the time of giving up this
collegium system, there should be a grace and honour. Do not condemn and
dishonour it. We are all products of this collegium system. Do you want to say that it
is bad? I do not think so. It is exceptional. Bad is exceptional. As far as our judges
are concerned, I must tell you, by and large that we have the best judiciary system.
We are proud of it. Let us honour it. Exception cannot be the rule. We have the best
set of judges. Maybe a few black sheeps would be there, they are everywhere. Every
judge is a reflection of society. The Parliament is a reflection of society. Every
institution is a reflection of this contemporaneous society. You cannot say that every
Parliamentarian is an ideal Parliamentarian. You cannot say that. Likewise, every
judge cannot be an ideal judge. There will be inadequacy and deficit but that
inadequacy and deficit will have to be made up by a system. There can be a system in
the governance; a system in the electoral process; and a system in the judiciary. The
judiciary cannot live without a system. There should be a governance system in the
judiciary. This is what we need to do. That is why we have to address two or three
concerns with regard to veto power, thinking of re-introducing the rotation and
making at least one woman representation mandatory alongwith the representation of
SC, ST, OBC and minorities in the collegium. But this is not at all an adequate

provision, and it lacks. By this, you are definitely obstructing accessibility to the
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justice system. You need to address it and then again you need to define either by
Rules or otherwise by amendment as to who should be those two eminent persons.
They should not be mysterious persons. They should be certainly people with
certainty, you will have to clarify it, and you need to define that. Everybody cannot be
eminent.

When I was a Minister in Karnataka, I asked my Chief Secretary: “I want the
best of the officers.” He said: “Everybody is the best officer, and you choose
anybody.” This is what sometimes, you know, averaging or generalising people. We
should not forget that ultimately there should be excellence. Those people are
available. There should be excellence. There are people who have excellent
performance, who can perform both academically and practically. Of course, at the
same time, I can tell you a small story. When I entered my Bar at Karkala, which is a
munsif or registered Bar, I found an elderly person sitting at a corner of the Bar room
in a chair. He sits for the entire day. In the morning he comes and goes after the
Court hour is over. I found out as to who that person was. They said: “He is a gold
medallist.” Getting a gold medal from the Madras Law University is the biggest thing.
He studied in the Madras Law College, I think. In those days, he was the gold
medallist but he was a briefless lawyer, continued to and died as a briefless lawyer.
Can you imagine? Just because academically he is the best, it is not necessary that he
will be an excellent lawyer. But who is to filter this? Something will have to be there.
Some system should be there.

I thought that while bringing this Bill, you will have to evolve some system, by
which there will be transparency, which is totally lacking. Mere selection will not do
but he has to emerge from the system. But that system is totally lacking here.

I think, these are all the few things which I thought that I must mention here.
Of course, this is very much needed but, at the same time, not exactly the manner in
which you have brought out.

So, I think, the Minister will revisit some of these provisions and come out

with solutions to some of the questions which I have raised.
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I would like to thank the hon. Chairman for giving me this opportunity.

SHRI S.S. AHLUWALIA (DARJEELING): Hon. Chairman, Sir, I thank you very
much for calling out my name. This is my first speech in the 16™ Lok Sabha.

Although my parliamentary life is 24 years in the other House, through my
speeches or through my help or through my opposition, many legislations were made
or repealed or amended. But this is my first speech in the Lok Sabha as a Member of
Parliament in the 16" Lok Sabha, and I am representing West Bengal. Of course, this
is my 25" year in the parliamentary career.

Sir, I am basically a law graduate but never practiced because after my law
graduation, I became a law maker. At the age of 35 years, I became a Member of
Parliament, and since then I am here only.

Today is a fortunate day and that we are passing a historical Constitution
(Amendment) Bill. We are thankful to our beloved Prime Minister Narendra Modiji
and his team, especially the young Law Minister from Patna. I am his neighbour in
Patna. He has given a wonderful introduction of the Amendments brought here in the
Parliament.

14.40 hrs (Shri Arjun Charan Sethi in the Chair)

Sir, although there are two Bills to be discussed, one is Constitution (One
Hundred and Twenty-First Amendment Bill, 2014 and the second is the National
Judicial Appointment Commission) Bill, and I support both the Bills, yet I am going
to speak on one Bill only, which is on the Constitution Amendment Bill.

Sir, this Constitution Amendment Bill talks about amendments to articles 124,
127,128, 217, 222, 224 and 231. I am going to speak on them.

My learned and elder brother Veerappa Moilyji has spoken just now. He
started his speech by saying as if we are bringing, by moving an amendment in the
House, a confrontation between the Judiciary and the Legislature, which is not correct.

At the outset, I want to say that bringing amendment and making new

legislation is the primary work of a legislature; and we are performing our duty.
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There are three pillars in our Constitution that is guaranteed by the Constitution.
One is the Legislature, who are law makers in Parliament and in Assemblies. Second
is the Executive, who execute the law. Third is the Judiciary, who interpret the law
and do the works of dispensing justice.

I am submitting before the House that it is not for any confrontation. But with
the passage of time, everything needs amendment and development.

Now, while speaking, Moilyji was objecting to certain provisions. While
preparing my papers, I saw his Ethical Framework, Chapter IV of ARC Report. He
was the Chairman of the Administrative Reforms Commission. In the first paragraph,
he said:

“The terms of reference of the Commission: The Commission may

exclude from its purview, the detailed examination of administration of

defence, railways, external affairs, security and intelligence as also

subjects such as Centre-State Relation, Judicial Reforms etc., which are
already being examined by other bodies.”

But still in the Chapter of Ethics in Governance, he examined the whole matter
of Judges’ appointment, and ultimately he suggested. Now, he is opposing. But at that
time, he suggested... (Interruptions)

SHRI M. VEERAPPA MOILY: I am not opposed to it.

SHRI S.S. AHLUWALIA: Your tone and tenor is different now... (Interruptions)
SHRI MALLIKARJUN KHARGE (GULBARGA): Do you not want that we should
support this Bill?

SHRI S.S. AHLUWALIA: I want.

SHRI MALLIKARJUN KHARGE: He has analyzed and said it... (Interruptions)
SHRI S.S. AHLUWALIA: Khargeji, I also know how to take your support!...
(Interruptions)

In the ARC, you said, “A National Judicial Council should be constituted”.
Your recommendation in the ARC was, “A National Judicial Council should be

constituted in line with universally accepted principles where the appointments of
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members of the judiciary should be by a collegium having representation of the
Executive, Legislature and Judiciary”. You said this. Then, the Council should have
the following composition. What is the composition you suggested? You suggested
the Vice-President as Chairperson of the Council; the Prime Minister should be a
member of the Council; the Speaker of Lok Sabha should be a member of the Council;
the Chief Justice of India should be a member of the Council; the Law Minister
should be a member of the Council; and then the Leaders of the Opposition in Lok
Sabha and Rajya Sabha should be members of the Council. This was your suggestion.
The only difference, if I see, is in the nomenclature. The name you said was, National
Judicial Council. We are saying, National Judicial Appointments Commission. This is
the only difference.

Actually, when did the problem start? Everything was going on the right path.
There are three crucial phases relating to the judicial appointments. One is, three
Constitutional discussions that took place from 1946 to 1950. The second phase of
Executive-led appointments started from 1950-1993 and the third is, the current
Collegium Board of Appointment of Judges from 1993 up to now.

In between what happened? As per article 124, when the first judge case came,
its judgement came in 1982. The second judgement came in 1994. Then, on 23" July,
1998, a Presidential Reference was sent to the President of India. The President of
India sent it to the Supreme Court and the Supreme Court came out with another
judgement. But in between in 1990 in the V.P. Singh Government, Shri Dinesh
Goswami as the Law Minister introduced a Bill. He wanted to bring a Bill for Judicial
Commission. But the Lok Sabha was dissolved.

Then, the second Bill came in. Then, your ARC Report and then in 2008, the
Law Commission report came, and the Law Commission Report very categorically
said, either you go for reconsideration of all the three judgements to the Supreme
Court or bring a new law. They categorically said this and while sending this to
Hansraj Bhardwaj Ji, the Law Commission Chairman said that the proposal for

reconsideration of judges’ case one, case two, case three, was considered. Various
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recommendations of the Parliamentary Standing Committee and law of foreign
jurisdiction like America, Australia, Canada and Kenya where the Executive is the
sole authority to appoint judges or the Executive appoints in consultation with the
Chief Justice of the country have also been considered. Ultimately, he said in his
concluding paragraph that two alternatives are available to the Government of the day.
One is to seek a reconsideration of the three judgements aforesaid before the hon.
Supreme Court. Otherwise, a law may be passed restoring the primacy of the Chief
Justice of India and the power of the Executive to make appointments. So, this was in
your time. The UPA Government was in power. Ultimately in 2013 you brought the
Bill. The Bill was sent to the Standing Committee; the Standing Committee sent it
back with some recommendations; and the recommendations were circulated in the
month of February when you wanted to do something. As in the initial Bill of Shri
Kapil Sibal the provision of reservation for women, SC and ST was not there — this
was the recommendation of the Standing Committee — on the basis of the
recommendation of the Standing Committee you wanted to bring an amendment Bill.
Now, the Bill is before the House.

You said — I mean, many people and especially your opening speaker of the
debate — that it will create a confrontation between the Judiciary and the Executive;
nobody is interested to have confrontation because we are guided by the Constitution
and a judicial system also. But, as parliamentarians we have our own domain where
we can make laws. We are making that law as per the power given by the Constitution.

Who says that we are ghettoing it? Who says that we are insulting the Judiciary?
If you see in our country whether the Judiciary does any justice or not, we accept it. It
is our dharma. That is why a judge is called nyaymurti. It is connected with dharma.
Nyay is also connected with dharma — nyaydharm. We explain and understand nyay
as dharma and we accept it as the justice given by the nyaymurti. You tell me as to
which officer is symbolic to murti. It is only the nyaymurti because it is connected
with nyaydharma. Where did it start from? When we were under the British regime,

we were guided by the British jurisprudence. We adopted that. But, prior to that, we
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were guided by the Kautilya jurisprudence. If you see the Kautilya jurisprudence, all
sorts of systems were developed by the Kautilya, starting from the appointment of
judges to impeachment, removal and even punishment. Everything was there.

In your ARC report itself, you mentioned about one more thing in paragraph
2.94 — I do not know why you mentioned all these things in your report — “the
Supreme Court of India, in its full court meeting held on May 7, 1997, unanimously
adopted a Charter called Restatement of Values of Judicial Life, generally known as
the Code of Conduct for Judges. It reads as under:...”. Then, you went up right from
A to P and you have quoted. Of course, when we talk about the Judicial
Accountability Bill, we will refer to this again. But, the point is, we never said that
this system is bad or that system is bad. When we are bringing an amendment, we are
not condemning anybody. That is why, at the outset, I said that I am not praising
anybody.

I am also a law graduate. I also meet many judges. I have good contacts with
judges. That does not mean I will praise one and if I do not take the name of the other,
he feels 1 do not praise him. So, I am not on that ground. Here, we are not praising
anybody or defaming anybody. We are bringing a law and passing it for the benefit of
the future generation so that the lost trust in the appointment system or anywhere
should go and ultimately it is restored and a good judiciary can serve the people of
this country. That was my submission.

As you said, there should not be rotation of members in the Judicial
Appointment Commission. ... (Interruptions) You said that there is a provision that
one member cannot be repeated next time. After three years, he will not be repeated.
The category you are talking about is that he should not be rotated again and again. It
will not be there. I think, my learned friend Law Minister will take care of that thing
also in the rules. He will bring in a provision so that a new person comes in.

You have also asked about the justification of eminent personality category.
One of the members of the largest Opposition Party will be there. He will come to

know who that eminent person is. He will also be a part of that decision. He will come
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to know that it is not from anybody’s pocket, but certainly there is some criterion and
some eminent personality is coming to join it.
With these words, I support the Bill. Thank you.

DR. M. THAMBIDURAI (KARUR): Mr. Chairman, Sir, we are discussing the
National Judicial Appointments Commission Bill. First of all, I would like to tell why
we have taken this issue seriously and why we are discussing this Bill. Recently, we
have come across a news item where certain retired judges have given some opinion
about how the collegium is functioning. That is the true history.

A former judge, Shri Katju, has raised the issue of interference of a political
party in the appointment of judges and said that a political party pressurised that judge
in regard to the appointment of one High Court judge. That is how this issue started.
In that regard, the former Law Minister, Shri Bhardwaj, himself gave a statement that
the DMK had sought extension of a High Court Judge. This is how the problem
started. When some political parties took advantage of the system and pressurised the
collegium, the collegium yielded to the pressure. That is what we have seen. That is
the news. Therefore, we cannot say that collegium system is a superior one. It is not a
superior one. That is our view.

Sir, I have also served as a Law Minister and you know it very well. Everyone
knows very well about my experiences of those days. I know how collegium takes
decisions and by-pass the Executive. You know very well how I suffered at that time.
So, I want to make certain points. Our hon. Chief Minister has written a letter to the
Law Minister about our party’s view and I have to express that. This is our Party’s
stand.

As far as the AIADMK Party is concerned, we are firmly committed to
upholding the independence of the Judiciary. This is our party’s stand. Even our Law
Minister said that Judiciary must be independent. We are for that because people must
not think that Parliament is bringing certain rules and regulations, and a law with

some vested interest. That feeling must not be there. Therefore, we are fully for the
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independence of the Judiciary. This is our Party’s stand and that is what our Chief
Minister has written to the Law Minister also.
15.00 hrs

As regards the role of the Executive, we are of the view that the extant
procedure and practice regarding the appointment of Judges of the Supreme Court and
of the High Courts is not in keeping with the spirit of the Constitutional provisions as
the role of the Executive has been effectively taken away. This is the issue. We are
saying that the Executive must play a role in the appointment of the Judges and in
giving their opinion, and this is what our CM has written to the hon. Law Minister.

In no other democratic country of the world, do we have a situation where
effectively the Judiciary appoints itself. The Judiciary is talking only about their own
issue, and they are appointing their own Judges. As regards this issue, Shri Moily had
mentioned about the All-India Judicial Service, which is a good suggestion made by
him. I am saying this because what really happens is that in the collegium they are
selecting people where certain Judges are recommending their brother-in-laws, sons,
family members, etc. You can see that they are becoming Judges, and it is going on
like this. Therefore, where are the talented people? Perhaps, these people are also
talented and I am not denying it.

As Mr. Moily has stated that prior to 1993, when the role of collegium was not
there, so many eminent Judges were there. So, it cannot be said that the system of
collegium could produce better Judges than we previously had as regards the Judges
appointment is concerned. Therefore, they cannot say that collegium system is a very
superior thing; they are finding talented people; and that they are not giving any
importance to this and that. Therefore, we are not fully accepting the approach of
having collegium, and our Chief Minister has also written like this only. She has said
that : “Experience since 1993 with the present practice of judicial primacy in judicial
appointments has also shown us that the outcome in terms of quality of appointments
1s not significantly superior to what prevailed in the period prior to 1993 when the

Executive had an important role.”
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Mr. Moily had suggested about having an All-India Judicial Service, which is a
good suggestion. It is a good suggestion because when we are having a system of IPS
/ TAS, reservation will also be there and when reservation is there, then SC, OBC and
all other categories of people can be taken into consideration at that time. But how
they are appointing in this process? They are not taking cognizance of the rules. They
are appointing some Judges, but we cannot find SC people, OBC people and women
in it, and they are not able to get full representation with what the collegium is doing.
If at all the All-India Judicial Service on the lines of IPS is there, then promotion will
be given, and when they are appointed at the District-level, then they would have full
experience and after that they would be given promotion.

Presently, what is happening is that a lawyer is also appointed. For example,
our Law Minister is also a practising lawyer. Suppose, he becomes a Judge, then what
will happen? How will he give judgement at that time when he is sitting as a Judge to
his juniors who have served under him, and his clients for some case? After all, we
are all human beings and we cannot behave like God. Therefore, as regards practising
lawyers, I am not making aspersions, but practically if you think as a human being,
naturally, there may be some kind of influence on their judgement. Therefore, if you
bring-in something like the All-India Judicial Service, then it is a good reform. On the
other hand, if you are going to bring something like the National Judicial
Appointments Commission, then it is not going to serve any purpose and it is a fact.
You must bring fundamental changes in the system, and then only, we can get real
judicial system in the country. Thereafter, they can become High Court Judges,
Supreme Court Judges and get promotions automatically like the IAS / IPS officers. If
the practising lawyers are made Judges, then their whims and fancies will also be
there in it. This is a good system, and we will appreciate if you bring in that kind of a
system.

Post retirement, judges must not be appointed as Governors because it creates
problems. When you do that, they would also be influenced after some time. There

may be some people or one or two people, I am not blaming everybody, who might
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play a role to satisfy the authorities in the existing Government so that they could get
some posts after their retirement. Therefore, we have to put a total ban on such things.
You have brought an amendment to appoint Shri Mishra, the former TRAI Chairman.
Even in that amendment, when you have put a condition that they must not accept any
post in the Government Service, post-retirement, what about the judges? They say that
they are above everything else and if you are allowing these judges to get some kind
of Government posts after retirement, then it is not correct. You can appoint them to
committees or panels because that is a different thing, but you should not consider
them for appointments with executive power. That kind of a power must not be given
to them. Such posts should not become rehabilitation centres for them.

If you bring this kind of All India Judicial Services, such things could be
stopped, and that is a good suggestion. Besides, as I said, issues like reservation and
everything else will be implemented.

Further, judiciary is an important organ of the State and must reflect the
diversity of Indian society in order to be sensitive to the socio-economic reality of the
country. Hence, it must adequately represent different regions, classes and
communities and in particular weaker sections, minorities and women. Such concerns
are more effectively addressed only if the Executive also has an adequate say in the
appointment of judges.

Sir, the Executive has to play a role because we are the elected representatives.
The Parliament is supreme. Therefore, when we are making legislation, we are
representing the aspirations of the common man who voted for us. It is only for that
reason that we are giving our suggestions on the issue of appointment of judges.

What about the role of the State Governments? That is our concern. The State
Governments must be given due or proper representation in the appointment of judges.
It is the State Governments which are really implementing the programmes. Even
though Parliament passes so many laws, they are all executed by the State
Governments. If we are not giving proper representation to them to have their say in

the appointment of judges, there is no meaning in bringing this kind of a National
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Judicial Commission. That is what our Chief Minister has written in her letter. I
would, therefore, strongly recommend that the Judicial Appointments Commission
should function at two levels — one at the national level, and another at the State level.
At the national level, you can appoint judges to the Supreme Court and that is okay.
We have no objection to that. The National Judicial Commission can do that. But
what about appointment of judges to our High Courts where so many State-level
issues are involved? The States are having Legislative Assemblies and also
Legislative Councils and people are elected to those legislative bodies. At the State
level, what we are requesting you is that the States must be given power in respect of
appointment of judges to the High Courts. That is what we are insisting and that is
what our hon. Chief Minister has written in her letter.

For the appointment of judges to the High Courts, a State-level Judicial
Commission should be created. There is no mention about that in this Bill. As you
have a National Judicial Commission, we want a separate State-level Judicial
Commission where the Governor, the Chief Justice, the senior judges the Chief
Minister and other representatives are members. This is our view and, therefore, we
are not fully supporting this Bill. When you are not giving proper representation for
the states, then there is no point on supporting this Bill. We are asking for
decentralisation. That is why, our Chief Minister wrote a letter to the Law Minister.
I am also expressing our views here. Unless you create State Level Judicial
Commission, our party may not be in a position to support this Bill. I have already
given amendments also. The amendment may come. Unless you accept our
amendments, our Party is not in a position to support this Bill. Please take into
consideration our specific amendments here. I would like to quote what is written in
that amendment.

“The Members of the State Level Commission could be as follows:-
Chief Justice of India, two nominees of the Judiciary that is a Supreme
Court Judge nominated by the Chief Justice of India and the Chief
Justice of the concerned High Court, the Chief Minister of the State or
her/his nominee, two eminent persons who are not judges, selected by a
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collegium comprising the Chief Justice of the High Court, Chief
Minister of the State and the Advocate General of the State. We are of
the view that the composition of the commission should be provided for
in the Constitution itself.”

Now, you have brought this Bill. I do not know whether the UPA is going to support
it or not. You cannot neglect the regional parties. You have to give an opportunity for
us to say something in this Bill. For that only, I am insisting there should be State
Level Commissions. I have given an amendment for that. ... (Interruptions) 1 am
expressing the content of the letter. Hon. Minister is having my Chief Minister’s
letter. We have also advocated those things which you have said. We are also
appreciating them. The Executive must play a role in the appointment. We are not
denying. What is the role of the States? That is why, I am seeking a constitutional
amendment.

Clause 5 of the Judicial Appointments Commission Bill provides for eliciting
the views of the Governor, Chief Minister and Chief Justice of the High Court of the
concerned State in the case of appointment of Judges of the High Court. However,
there is no clarity on the manner in which these views would be treated. Now you are
the Law Minister, and I was the Law Minister. File may come to the Minister.
Thereafter, the file will go to the Judges who will take the final decision. Here, the
Law Minister acts merely as a clerk by signing and sending. The Law Minister has
become a mockery from 1993 onwards. I do not know what Shri Veerappa Moily has
faced till now. I have faced these things. So, I am telling. We are not clerks. We are
elected people for the executive authorities. When we are demanding such kind of
respect for us, in reality we are not demanding respect for us, we are demanding
respect for the people. We were elected by the people. So, we are here. That is why,
the State Governments' views also have to be considered. If you take a final decision
without giving consideration to the Chief Minister’s view, then there is no point. We

are insisting for constitutional amendment or provision in the Constitution itself.
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The State Government’s view against any proposed appointment ought to be
given due weightage and a provision in the legislation should be made to ensure that
appointments which are opposed by the State Government are not proceeded with.
Clause 5 should be further modified to provide that the Governor, State Government
and the Chief Justice of the High Court of both the States to which a candidate
belongs and the High Court to which the appointment is proposed, should be
consulted before appointment. This has to be done. If it is not done, what is the use?
This is also a serious issue that our Madam has raised.

The manner in which the Commission’s recommendations will be made have
not been indicated in the Bill. It is not clear whether the recommendations are to be
based on unanimity, consensus or majority and in the case of majority, whether it
would be a simple majority or a qualified or a super majority. I do not know that. It
has not been made clear. It may be advisable to spell out such a rule in the legislation
itself rather than have any confusion in interpretation at a later stage. Ideally, such a
rule ought to be a super majority, wherein if any two members do not favour a
proposed recommendation, it shall not be made.

In the Judicial Standards and Accountability Bill, the Scrutiny Panel is
proposed to be an exclusive team of Judges, whereas in the Oversight Committee,
three members are serving or retired Judges; one is the Attorney General, who is also
closely connected with the legal and judicial fraternity and the last member is an
eminent person nominated by the President. The oversight Committee is vested with
the power to choose the Investigation Committee. In these circumstances, such an
overwhelming representation to the Judiciary in the crucial panels intended to
exercise oversight, most of whose proceedings will be shielded from public gaze,
appears to be a violation of an elementary principle of natural justice, that is, no man
shall be a judge in his own cause. Hence, it is essential that there should be more
persons of high integrity and eminence from civil society in both the Scrutiny Panel

and in the Oversight Committee so as to eliminate any impression of bias.
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Therefore, our Chief Minister hopes that the views of the AIADMK Party will
be taken on board and necessary further official amendments made in the three Bills
before they are passed in Parliament. This is our view.

SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Chairman, I express my
highest regards and my grateful thanks to the hon. Law Minister. Within a very short
time, he has brought this Bill. It was needed for long years together.

During the UPA-II regime, one of the hon. Law Ministers wanted to bring a
Bill, akin to this. I had a talk with him and at that time also I supported it. I had
expressed our Party’s view at that time. My Party is having the highest respect for the
judiciary. We believe that because of the Supreme Court’s functions during the last 64
years, by interpreting various constitutional provisions, the democracy of this country
has been strengthened. I believe in that.

I can remember and I can recollect the first judgment of the Constitution Bench,
in the A.K. Gopalan’s case, wherein the Supreme Court has interpreted Chapter-11I of
the Constitution of India. What are the Fundamental Rights of the citizens of the
country? I feel proud, being a Member of the Calcutta Bar that in the first Constitution
Bench, two Judges, one a great Judge Justice Biren Mookerjee and the other one, the
great Judge, Justice S.R. Das were the Members of that Constitution Bench. I feel
proud when the judgment of the second Constitution Bench has come for
interpretation of extradition. The Bench had Justice Biren Mookerjee, Justice S.R.
Das and Justice Vivien Bose.  Great judges have come and great judges have
discharged their functions. It is this august institution’s preliminary duty and
Constitutional obligation to legislate laws. That is the will of the people of the country.
The Supreme Court is there to interpret the provisions of the statute and the
Constitutional provisions. By reason of article 141, it is binding. But never was it the
expectation of the makers of the Constitution that judiciary will, by the process of
interpretation of the Constitution or other provisions, legislate laws. However, of late,
in great number of matters, not only the Supreme Court but even the High Court

judges have started doing that.
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Collegium system was not introduced by this Parliament. Collegium system is
an introduction of the Supreme Court. It is a law laid down by the Supreme Court, not
by reason of its interpretation of Constitutional provisions but with an idea that there
may be political influence in the appointment of judges pre-1993. Therefore, the
collegium system was born. And collegium system has really usurped the entire set of
functions of the political executive. With great respect to Supreme Court I would say
that it has reduced the status of the political executive to that of a mere clerk. This
system has been going on right from 1993.

We were greatly shocked when a judge like Chittatosh Mookerjee was
superseded and was not brought to the Supreme Court. We are greatly shocked when
Justice Bhaskar Bhattacharjee, who is the Chief Justice of Gujarat High Court, has not
been brought to Supreme Court. The reason is that when the then CJI was visiting an
institution in Gujarat, being the Chief Justice of Gujarat High Court Justice
Bhattacharjee did not attend that function. Therefore, the collegium had rejected his
case. But Justice Bhattacharjee’s argument was, how could he go when he was
dealing with a case relating to that institution?

A judge who never met any lawyers after he became a judge, who never
attended a social function after he became a judge, a judge who was all the time in
Kolkata was the most impartial, one of the most honest judges of the country, has
been superseded because of the whims of the collegium.

This collegium system should go. The time is ripe for this. We have to
substitute it. We have to substitute it under compulsion. Our experience shows that
this is needed to be done. Not only that, there is not a single area where you will find
that the law would be laid down by me for my appointment or my colleagues’
appointment. But the Supreme Court has laid down the law as to which way their
appointments would be made. It is very unfortunate.

Sir, I have seen a judge who was appointed to Calcutta High Court, Mr. Moily
was talking about briefless lawyers becoming judges. I am talking about a judge who

never delivered a judgment in open court, not at all during his tenure as judge.
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Whenever a big matter is being heard, a lawyer used to sit all the time and used to
take notes. That judge used to deliver judgment after preparing for it at home. He
never delivered a single judgement in open court. This is a product of the collegium
system.

Sir, I wanted to know earlier also what the system for appointment of Supreme
Court judges was. Is it by seniority? Is it by merit? Is it by quota? What is that, I could
not understand at any point in time. What is the Supreme Court trying to say
regarding their appointment, I never understood that. ... (Interruptions) 1 do not mind
if a Judge from Guwahati High Court is appointed; I do not mind if a Judge from
Punjab and Haryana High Court is appointed but I am asking a question. If a 2001
Judge of Guwahati High Court is appointed to the Supreme Court, why is a 1996
Judge of the Calcutta High Court being superseded? What is the basis? Is it all-India
seniority? Is it all-India merit? Why would one High Court have four or five Judges in
the Supreme Court when another High Court would have even a single Judge in the
Supreme Court? It depends who is the CJI. If I am the CJI, I will bring Judges from
my State; if you are CJI, you will bring Judges from your State. This is not the idea
and concept ever dreamt by the Constitution of India.

Courts criticise the appointments every day and strike down appointments
every day. Why is there a non-transparent system for appointments of the High Court
Judges? Why is it that sometimes a Judge or advocate who is most junior — maybe
able, maybe sincere, maybe educated — is appointed first and other seniors are not
given appointment? Those seniors are accepting the appointment of that Judge. That
is the practical position in our country. [ have a great respect for Shri Moily. He was
asking why these persons are appointed. There is no transparent system. If [ know the
senior Judges and if I enjoy the blessings of the Chief Justice and senior Judges, my
name will be recommended. If someone does not enjoy those blessings but is a good
lawyer, his name will not be recommended. One has to run and one has to keep a
good relationship with the Judges; then his name will be recommended. This system

has to be changed and the change has been brought in.



12.08.2014 119

I am really happy. Today is a historical day in this country when this Bill is
being introduced. It is a historical day. I am appreciating the way the things have been
taken up so urgently. It has been felt urgent by the hon. Law Minister and I felt it.

I spoke about Bhaskar Bhatttacharya. Do you know, hon. Law Minister, that
when he was superseded the Gujarat High Court Bar Association went on strike? He
belonged to our institution but after going to Gujarat, within one year, he earned that
much of respect from the Bar that the Gujarat High Court Bar Association went on
strike. Why was Justice M.B. Shah of Bombay High Court who belonged to the
Gujarat superseded? Can anybody tell the reason? Has anybody even known why
competent judges have been superseded? Nobody knows whose case will be
considered; nobody knows whose case will be rejected. Nobody knows about it.

I talked about Bhaskar Bhattacharya whose reputation is very high. Nobody
can say why he was superseded. That is the reason I am asking this. Is there a quota?
Do you have any quota for Kolkata, Mumbai, Delhi and Gujarat and so on? Is there
any quota that when a Judge is being superseded another Judge from that very State is
being appointed to fill that position in the Supreme Court? Is there any quota? What is
your idea to fill up the post of Supreme Court Judges? Is it on the basis of all-India
seniority? Is it on the basis of merit? If merit, how will you consider merit? We have
to understand that.

I have read in the newspaper that the hon. CJI was in great shock regarding the
attack on the collegium but I must humbly put a question here. Why has the CJI not
risen to the occasion when there are large number of complaints against judges. Why
has the CJI not risen to the occasion when lawyers have said that judges are not
discharging their functions? The CJI is not only for discharging his functions from 10
am. to 5 p.m. in the Judiciary. If he is the custodian of Indian Judiciary, his
obligation is to see whether all the Judges of the Supreme Court and the High Courts
are functioning properly or not. Today what is happening? This institution is being
attacked by the Judiciary every day, without any rhyme or reason. I do not mind, if an

MP with a criminal background is proceeded against, according to the Cr.P.C. I have



12.08.2014 120

no objection to that. If there is no issue and if a judge goes on commenting that the
MPs should discharge their functions in one way or the other, what should be the role
of an MP and what should be the conduct of an MP, then I am shocked. I am not to be
treated like that; I am not to be said what I have to do. Whatever I have to do, I have
to do as per the Constitution and as per the rules; and I am not to do as per the diktat
of any Judge of the Supreme Court or the High Court.

My experience is this. It has become a fashion of the day, from the High Court
to the Supreme Court, without any rhyme or reason, to attack this institution, as if we
have committed lot of crimes by coming into politics, as if we have committed crime
by becoming a Member of Parliament. Black sheep is everywhere; a few black sheep
is there in the Judiciary and a few black sheep is there in the politics too; black sheep
is not only in politics; black sheep is in Judiciary also; but the number may differ.

If one institution does not give respect to another institution, then that
institution should also not command respect from the other institution. Respect should
be mutual; respect should be given respect and taken. It is based on reciprocity; one
has to reciprocate it.

So far as the legislation of a law is concerned, supremacy and primacy is there
with the Parliament and it is not with others; they should not travel beyond their
jurisdiction. It has become a fashion now. All are going on the basis of imagination.
For example, I am saying this. If an MP or an MLA of the Ruling Party commits any
crime, then the assumption is that the Prime Minister is involved or the Chief Minister
is involved. Everything is imagination. If that is so, why the people at large will not
think that if someone who has worked with me as a junior and if I argue before him,
then the Judge is also influenced, because of my appearance. Dr. Thambidurai was
speaking on this.

Mr. Minister, you have brought a very historical Bill. If you really want to
improve the performance of the Judiciary and if you really want to strengthen the
Judiciary, please do not keep any Judge who are appointed to the High Court in that

State, and make a transfer. Transfer should be not for name-sake. Transfer would be



12.08.2014 121

there, after every 3-4 years. ... (Interruptions) Today, kindly give me some more time.
Kindly allow me to speak.

Nobody is there in a sensitive post for more than 3-4 years; then, why in a
sensitive post in a High Court, a judge would be there for 10-12-14 years together? Is
this an analogy? If highly responsible IPS and IAS officers are being transferred, if
they remain in a sensitive post, after every three years, why a judge will not be
transferred? He should be transferred.

In the name of Public Interest Litigation, what is going on? Today, the judges
do not discharge their original function of disposing of the civil and criminal matters.
If there is a PIL, they are very happy because their names would appear in the first
page of the newspapers, with photographs. I will request the Law Minister to bring a
law to regulate the PILs. I am not against PIL. But he should bring a law having a
provision which should state that in the case of PIL, neither the name of the party, nor
the name of lawyer nor the name of the judge would be published and none of their
photos would be given; then you see how the PILs are responded to.

I am shocked when this institution is attacked by the Judiciary without any
reason. The hon. Law Minister in his speech has given an idea. Our hon. Chief
Minister, the Leader of our Party, has communicated and appreciated your will in toto.
She has given a small rider. Kindly consider that rider. Under the Constitution of
India a Governor cannot function independently except under Article 356 of the
Constitution where it has been provided that the Governor would submit a report to
the President of India. Except under Article 356, the Governor has to act with the aid
of the Council of Ministers headed by the Chief Minister. You have made a provision
here. A Governor cannot function independently. It will be ultra vires. You are
going beyond the Constitution. You cannot touch the Constitution like this. The
Governor has to act with the aid of the Council of Ministers. You have come across
cases where the Governor has acted without the advice of the Council of Ministers.

AN HON. MEMBER: The only exception is Telangana.
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SHRI KALYAN BANERJEE: I am not on Telangana Bill. 1 am on a very larger
issue. Kindly do not try to mislead me today. I have said that today is really a
historic day for this country when the total system of the judiciary, which was
required to be changed by passage of time, by decades of our experience, is going to
be changed. The time has come to change and you are coming up with that. I am
very happy today. I have so many things to say but I have a little time at my disposal.

My institution is being criticized by the Indian judiciary every moment simply
because we are politicians, we are Members of Parliament or Members of the
Legislative Assemblies. I have hundred reasons to criticize the judiciary but I am not
doing that. 1 have respect for the system. I want the Indian judiciary to be
strengthened. I want the Indian judiciary to maintain its dignity. I want Indian
judiciary to get respect from 130 crore people of this country because our democracy
is based on that. Therefore, I would request you to go into the details as to how the
appointment of Supreme Court judges would be made. What is the merit? Is it inter-
State seniority, All India seniority or State-wise seniority that would be considered?
If it is State-wise seniority, the system will be broken. I do not mind All India
seniority but you will have to strike it somewhere. 1 do not mind if advocates are
appointed directly to the Supreme Court. It is a great product. I am very candid in
saying that Justice Nariman is one of the best constitutional interpreters of our country.
I do not know whether justice Lalit has become a judge or not but he is one of the best
criminal lawyers that we have produced. I would like to know how many posts you
are keeping for direct appointment. Does it depend on the CJI? One CJI will say that
six posts may be filled directly. The other may say there will be no appointment
made from the Bar Council. I would like to know the guidelines in this regard. You
can specify the number of appointments to be made from the Bar Council. Let it be 4,
10 or all. I do not mind but people must know how many judges will come from the
High Court or how many will be recruited directly from the Supreme Court Bar.

I have another small request to make. You come from Patna, the State of Bihar.

I know you are having the same pain that I have. The Supreme Court of India at
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Delhi has become a very costly affair for the litigants. The fee of the Supreme Court
lawyers varies from Rs.5 lakh to Rs.15 lakh. What is this? Kindly destroy their
monopoly. Please set up Circuit Benches in different regions. If you do it, you will
be achieving two objects. One of the objects is that justice has to be delivered at the
doorstep of the litigant. You will achieve this objective. You will be achieving
another object that the litigation is not expensive for the litigants. I will not be
minding it if you bring a law for regulating the fees of the lawyers. I have not made a
research in this regard but I need it. In my State what I have to do is that with the
blessings of my leader, Kumari Mamata Banerjee, | had fought cases for my Political
Party and for my litigants. In one year, I had to do 2000 cases in criminal courts. I
know the pain of the litigants better than anybody else here. I know what the real
problem is when they have to go to judiciary. Therefore, you bring a law for
regulating the fees of the lawyers.

With this, I am grateful to you. At the end, I will say that I have the highest
regard for the judiciary. 1 pay my respect to the judiciary and I hope our judiciary
would be respected more in the near future.

SHRI BHARTRUHARI MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here
today to participate in the deliberation relating to a Constitution (Amendment) Bill
and also on the formation of the National Judicial Appointment Commission.

The immediate speaker before me was very candid about his profession and
about the activities that are going on in different courts of this country. The other
speakers before me have also made a mention on the functioning of the judiciary.
When the Minister piloted the Bill, he also referred to 1992-93 judgement and also
subsequently what had happened in between. @IS # & e omft off — 20 AT
q1g 3R FE fde 371 81 € B9 21 A7 22 A d1&]

What has happened in between? We should also understand the logistics. It
was in 1989 that the country gave a fractured mandate. It was in 2014 that the
country gave a clear mandate. That is the change that we are seeing today. That is

how democracy functions. It was also mentioned here in this House that there are
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three pillars of democracy and that is the beauty of democracy when one pillar is
weakened the other pillar gains strength and maintains the equilibrium. I think today,
it is a historic day in that sense that the pillar of legislature is regaining its strength
and is bringing equilibrium in democratic ferver.

When I would want to dwell into the aspects of the Bill, I would start saying
that there is now a consensus amongst judges, lawyers and legislators that the present
system of appointment of judges to superior courts by a collegium of the Supreme
Court judges requires to be changed for a better one. There are sound reasons for this
move.

First, the appointment of judges by the Supreme Court collegium has no
foundation in our Constitution. Article 124 of the Constitution provides that every
judge of the Supreme Court is to be appointed by the President after consultation with
the Chief Justice of the Supreme Court and other judges of the Supreme Court and the
High Courts. Similar power is given by article 217 to the President, in consultation
with the Chief Justice of India, the Governor of the State and the Chief Justice of the
High Court, for the appointment of judges in the High Courts. In 1981, in what is
known as the First Judge’s case, the Supreme Court held that the power of
appointment of judges of superior courts resided solely and exclusively in the
President, that is, with the Union Government subject to full and effective
consultation with the constitutional functionaries as referred to in articles 124 and 217.
As far as I remember, if [ am correct, it was Justice Bhagwati who was instrumental in
giving this judgement.

However, in 1992, the Supreme Court in the Second Judge’s case professing to
safeguard the independence of the Judiciary reversed the first verdict and re-wrote the
constitutional provisions to hold that the primacy in the appointment of a judge of a
Supreme Court was with the Chief Justice of India who would make his
recommendations to the President after consultation with two of his senior judges.
That made the difference. One can very well understand, the Legislature, the

Parliament, was weak. There was a fractured mandate; the Government then was a
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minority Government and that is when the blow was struck. The President would only
have the limited power of expressing his doubt. The President’s doubt, however,
would not prevail if the Chief Justice of India reiterated his recommendation on the
appointment of the judges.

In a later judgement, which is known as the Third Judge’s case, the Supreme
Court diluted the primacy of the CJI and gave the power of appointment to a
collegium of the Chief Justice of India and four of his senior-most colleagues. The
judgements in the Second and the third judge’s case are an extraordinary Tour de
Force in the name of securing independence of Judiciary. The Court re-wrote the
provisions of the Constitution for the appointment of judges. The process of
Executive’s function in the appointment of judges was reduced to formal approving
recommendations made by the Chief Justice of India and his collegium. Consultations
within court with the Chief Justice of India in the Constitution have been transmuted
into an original power to appoint by the Chief Justice of India and the collegium.

I would also like to mention here what the Constituent Assembly had debated
during that period. The view of Assembly at the time of enacting the constitutional
provision was that the Chief Justice of India should not be the final appointing
authority. This was disregarded by the court and in the meantime during the last 20 to
21 years, this issue was never raised in the court of law.

In the first instance, the collegium system lacks transparency and is secretive.
The public is not aware of the selection of a judge until his or her name is forwarded
to the Government by the Collegium. Second, there have been instances of judges
being selected or not selected due to favouritism or prejudices of members of the
collegium. Third, selection on competitive merit of the appointees is disregarded and
judges are generally appointed to the Supreme Court on their seniority of rankings in
the High Courts. Therefore, one may say that like the earlier system of the Executive
appointing judges after consultation with people be restored, but paradoxically from
1950 till 1973 some of the most outstanding judges of our Supreme Court were

appointed through that system. It was only during the period of Emergency that this
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system was subverted which led to the Judiciary appropriating the power in the
Second Judge’s case and at that time a word was newly coined, namely, ‘Committed
Bureaucracy, Committed Judiciary’.

Even today, in Australia and Canada, it is the executive which appoints judges
after proper consultation. What we have today before us as the Constitution
Amendment Bill is a fundamental change in the Constitution. It is important to know
that, except for the Judicial Appointments Commission of the United Kingdom
introduced by the Constitutional Reforms Act, 2005, such a Commission has not been
successful elsewhere. We have not debated what has happened in other countries.
But it is only in the United Kingdom where it is functioning in a better way.

The South African Constitution provides for a Judicial Appointments
Commission but its working is far from satisfactory and at times, appointments have
been influenced by the Government.

When the Constitution Amendment is passed, Judicial Appointments
Commission has to make appointment for 31 judges in the Supreme Court and over
800 judges in 24 High Courts. Perhaps that was in the mind of Dr. Thambidurai when
he was mentioning of having two separate Commissions. This will be a workload over
the Commission. | hope, when the hon. Minister will be responding to the discussion
of today, he will explain to us the type of workload on that Commission because this
is the amount of work which will be on that Commission other than transfer and
posting of judges. That will be an added burden on this Commission.

The collegium system was put in place by a judgement of the Supreme Court
in Supreme Court Advocates on Record versus Union of India (1993) 4 SCC 441. In
this judgement, the Supreme Court interpreted article 124(2) and article 217(1) of the
Constitution. The Supreme Court of India held that no appointment can be made
unless it is in conformity with the final opinion of the Chief Justice of India.

On reading of the majority judgement authored by J.S. Verma, one comes to a
conclusion that he has given two main reasons. It is necessary to read those two

reasons. Firstly, primacy of the opinion of the Chief Justice of India will ensure
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independence of the judiciary from the executive - these are his words — and eliminate
political influence. Secondly, the collegium of CJI and other judges are best equipped
to know and assess the works of the candidate and his suitability for appointment as a
judge to the higher judiciary.

After this judgement, appointments of judges have been in accordance with
this collegium system. Yet, many, with merit and integrity, have been overlooked and
those with lesser merit have been appointed as judges of High Courts. The collegium
however, has ensured an independent judiciary which only can protect — we have to
admit this — and enforce the constitutional rights of the people against executive
excesses and majoritarian legislation. However, after 1993, though the collegium
system has been able to ensure that judges are independent of the executive, they
could not ensure that the best and the honest are appointed as the judges of the High
Courts and Supreme Court after 1993. To change the view of nine-judge bench of
1993, it was essential that this type of constitutional amendment be moved by the
Government. The simple amendment is to amend articles 124 and 217 of the
Constitution which is being moved today.

Let us not forget what Granville Austin had said. He said: “An independent
judiciary begins with who appoints and what calibre of judges." There ought to be
enough safeguards to insulate the judiciary from political interference. Let us not take
credit that we are giving more powers to ourselves and thereby creating an impression
that the independence of judiciary can be trampled upon. Our Party and myself will
not be a party to that type of design. I sincerely hope that the present dispensation
which sits in the treasury benches also does not believe in that.

This Bill envisages a 50-50 break-up between judicial and non-judicial
members. The Chief Justice of India, two senior most judges of the Supreme Court,
the Union Minister of Law and Justice, and two eminent persons nominated jointly by
the Prime Minister of India, the Chief Justice of India, and the Leader of Opposition

or single largest Opposition party will be members of the Commission.
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I would very humbly conclude by saying that it is necessary to ensure the
individual independence of those appointed as judges and to maintain the collective
independence of the judiciary, to ensure that it retains its ability to act as a check on
the executive. That should be the essence. Yet, we cannot forget that while the
judiciary is vocal on these themes, its silence on accountability is deafening.

I would like to ask the Government and the Minister four questions. I would
request the House also to think over these questions. I hope he would respond to these
four questions. First, has not the time come to give the legislature a role in judges
selection? Today, it is executive and the judiciary which have the powers. Does the
legislature have any role or will have any role in future? Has not the time come to do
that because in many democratic countries there is a provision? Second, are the cases
going to be settled fast? This morning when I was coming out from my home, I told
somebody that there is this Bill which is going to be discussed today. A very rustic
person asked me: Will the number of cases come down? Will there be lesser delay?
Will the number of cases in different courts lessen? That is the basic question because
when we are deliberating on the appointment of judges, accountability of the judiciary
also needs to be looked into. Third, will nepotism end? I need not explain that further.
Finally, will the new system ensure the best and the honest persons are appointed as
judges?

SHRI ANANDRAO ADSUL (AMRAVATI): Hon. Chairperson, I rise to support this
important Bill, called the National Judicial Appointments Commission Bill, 2014.

I would like to bring to the kind notice of the hon. Law Minister the
amendment which is sought to be moved by Dr. M. Thambidurai, which I have got
just now. It seems to be a valid one. He has suggested that the title of the Bill should
be National Judicial Appointments and State Judicial Appointments Commission for
the High Court Bill instead of the National Judicial Appointments Commission Bill. 1
think this is a valid one because this Bill is not limited to Supreme Court only, but this

is applicable to High Courts also.
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Then, right from the small causes court to the Supreme Court, somehow we are
getting decisions, but not justice.
16.00 hrs
Delaying justice is denying justice. And the reason is that the corrupt, not totally,
judicial machinery is the reason behind it. After long experience, our very intellectual
Law Ministry has brought this Constitution amendment Bill and we have to pass the
same. Along with the article 124, there is insertion of new articles 124 (a), (b) (¢).

Earlier, there was a Collegium constituting five Members within the judicial
machinery. But now for the sake of ensuring greater transparency, accountability and
objectivity in the appointment of the Judges in the Supreme Court and the High
Courts, the said National Judicial Appointment Commission Bill consists of the Chief
Justice of the Supreme Court, two senior Judges of the Supreme Court, the Law
Minister himself, the Prime Minister, the Opposition Leader and two eminent
Members suggested by the Prime Minister, in consultation with the Opposition
Leader. Out of this composition, if any two Members oppose any appointment, the
said appointment would be null and void. I think, it is definitely a democratic decision
in this new amendment. Definitely, this Bill would eradicate corruption, and in future,
whatever appointment of Judges is made, it will be proper because Judiciary and the
Prime Minister, along with the Law Minister are there in the Commission.

Another aspect is about having more transparency, and avoiding corruption.
We have experience about the same in the past in many cases - I will not quote any
case here. That is why this amendment is very much essential and the Commission by
way of amendment in the Constitution is very much essential. Hence, I support this
Bill wholeheartedly.
SHRI B. VINOD KUMAR (KARIMNAGAR): Sir, at the outset, I welcome the
introduction of this Bill by the hon. Minister. I, on my own behalf and on behalf of
my Party, Telangana Rashtra Samithi, support this Bill wholeheartedly. My leader,
the Chief Minister of Telangana, Shri K. Chandrasekhar Rao Garu, had expressed his

view, when the Government asked about his Government’s opinion. This Bill is
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replacing the Collegium system through this National Judicial Appointments
Commission Bill. I am not going to make any comment on the Collegium system
which existed for the last two decades in this country.

16.05 hrs (Dr. Ratna De (Nag) in the Chair)

However, seven Commissions, as stated by the hon. Minister and also the
Parliamentary Standing Committee, after due deliberations, have recommended for
enacting a legislation particularly for establishing a National Judicial Appointments
Commission. Many suggestions were made in these Commissions as well as in the
Standing Committee. I hope the hon. Minister has taken all those suggestions into
consideration before bringing this Bill here.

Madam, I will confine myself to the clauses of the Bill. Clause 12 of the
National Judicial Appointments Commission Bill says that the Commission may, by
notification in the Official Gazette, make regulations consistent with this Act and the
rules made thereunder to carry out the provisions of this Act. At the same time, in
Clause 4 of the Bill it is mentioned that the Central Government shall, within a period
of 30 days from the date of coming into force of this Act, intimate the vacancies
existing in the posts of Judges in the Supreme Court and in High Courts to the
Commission for making its recommendation to fill up such vacancies. So, a specific
time period is mentioned to intimate the vacancies in various High Courts and in the
Supreme Court. I would suggest to the hon. Minister that he should also provide a
time frame to the Commission for making regulations at the earliest so that we can fill
up the vacancies in various High Courts and in the Supreme Court without any delay.

Similarly, in Clause 13 of the Bill it is mentioned that the regulations which are
framed by the Commission will be laid before the Parliament. It is also mentioned in
this clause that such rules or regulations will be laid on the Table in both the Houses
of Parliament and in the event of Parliament not agreeing to them, we can also suggest
modifications to them. Here I would like to say that in the other Bill, that is, in the
Constitution (Amendment) Bill we are inserting a new article 124C to the effect that

the Parliament may, by law, regulate the procedure of the appointment of the Chief
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Justice of India and other Judges of the Supreme Court and the Chief Justice and other
Judges of the High Courts and empower the Commission to lay down, by regulations,
the procedures for the discharge of its functions, the manner of selection of persons
for appointment and such other matters as may be considered necessary. So, I would
like to submit that ultimately the regulations are going to be important. What sort of
regulations are we expecting? This Parliament should be informed about it.

Of course, it is mentioned in Clause 12 that the National Judicial Appointments
Commission will frame the regulations. But what is going to be the mode of selecting
persons to be appointed as Judges? Presently, in the Collegium system, the advocates
who are practicing in the respective High Courts are being appointed as Judges. The
Chief Justice and two senior-most Judges of the High Court, who are part of the
Collegium in the High Court, pick and choose persons from the practicing advocates.
But in the forthcoming regulations, what is going to be the mode selecting persons
from the advocates’ community? This House should be informed about it. I would
like to know from the hon. Minister what are the regulations that are going to come in
the near future.

Shri Veerappa Moily talked about all India judicial service. I would request the
Government to bring a Bill for the creation of an all India judicial service. It is
because, now we have National Law Schools in almost all the States and meritorious
students are coming into these Schools. New laws are coming up; because of the
economic reforms corporate laws have come up. The litigation has increased. So, all
the meritorious students who are coming out of these schools are being picked up by
multinationals. As there is non-existence of the Judicial Service, we are losing many
good and meritorious graduates. So, I request that at the earliest let us bring the All
India Judicial Service. At present, we have direct recruitment of District Judges by
the Public Service Commissions of our various States. The All India Judicial Service
can be brought at least in the lower judiciary, as we have IAS and IPS officials in the
States. Though they are being recruited by the Union Public Service Commission,

they are allocated to their respective States. If Indian Judicial Service persons are
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recruited by any Commission, may be the Union Public Service Commission or any
other Commission, whatever the Government proposes, such Judicial Service
candidates can be allocated to the States. They can be recruited as the District Judges
initially and in the coming days, definitely, through promotions, they will go to the
High Courts as we have now also. Some quota is given to the lower Judiciary people
as Judges of the respective High Courts. So, I would request the hon. Minister to
bring this enactment at the earliest.

DR. A. SAMPATH (ATTINGAL): Thank you, Madam Chairperson. Madam, as
some of my colleagues have already stated — our hon. Minister can take pride — this
may be one of the historic days of this Parliament. I am afraid that some of our ‘My
Lords’ and ‘Your Honours’ may not be happy with the discussion in the House when
the amendment is being carried out in this House on the Constitution and this Bill gets
passed.

I support the intention of the hon. Minister, because he is a very senior and
an eminent lawyer. [ am very much junior to him even though I am in the same
profession. I come from the State of Justice V.R. Krishna Iyer and I belong to the
same party of Comrade A.K. Gopalan. Our Constitution begins with the words, ‘We,
the people’. But, our Judiciary has been criticized as a ‘casino judiciary’. In the
corridors of Judiciary, I have heard the comments from the people, from persons of
the Bar, my colleagues, my brothers and sisters. 1 am not saying about the MPs of
this House alone. This is a call to our country and our Constitution that this Bill has
to be passed. But, at the same, I would like to seek some clarifications from the
Minister and I would like to put forth some suggestions, through you, Madam, with
your permission.

I agree that the Chief Justice of India should be the ex officio Chairman. But
I have a suggestion that may be considered by the hon. Minister. One of the Judges of
the Supreme Court should be nominated by the collegium of all the Judges of the
Supreme Court and the other person from the Judicial side may be the Chief Justice of

one of the High Courts nominated by the collegium of the High Court Chief Justices.
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It is because, our High Courts are not below the Supreme Court. It has a separate
entity. Both of them have the Constitutional status. So, on the one side, the Supreme
Court should be given its due weightage and on the other side the High Courts also
should be given their due weightage because we are a federation. Our Constitution
says that we are a federal State.

While our hon. Minister is also an ex officio member, 1 accept the proposal
moved by him. I accept the proposal regarding two eminent persons to be nominated
by a collegium consisting of the Prime Minister and the Leader of the main opposition
party in the Lok Sabha. Why can we not make a proposal that out of these two
persons, one person should be a jurist? Even in the Constitution, for the appointment
of judges to the Supreme Court, jurists can be considered. But it is rarest of the rare,
that here jurists are not considered. We, as students of law, used to study textbooks,
research papers and other writings of the jurists. By doing this, some of us have
become legislators and some of our old friends went to the Bar or to the Bench.

My other suggestion is that there should a nominee from the Bar Council. Our
advocates and practicing lawyers should also have a say in this process. That is my
humble suggestion. Why can't we look into this matter also? Our judiciary is held in
high esteem both by the people and the system. I agree with that. So the integrity,
honesty and merit are very much essential.

This House has to look into another aspect also. When we speak of the merit,
we all speak about women. Discussions have taken place in this House regarding the
representation of women. How many woman judges are there in the Supreme Court
and in the High Courts? Can we say that they do not have any merit, integrity and
honesty? What happen to the women advocates; why are they not elevated at all to
the judiciary?

What about the minorities? Not only SC, ST and OBC but minorities should
also be given proper place. In this nation of diversity, why are we not considering this
aspect? Respected Paswanji is also here. He should take up this matter. We speak of

merit. But [ would like to know what is the criteria for merit. I still remember the
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speech delivered by Paswanji in my constituency where he said, ‘this is an era of
Paswans.” Paswanji, you came to my place and spoke like that. I still remember
those words. At present, what is happening in our judiciary? Everybody is saying
that there is corruption in the Legislature and the Executive. We are the only people
who wash our dirty linen in public. I can oppose you and you can oppose me. I can
criticise you and you can criticise me and we can criticise each other. Everybody
knows it. Our media people will be present here sometimes before noon and not in
the afternoon. As the fourth estate, they will say that these corruption charges have
been levelled. But just because the corruption charges have not been levelled against
anybody in the judiciary, can we say that they are holy cows?

Hon. Minister, I hope you may remember that day when the impeachment
motion was moved in the Rajya Sabha. But just because an impeachment motion was
not passed in the Rajya Sabha, can we say that other judges are right? Our judiciary
has the power of life and death. We do not have that power. We do not even have the
power to provide life as enshrined in Article 21 of the Constitution. I am not saying
about Article 19 of the Constitution. It is all up to them. As advocates, we address
them ‘My Lord’ and should not criticise them. If you criticise them then you have to
face contempt of court proceedings and the ball starts rolling. The Contempt of Court
Act should be repealed. It is my humble suggestion to you. Nobody should be above
the law. Nobody should be above the criticism level. We have a right to freedom of
speech and expression. We have the right to criticise also.

Madam Chairperson, we are proud of our Constitution. Regarding the seat of
Supreme Court, Article 130 says: “The Supreme Court shall sit in Delhi or in such
other place or places, as the Chief Justice of India may, with the approval of the
President of India, from time to time, appoint.” This also has to be amended. This
point should be looked into by the Commission that we are now going to form.

Diversification does not take place in judiciary, and neither decentralisation is
there. We talk about decentralisation of powers from the Centre to States, and from

States up to the level of Gram Panchayats.
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Madam, I am going to conclude quickly. Please allow me to speak for one
more minute.

When we speak about decentralisation of powers, decentralisation should
happen in judiciary also.

Last but not least, the role of this Commission should not be limited to just like
an interview board of the Union Public Service Commission. This Commission is a
statutory body, and it should have its own mechanism and its own officers. At the
same time, there are quite a lot of tribunals, and they are very powerful. Many of the
judges when they attain the age of retirement say that they are not at all tired even
though they are going to be retired, and they are searching for some green pastures.

This Commission should have jurisdiction and powers which it is going to
exercise on the High Courts and the Supreme Court. It should also have jurisdiction
on the Tribunals. Unless and until the tribunals are brought under the purview of this
Commission, those judges and government officers who are at the verge of retirement
will be having their own say, and those tribunals may become the pastures for
corruption, and that corruption will not be unearthed.

We want a clean judiciary, a judiciary with integrity, a judiciary which we are
proud of.

We are a nation, where the largest numbers of cases are pending in the whole
world. Shall we take pride of that? So, this point should also be taken care of.

There are a lot of vacant posts of judges in the High Courts, the Mofusil Courts
and also in the Supreme Court. Hundreds of vacancies are there. There are young
people who are meritorious. Why should we appoint all these retired judges again on
ad hoc basis? There are many young and meritorious people, and you appoint them.
Madam, through you, I would like to make an appeal to the hon. Minister, as there are

young and meritorious people, they should be given an opportunity to serve.
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T &1 AR U B gAE W9e GeRil R BT 81 a9 1993 & Usel <rtdiy b iy
# Friwfaer ok fAgfier & orer 9gd @R onl As per Article 124(2) of our

Constitution, “Every Judge of the Supreme Court shall be appointed by the President
by warrant under his hand and seal after consultation with such of the Judges of the

Supreme Court and of the High Courts in the States...”
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DI UP IR H DY A B! AT AT PSR afas &1 ad Hel|

HON. CHAIRPERSON: Paswan Ji, listen to me. How much more time will you take?
SHRI RAMVILAS PASWAN: I am concluding.

e & o= 312 ¥ &el T g fh “Parliament may by law provide for such a

creation of one or more all-India services, including an all-India judicial service.”
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e gfear PRI |fd| &1 Adad gon b o sfea vshifefea wafdw g sfeas »iA
A &1 9w sifciifed ROded 8 Sl &l 3o &I 78l $g qdhdl & [P S0, AR
S .U, I e arel Uscs PRE, dohds Fad, AgHIRS! AT ARl DN bR &l
g 99 TR g1 W ale | BT A I8 A1y o1 fH HHeN & qoy sfeud SgeIRme
afdq Bt =ifer off forwi At Frgfam @1l afes w9 Al & I 399 7R 81 9ad ©, FeT
3T R Bl Aehdll &, 3 dd b1 AT [FepTell AT 8 - a7 SYSIRRIe e fFrepreft M1
g1 H wwerr € f5 a8 -9 2, MUt Y wiae 21§ @ jeT o7 ST S 99 a1t 8 O
& g ok 9 Ufefie T & saeR W # fquer &1 ff g=rae o g # oo wamHE A
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T Al Sl Bl Gg-agd ggdle oAl Aredl g SRl AR B ggarg < @ved g e
TATH ¥ IS AT e Hened fA9ud e H T §l 6 wHer § 6 oot e Ul fafer
2 12 PR & o & sfoerd & ol SRl # forar Summ iR wdwwfa 9 89 39 wfaem
HeNe fI9T® P IR FRA BT HM B | ga1G]
# iy Aqq (qeR) : AWl Heledl, § 3udl A § 6 59 #ewyul fAvy wR su g9
i 1 Hier fea|

qeIed], § |a¥ ygcl fAf¥ ok =y w31 St &l g=yare g, i 39 91 B rawgdha
< ggd ol @ 989 PR @ A1 gyare sty i <A Aredr § 6 agd foai @ ==i off {6 <w
DI FAS DI FaAeAd, WA DI I A DIy AT &F (G el 8 Fhdl @, SAAY rdTferest § i
AT SRRl B FgfEd § s 9ed & W T o 5@l 96 Fgfeadl a1 ward g

(N

Il Res & arR d agd A A Ae™l 1 T4l B 8, § IWH S T Aredr g, oAfp

S 91d P IR Hedl dledl g [ U DI GHM Alddias I 3R Alediae AawI T,
STH Ul Bl IG-ARART T 2| g G © (P SO SH Y B8 b YUK (BT Bl

HeIG], AY B Aol G ©| AT IrHae Sff Wi H8 8 ¥ 3R H WY e 9 g
5 oy S e AT Y € 39 $T 9 Ut B Wdltd e & =g & forg
Il & ST AT © AR # { S 98N 8, SAMER 2, 9G] 3T TAfd &R Ihd g,
TIH PIs P el gl Afhd 31 Faled AT & IITENEN AR IS Al F QT S ~ATATA]
& =Rl @ FRyfad oA 81 A1 98f a8 g o At Fgfed #R ad, e8| g9 v
HIR A B HATHAN T o H 26 A Sod AT 8, I 3MMS Al I & ug 6l
AT AT TS A AT BT Thedl B UIGI? §9 3713 Al T&T & (oY A6 Al A TaT rdar Al
B, AT T ITH I TIT BR TG, ITb! Bhedl B UG, 59 a1 § Gl [ ol 87 Sy A
a2 f5 o I8 A MY IS T3 3N &1 ) 2, I TR F IS WR W W 88 DI B
fog fl T T SN SRR 91 §, O IF B PicH H d8R W dER e d e
fepar < ||

HEred], #A1 St Sl f9d @Y &, S99 UQY SRR & AR &1 Jd 9 & KRR 2| 5
o & g iR Yy #= @ o<y =mmforet frgfaa smint # Al wfver € A wew
R R FfR mrT a1 o) qEniel &R wsuurel @ qfier o W wearet ey, 98t &
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WY fafey = Bt YfdT o1 W AgAyel a9, I8 BARN SATUD! JeId | YT ddl A qa
AHT B BT wae™ fHar 8 ford gameE, a1 Que ok ge <mndien fde) & dad a
FERT Bl A B SR AME B & Y ST 7w oo 97 {6y € A1 99 3MANT Bl a9 &
fU oo S oA ¥ B © N SIgfud Wi, STNIfed Soita, fUssr @ ST,
IIRID SR AfGATY & S0 Ui a7 T8 B QU €, lfp Tl Bl WAl baet a1 &l 5l A%
qTa & T oY Q1 AeT @ H&AT BT 91 HR GG DR QY| TNEE S HE 8 I B geerd 8@
SO | SR S BT SIU, i oid S8 39 B A1 S9H < & Fdied -1 & A
R AR AIGE BN, S A9 ARN BT G HAT| TE JF AR B g9 B AHg Aared
AT & Y& AR AIS@ 8N Al 9 ORE b1 Dly SR ol BNl 9gd 4§ <; 7 g0
STANT R B, STt Uh-Ueh SN # 17-18 T& e Tl §7ois # 18 WaW Tl & &I 9118 91,
311S A1 Al 8l 9¢ Al Pls q$! I T8l 2| <fhs <2 &1 a8 Al Sl (U bl IUfard 78gd PR
@l &, [aY &R =rgurferest H | qdled <rred H {Uss @, 3eqvied 3iR S-fad S & A
g & |

IR I RSN DI I HY Al AR HAT SHY, AT A TG BT Al H§ Hadl g b o7
T B U BE W & AN ST Rl § A & W0 AR T8l ol ¥ B Sl s
T T, IZES I 7, IR (UBS, AeRid, AqGAd M, STfad S, AZarg dq Bl
¥ el < 1 ¥ wrIg 80-85 BINA! WNT B, A o1 Al < B il # o Wiy
ared &1 ST 89 MU U1 1 fob 9IS 31T 59 § ISl B IRAT 931 AfNT oifhd It
Al DI SHH M 0 A ARG o BT HM B AT JA SN, T A SMYDRT GIAG 2] TS
RGN & T AT 3R Iourelt @t f YT B ggi| I8 W AR ey J e g

# IoreT I9F (WAYRT) @ QHIUNT HEIQAT, H WEAT HA S P ggad-9gd 9GS odl gl I8 UD
YR & ok Yfeie oo 21 Jateadn SR wadadr M1 ST oMY # 9gd #Agw@yyl o= &
1 f389@ &1 MU o &1 B [HAT 8, 3R IS 3T ASgA Aldpdd DI & H WGB3
9ed © A 3O 9 ¥ Bl Gl IRIRI B TN Ga-9-ge 9| FgwE & wN-gEA &
DI F DR ST G 39 9 DI FAASAT TAY BT AN B DI @ 2| 731 Sfl, M9 TR

ORI DT G BRA DI a1 Al DI 8, W GT YA WA @l BR FHRBT T G fbar <
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FHdT 7 § TR-GR Bl g (B GA% b1 THM DIAT IR ¥ Bl AW Bl 8, T8 IR U B
BT gl AT oo T IR T B FAW PR AN DGR DI a1d A B I8l
31l el gl 99 S Q¥ HI Faleddl B d1d AR § Al 91 AHAY GT&T BT I8 TR AT ]
g1 AHT SET 7 39 HA1 WR 90 DR g9 Aareddl Dl [FgE H o Aogdl ¥ uga a1, 98
3T dah ol A iy 7 81 T fagea™ & g w3 & w0 # si=xr et St 9 v
&1 AT B9 WER U SR =T e &1 91 AT AT S=id 39 e Dl gareddl Bl g
H AT (FIEH) MY B WRBR - 39 A &I TRAT, Fdread! IR AT IRTAd & G
D M W [ B g S TS T34 BT JA™ [HAT 5, 39D [l¢ 89 MU 9898 < &, g=IdQ
< 2l

wRIe, § 99 QAT g g R®ifs T B g T o, frad B § w0 e g e
S Y | fedt T8 21 98l yrER & o1 R &, 98 Bz 99 g 9 fodt T8 21 e oy
JMRANT HT e fhar g Sa¥ AW AUE ¢ & ufcres wfdw HieM & @R 39 AW &t
WA BT T8 AN B, <lfh ufedls |G AN &I aRe 7 8l A 399 W W A
HEN © [ 8BS B & Wl fAgM, AEeiRe AR gudl AT &, U9 TWR, Srgwdr 3R fagM
AfRTAT DI <A1 AR IS B8 DIC R I DI & 9o Ul AAH HHIHE & d8d AT Al
R §9 <9 BT IR AR AT &1 BN §9 < DI Fared GAT BT GIH I Al DI BT
TRy S AT G Bl 9 [olY VA HHILA Pl ATqehhdl el ol

SR, $9H AT BT BMT 980 AW ol O il @ fR ot S @1 3
g & 2l TR, 39 IR TAIRIGYE &, IR Sefid &, $o e fage ok amifie an
B | AT o Siik feer fage @t Fygfax &1 @9 qa sa?

FHTART AEIGAT, T 37U A1H & 7 St 9 &g © f o9 &t Frgfaa @t ufan & ©:
A& Ul 3T IUBT AN & &I oTU dqifh dANT S Sioil & aR H o 3R BIs oifa” 81, 31a+1
I T WD B WM B AR q8 AU T T, A AN B 3SR AT FH B T G bR AR 371
frell ara @1 A A1 i a9 | e o o9 @ Fgfad B, 89 W 39 99 § @i
el e B, SFell Tl S| RN AT HEl I8 © [ Rpraq w1 WY /et o Ayl W

MUY 31U € {5 &9 ¥ &9 N9 481 Ribrid &1 AidT <A1 92y, §9 a1 @ WY e § @1
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=iyl el A ¥% 2 P dewrge W ogF a6l B AN, o A Fgfad @Y S Rera
3, ... (Tagr)

HON. CHAIRPERSON: Hon. Member, please conclude now.

S e IO U JEIGAT, § dacis BR el gl W@ Y Red b1 Muert ¥ a1 98
ffegd v & 99 AT W A q1fs g8/ g1 1 [ anues! gl fhail gak 21 3y St
ffdd &1 o ) €, Sud fell ff O &1 smuast fwerar R @1 doiw T &Y, A1 st o
ARBR B, IF R Al 7 IS, (Faem) § s A&l Sl 3R Ap! qurg <l g b g Fieaa
0 F 39 S B wdreddl & fog 98 9 @y € (@au) v, gl ArgaiRe @t Afger off
9 B a1y, W Afdem @ SrNaridr smavad El..(RaUE) R BRU € fF Ud & 9 &
ST 3N T MM 7. (@rag™) sferd nfeandt iR SHds FiT & oo Tal 3| ... (TaeT)
HON. CHAIRPERSON: Hon. Member, please conclude now.
st Torer o 99 AEedn, § el 8 @ R W@l gl 7 BRU 2 6 g9H oS ad
g @t STed & a1 anfeardt iR efora wfgen & em? . (araum) vl T & @
&l MY 3R MY 1 9gd HH 3MY ... (TIGM) R SR 2 fF T & a1 & AT 2., (1aer)

[HTART ARG, HRT MU A A WA S 9 e © 6 [f¥ed W 9 99 sy wHd
TG A1 IFH TR, TS, AR DY G SRR 8, $HDBT & T g |
ST, IV HUR (VEEEIE) : A FHEld Aeled], 39 Ufaeiie did 9ROl Agw@qul f9d
SRR Rei & foy oman 2, a8 Fiivad IR 4 39 91d &1 ads ¢ (& o/ & o arel
e o au! § dledd o A Fd 8 off, S & FRu <mguiferer @ gwifad g8 gl s
HIE St & g H U g1 Hec Al 81 9 ST yRec dredr g1 8 A fafdy @3 St o,
St fage =mafag ff € § ST qa1s o 9rEan § 6 o s Yfoeifie 9 @ v T aRadH
HI 3R T ¢ BT 2| SdT DI ATHIE & W Y 741 YRIeTiie T ome a1 2 3R &9 3@
U WRPR BT 82T I I9T8 < Bl

JUMIT wEIedT, 59 fdd Dl SIS B GHY Sl ARl B W o U AiE
ufRerdl 1 3R qd B #3A1, # Aigell Ared 7 W 98 991h WD A 39 [ & YHE BT 54
feem # S Sl e SOr, ¥ B 3R fAf~ AireHl vd TRl & wed dxe O SrgHd ol
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dorege fhar, MfPad dR @ a8 41 Wi Ag g1 Sw8ie ST B STarS Bl FHSH Dbl Bl
call

HEledl, 89 a1 e 3§ Ul 91d WHIE AR 1| BN A8 UBel 9 Al I8 A <@ © B
U9 IRATIR BT Bl e &t wEial d Ifd 89 ugd € o ual ofrer ® 6 e # g o
HIAE T8 Bl ¥, Wfh 514 9 4= &1 HAl W B A AT AU g bl b R 9 =1 e
axd | e IR w s 3o avf § S gema gon 7, fafeive AT Y 39 a1d &1 o €
fp fr Ic o, Bal, B Al g ghl 87 AN WET BT asll St 5 T qareli bl @S
fran &, [ivad dR ¥ I8 a1d ST & 79 3R M 4 2] U I Adhed b A1 ARBR Sl I
et ol 8, &9 Uil @ WRE A [ TRe A $qBT AHAT A B
SHRIMATI ANUPRIYA PATEL (MIRZAPUR): Thank you, Madam, for allowing

me this opportunity to participate in the deliberations on the Constitution (One
Hundred and Twenty-first) Amendment Bill as well as the National Judicial
Appointments Commission Bill introduced by the Government.

Madam, I wish to begin by drawing the attention of this august House towards
the statement of the Chief Justice of India, Justice Mr. R.M. Lodha, which has been
published in an English daily today wherein he strongly came out in defence of the
earlier flawed Collegium system. It appears to me that the CJI has been making a
deliberate and conscious effort to undermine and demoralize the highest law-making
institution of the country which is the Parliament. It is expected of the CJI to
understand and realize that the role of the court is only to interpret the law and not to
create and make laws. That is the responsibility of the Parliament. And also, judiciary
cannot create a mechanism for its own appointment. If judges are appointing judges,
the system is not fair. So, in that light, the step that the Government has taken is
worthy of admiration and appreciation. I truly welcome the effort or the initiative that
has been made by the NDA Government to introduce these two Bills.

Madam, the Government’s intention is crystal clear that it is committed to
transparency, accountability and objectivity in the appointment of judges in the

Supreme Court and the High Court, which is the need of the hour in the wake of
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rampant corruption which is plaguing our judicial system. We have had incidents of
appointments made on considerations other than merit and a number of deserving and
honest persons have been ignored on several grounds ranging from political to
commercial to caste and gender biases. Also, there have been delays in filling up the
vacancies with the old system of Collegium. So, it is important to replace the
Collegium system by the National Judicial Appointments Commission.

However, I wish to assert that the reflection of social diversity in the National
Judicial Appointments Commission is extremely important because the SC, ST, OBC,
women and the minority rights have to be protected and it is an unfortunate and sad
reality that caste, class and gender based prejudices and biases do exist in our
judiciary and this problem must necessarily be addressed.

I heard our hon. Law Minister say that one of the eminent personalities who is
going to be a part of the National Judicial Appointments Commission is going to be
from the SC, ST or the OBC strata of society. However, I feel that if you just pick one
member, it has to be either an SC or an ST or an OBC or a woman or a minority. So,
one member is not sufficient. There should be more number of members and the size
may be expanded. We have such examples in the world. We have the Judicial
Commission of England wherein the size of the Commission is bigger. So, it is
important for India also because our society is very diverse and it is important that we
have a member from the ST, we have a member from the SC, we also have a member
from the OBC, including a woman from these sections. So, it is very important that
we create a Commission in totality. That is why I request our hon. Minister to take
care of these suggestions. It will be in the interest of the nation and in the interest of
the exploited sections of society.

With these words, I would like to end.

S BieTels PAR (ATeQN) ¢ ARG GUIURT FBGTT, M0 g3 ey =a1ids g s w
die BT WGB! QAT &, 9P (oY 9gd-9gd gudla| WRAR 9D §RI HRA DI A AR,
I AT & A R, AT & J& FRAfAT 3R 3 =i & Fgfaa g
RIFIARET & foTT SMRINT BT e B W& 8, Ig WHd A gl fUwel auf § oy aRkss =mefien
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@I Frgfeaal ©R fIae g0 8, 59d Hoad 3N & Ted & oy el WReR 7 Ufshar g &I
off 3R ofd #§ A1 WPIR g W FRTIT T & Y IR B gl W dl, Toh /A
Driforad Red © gRT & SToil b (gfe Ud ARl &1 ufhar =t %81 ot dfh 59 ufshan
¥ PO FfC, YRR 3R AMUAAT & DR Dleiiorad R Farell & O H 31 11 2l 3 39
3IRINT & gRI 379N & b 89 IAA d1eR fepet e |

AR A W 987 2 & 59 999 <9 ¥ 957 oifte e 7 99 & ual &t Rfdaai &
s 2, s Woawd ST TRl § JHGA] B Gd1d DB 9§ TAT &l 3T AR S uferan
TR B 8, O R I uraeme ® R o Rt & are 9 R & ofeR S ue R It @t
frfaa & oo, a9 = afhar § ael et &R o RS B wHa W = e Sme|
RN 39 W YUid: AHel M| AT A1 & 1 arfl ot rggfaa onfa, s o ofd, fUss
al, arehferadi iR Afgetiall o1 Ui 9gd & &9 &, AN 39 R W & <l ST b g9

ot & A= Fgfad vd RIAiaRe &1 & Jrage B ANGR AR & 9T 81T . (FaE)

16.57 hrs (Shri Hukmdeo Narayan Yadav in the Chair)

IR, AN & U ool & Raas Rier@l & et &1 Wt ffeR grar a1 s &
T 3feH YW1 Bl Ugel Up-al Qi W WRBR B 59 UlhAT & URH 81 & d18, A &
R 7 PO ARDBT A Bl & [ RUINADT DI TG D DI GRS AN FeArar
ST @I 2l J Dl Rawed @1 ol Wi I AFd g1 Hifds, IHS g1 ARUIfAdT Hl 3D
W@ el g8 81 3R Big g aRAT Bl € A1 IA ISRl 3R AR Bl S@eiarol
¢ FHdT g1 BT AT © P IRPR BT I8 R © b =IrauiferdsT &7 I8 W fav fh WRar
I JABR &7 H B I @atsiarsl T80 < 3R Wb QORI WAl Y& Bt i
SATATTehT SHeN WHAe™ $I WRe1d W&l ©l § 381 ol & W # 7+ q1d FA DRl g

SHRI C.N. JAYADEVAN (THRISSUR): Sir, I support this Amendment Bill in the
name of Communist party of India. My party’s view on this subject is to establish a
National Judicial Commission for appointment of Chief Justice of India and Judges of
the Supreme Court of India and also Chief Justices and other judges of High Courts.
This is a very important issue which is being discussed for more than two decades. It

is necessary to discuss and finalize it as soon as possible. The method of appointing
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judges and their accountability was never satisfactory for the last few decades. Earlier,
the executive had played more important role. A system of collegium was introduced
for appointments, promotions and transfers of judges by the Supreme Court which led
to the unilateral usurpation of the appointment of judges by the Supreme Court. The
position has not improved much except limiting the role of the executive to some
extent. It is proved that it is not foolproof. In recent years, there have been more
allegations about the ethical values of judges with allegations of corruption, misuse of
power etc. There was a shocking allegation about the integrity of a former Chief
Justice of India by a prominent advocate and former Law Minister Shanti Bhushan
and his son Prashant Bhushan, who is also a prominent lawyer. The recent comment
of former Justice of Supreme Court, Justice Markandey Katju on the pressure of
executive regarding promotion of judges generated a big controversy though his
allegation has come ten years later for no reason.

17.00 hrs

This should be changed. The appointment of Judges should be done by the National
Judicial Commission. It should be based on merits, integrity and social and gender
justice. We propose the composition of the Commission in the following way. The
Vice President of India must be the Chairperson of the Commission; second is the
Chief Justice of the Supreme Court of India; third, two former Chief Justices of India
should be there; fourth, two senior-most Judges of the Supreme Court of India; fifth,
the Union Minister of Law and Justice should be there; sixth, one judicial member
should be appointed by the Leader of Opposition or the Leader of the biggest
Opposition Party in Lok Sabha; seventh is, eminent jurists should be nominated by the
President of India after consulting the Chief Justice of India. Except, the sitting
Judges and the Law Minister, others should be barred from taking up any other
judicial or quasi-judicial post or political post after retirement from the National

Judicial Commission.

- [UTOfa: 379 37T 31U+ 979 A BT

... (agm)
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SHRI C.N. JAYADEVAN: I am concluding. A person shall not be qualified to be a
Member of the Commission except the ex-officio Members unless he is 55 years of
age. With this I conclude.

SHRI N.K. PREMACHANDRAN (KOLLAM): Sir, yesterday, around this time, I
was on my legs to vehemently oppose the Railway (Amendment) Bill. Today, I am on
my legs to fully support the views expressed by the hon. Minister in piloting this Bill
for the consideration of this House.

I also take this opportunity to congratulate the hon. Minister the way in which
the Bill is presented before the House. I do appreciate that he has maintained the
balance between the Judiciary, the Legislature as well as the Executive. But,
unfortunately, on hearing the arguments or the debate that took place in the House, |
hope that it is giving a bad message to the people of our country and outside as though
we are going to encroach on the functions and powers of the Judiciary. That is not the
actual position. I do fully endorse the views expressed by Shri Mehtab ji that we are
trying our level best to keep the balance between Judiciary and the Legislature for
which the Bill is being presented before the House.

The main question to be considered is the pre-1993 situation in our country. It
is very strange to see that the interpretation of Articles 124(2) and 217(1) in relation
to the term ‘consultation’ means concurrence. The Judiciary unilaterally took over the
functions of other agencies. They were having excess powers that were being
exercised during that time.

Separation of powers is one of the cardinal principles of the basic, salient
features of the Indian Constitution. Executive is supreme, Legislature is supreme and
Judiciary is also supreme in its own sphere. At the same time, they are all independent.
What is the present position? Due to paucity of time, I am not able to explain or
elaborate this point. I may kindly be allowed to speak for a few minutes.

The legislative functions, the executive functions as well as the judicial
functions are distinctly defined in the Constitution. Unfortunately, if you go through

the judicial functions, most of the time, they are encroaching on the functions of the
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Executive and the Legislature. Why? I would very humbly appeal to this House that
self-introspection is also required in this respect. Why is it so? It is because the
Legislature is not discharging its functions properly. The Executive is not functioning
properly. When the Executive and the Legislature become ineffective and
dysfunctional, definitely, a vacuum will be created and that vacuum was filled by the
Judiciary. That is what is meant by the judicial activism. I am not supporting the
judicial activism. The main point that I would like to highlight is that the Parliament
as well as the Executive should be strengthened. We should correct ourselves so that
the judiciary can do nothing in taking away the rights of the Executive as well as the
Legislature.

I have one suggestion to make to the hon. Minister. This Constitution
(Amendment) Bill is only having an enabling provision as far as the composition of
the Commission is concerned. The procedure to be followed is as per the National
Judicial Appointments Commission Bill. Under the Constitution (Amendment) Bill
the entire authority is being vested upon the Commission. You go through the
regulations. Under clause 12 of the Bill, powers are almost being vested with the
Commission. So, that has to be looked into.

My next point is on how to improve the quality of the judiciary. In order to
improve the quality of the judiciary, Indian Judicial Service should be brought in. The
lower judiciary is not coming within the purview of this Bill. So, a comprehensive
legislation is required in respect of judicial service through which Indian Judicial
Service should be set up and judicial accountability should be ensured.

With these words, Sir, I conclude.

SHRI ASADUDDIN OWAISI (HYDERABAD): Mr. Chairman, Sir, I have strong
objections to this Bill, which has been moved by the hon. Minister. Let me enlighten
the Treasury Benches why I have objections to it.

The hon. Member who spoke just before me mentioned the concept of
separation of powers. What we have seen is that after this Government assumed

power, of the hon. advocates who were sought to be promoted to the post of Supreme
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Court judge, one was not accepted by the Government because the IB had given an
unfavourable report against that advocate. My objection to this Bill is related to this.
How do you control IB? By passing this law, we are giving a blank cheque to the
Executive, to the government of the day, to have its own people in the judiciary in the
name of IB reports. It has happened recently and it has hurt the separation of powers.
An hon. advocate of Supreme Court was not promoted. That has hurt the separation of
powers very gravely.

How do you control the IB? IB is not accountable to this august House. Let me
bring to the notice of the hon. Minister certain provisions of the Constitution (121%

3

Amendment) Bill. Section 124B subsection C says, ‘... ensure that the person
recommended is of ability and integrity’. Let me quote to you, Sir, the National
Judicial Appointments Commission Bill. Section 5, subsection 2 of the Bill says, ‘The
Commission shall on the basis of ability, merit and any other criteria ...” Where is
integrity mentioned here? The Constitutional amendment talks about integrity, but the
NJAC Bill does not talk about integrity.

When we come to the NJAC Bill, I have strong objection to the word
‘seniority’ because you are making it very inflexible. In a lighter vein, this
government has forgotten seniority when it came to their own Prime Ministerial
candidate. This is in lighter vein, do not take it seriously. ... (Interruptions) I am
saying it in lighter vein. Do not take it to your heart. I know it hurts you.

Our country runs on the principle of federalism. By bringing this Bill, you are
making the concept of federalism topsy-turvy. Why not the Chief Minister of the State?
Are you not hurting the federalism of our country? And moreover, when the names
are being given, why cannot these names be made public? Why cannot we invite
applications? And, will RTI apply to this JAC? The judiciary conveniently has said
that RTI does not apply to them. How would I know whether my name has been
accepted or my name been rejected? That is why this Commission has to be a full-

time Commission. Will the hon. Minister have time to sit down and decide on all
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these issues? When will the Supreme Court judge sit? Where is the secretariat? That is

why there is no transparency. ... (Interruptions)

W, g3 Hadt el e ARG, 87 Reflde a1 o8 8 &1 399 a8 89 301 a1 JHHTdl bR 2
gl
AR w9l 3% B, difeg|

. ()
i srTgEN INAW:  wicfores SfSed &1 AN HIfYL.. (@@g) Iasy fd &9 € 9 &,
STl Fi Rorge fhar o1 @1 8? S99 Ol 98§, I8 Tad snml gwifery # gwea 9
AT BT & 6 30 (ST IS AT Aelae HHS H AT 1Y |
ADV. JOICE GEORGE (IDUKKI): Thank you, Chairman.

I rise to support this Bill. This is an attempt to ensure transparency and
accountability in the entire judicial system. We all know how the Judiciary has
grabbed power to make appointments in the judicial system. I do not want to elaborate
on those things. I only want to make some suggestions here.

As per these amendments, we are having a system to appoint eminent persons
for the purpose of selecting the judges. For that purpose, we have a mechanism
provided in the amendments. Here, I have a suggestion. There are three persons — the
President, the Chief Justice of India and the Opposition Leader. There should be a
unanimous decision between all these persons while selecting these persons. That
clarity should be made in that section.

As per the Judicial Appointments Commission Bill, there is a provision to
select the High Court Judges. There is a provision to consult with the eminent
advocates of the High Court too. There should be some provision to select these
eminent advocates of the High Courts also. For that purpose, the Bar Association
should be taken into confidence. There should be some provision to consult the Bar
Association for the purpose of selecting these eminent advocates of the High Court
for the purpose of having consultation before making recommendations for the

purpose of selecting High Court Judges.
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This is an endeavour on our part to ensure accountability and transparency in
the entire Judiciary. I hope so and I am very proud to say that I belong to the Bar
Association of the High Court of Kerala which presented the great Jurist V.R. Krishna

Iyer to the entire nation.

SHRI R. RADHAKRISHNAN (PUDUCHERRY): Hon. Chairman, Sir, thank you for
giving me this opportunity to speak on the Judicial Appointments Commission Bill. I
may not be qualified enough to talk on the technical aspects and the minute details of
the Bill but I would like to go into the general aspects whether this Bill is essential.

In a democratic set up, the responsibility of the people is ultimate and that
responsibility is shown only when they elect the representatives. So, ultimately, the
elected representatives are the people who are responsible to the people. The other
bodies of democracy, the Executive and the Judiciary are not directly responsible to
the people of the country; nor can the people question the Judiciary or the Executive
in any of their functioning. So, any power or control should be vested only with the
people directly elected by the people, that is, the Parliament or the Legislature.

In this broader logic, I feel the changes brought in by the Law Minister and the
Government are welcome. [ would suggest that the Parliament should have a say in
the appointment of Judges and in any body of regulation, whether it be any regulatory
body, any commission, CBI or IB or anything. The ultimate control definitely should
vest with the elected Members. No body can be autonomous of the Government. So, 1
fully support the Government’s initiative and the Government in bringing forward this
Bill. I extend my hearty congratulations to the hon. Minister for bringing this Bill.
SHRI S.P. MUDDAHANUME GOWDA (TUMKUR): Thank you, Sir.

We are discussing a very sensitive matter. The hon. Law Minister has brought
this Bill which was brought by the earlier UPA Government. I am happy that apart
from being a legal luminary, you have also consulted a lot of legal luminaries. You
have read out some names. So, we are confident that it will withstand the test of the

Judiciary.
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Very recently, the hon. Supreme Court has made its stand clear. They have
expressed in open court, about how this Bill is being treated by them. The Bench
headed by the hon. CJI, while disposing of a PIL, has stated clearly — you are aware of
that — that an attempt is being made to defame the Judiciary and to lower the image of
the Judiciary in the country; he has also mentioned that an impression is created
among the general public that — he has not mentioned who is doing that, but stated —
an attempt is being made to defame the Judiciary and to lower the image.

You are aware that every piece of legislation that we make here will be
subjected to judicial review and scrutiny. We have to withstand that. That is why, we
must be extra careful while dealing with the Constitutional Amendment Bill.

I would like to bring to your notice one more thing. You have mentioned about
the two eminent members to be appointed who are going to pick up the judges. Who
are going to be these two persons? As Dr. Sampath rightly pointed out, they should be
eminent persons with judicial background. They are needed. Who could be a person
who could be a better judge? A person who can deliver justice, a person with integrity
and honesty, can only deliver better judgment. So, it is the responsibility of this
Government to see that clarity is made while appointing these two members.

Finally, to update my knowledge, I would like to pose one question before you.
Suppose a judge has been found to be guilty of corruption and is removed from
service; prior to that, he has delivered hundreds of judgments. What is the fate of
those judgments delivered by that corrupt judge? If a judge, who has been removed on
ground of corruption, has delivered hundreds of judgments, what is the fate and value
of the judgment? What is the propriety that we can attach to such judgments? That is
the question.

Ultimately, the need of the hour is this. A common man of this country or a
common litigant of this country wants that the case to be decided on merit and not
otherwise.

That is why, keeping all these things in mind, I welcome this Constitution

Amendment Bill, which was brought forward by us. Thank you.
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AR 3R a1 gl @ e AfY st =ma w3t (s I v awme): ereRviy wwHi
Helgd, # X Wed DI g8 W gAE <dl gl g Ad 9l g8 ol A1 U 14 AV b GWA
Sig 39 WX Bl Tdl agd Bd ol 81 § q¥ Fed Bl AT geY W gAlg <dl g SHBT BRY
g A1 g, S 1 U IR fewolt 3 et o, & o<1 89 Siig a1 off ’8 21 § e §
IS W YN ¥ <@ @ 2| I AEayul g Fened 2 g 989 & S WK @, S R
Higell St 7 989 B PRI Bl, Shl 9V gga 8 fdgarqel ol o=y qiféal & Jaeii 4
3T A Bl A AT g St Bl gad IR AW R dreld gY USell aR Al d Il 9gd
YHBHTAATG <A1 g1 A M I araam St 9 3 {6 o {6 I ot arern a1y, SHdt W
QO 7| Y Sff < T 9gd 3res! a1d el | § (o™ VO S Bl U ATGd el g, Il Al

AU # JA1, I9H A1 9gd s fe@rs wsll I particularly congratulate Shri Kalyan
Banerjee. Where is he? I do not see him. What a level he rose to? 1 also wish to
congratulate him and all the other friends who spoke so-brilliantly. s @ o &5 371
g8 ¥ AN ! 59 A9y W aiem & geor ol I8 vy v of f6 I 39 W die @ney
ol, oifehsT WA BT AT &1 SAUD! AT © b Aemied Iecufer St ©: a9l 3 aTel 8, S BrihH
H B9 9 BT S Bl H W dad &9 e # U1 STR A, 91! a1 § bl AR A are,
R ST dlc o BT JfqAR el # Ul AR A 37U+ @AfRIT Ppasar Wt =1 drear gl wx)
IR H P AT GEWT T A I HEl §, dl qel § 3T forg g3 g A1 7@ | [ am really

grateful for the hon. Members who have stated so many good words about me and
about the way the whole thing was presented. I am extremely touched and my warm
regards to all the hon. Members who have spoken in my favour.

JHART S, § PO SR a1 Hedl dredl gl Uh aid A 59 AR e B qdr

TR § 3R 39 Wed & WA § ¥ B AN Adl § b A ARufadl & Hr & A
TCEY B DI AN WBR &1 Bis 3@l Tal 21 The Government has got no intentions
whatsoever to intervene in the rights, jurisdiction, authority, Constitutional powers of
the Supreme Court and High Courts of India. Their powers are well known. Their
independence is well known. Their rights and duties are well known. Their respect,
institutional integrity is also well known. This has to be clearly dispelled at the very

outset.
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# gl qrd Pe Ared fh wed H S wargatd &+ g, ol fhdt 7 A feran 6 A9
frell SR &1 1 foram o, faegpdt foram o1l &8 oRT g9 AT # &0 o Uiy | o<l # 39
TG H GUTY SR S BT A o AN I8 AP FHT B HRIId | gD © SR Q¥ B 95T 9
fem faemg €1 S| W oo WeAfa & off| a8 de I HHRE & 9e I B8 N ®
&1 wee o wenla & € P 7€, ¥8 sgard e eyl

g H AR FeT DI 1d BAT g Al A B qrei bl G o, A St 1 9y forar el
T 7Aoo f 98 oSt e off gafay uF @1 SR TE M| gferg ardt @1 Wia et w9y
RET Agell S 7 Yehe (HAT &1 H ST WY AIgATE HRA1 A8l §, T=IaG bRl aredl gl
# AfCAB TSN : 3T WS 17 s & TF FT b IR ® 21 98 olex o forr ol
3t I TR TS : AT BIS 3P IOl B, S AIH Bl
2 AfcADIo @SN IqD IR § g HIfST Brab g ol forn {6 a8 [9dd AR &, g1 g
[T HRAT AR |

2 M vy g T8 A BE @ gl

# Al WS UMY MMUBT oex foRaw BI araggepar Te81 ol 841 I8 We fhar 3R
AR ST SSHHT Argell St 7 AR qra qar 4|

#t I wHY TG ¢ H AT AUDT FHM DR @l gl ADT W WA [HAT R AUDT AT D
fqed W amu Uit @1 s for, sAfoy § I W AR Rl 1 AT O 99 @ fog o
foran o1l § 9ga faEan & a1 A {6 SR § Q¢ & BT HAl & WU H ¥ DI 26 U B
srezell Bl uF forgam, o ygg urdl, SN Ul & sredel bl Mivad W A oA forgw| #H w$
fmmgen & foran € ofiR oMU 3T O e for 8, a8 Yo 3redl a1 &1 § ST W M Rl

EIES I

Today, I am only making the opening remarks because by 5.30 p.m. we have to
conclude today. Hon. President is coming and we must give due deference to hon.
President. When we talk of judiciary we often ask as to what is the power and
authority of the judiciary. There is one important thing that I would like to share with
this hon. House. Someone talked about the power of contempt. Is the power of

judiciary flows only from the power of contempt? Is the power of judiciary flows
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only from its capacity to write judgement? Yes, their authority is important. Yes,
contempt also may be needed. But let me share one thing in the House. What is the
real authority of a judge?

3t gomw g area (3merrTe): T H SISl A1E o7 T |

2 M TP TS TR DI A G §, QA1 A8 8 gharl A A B YA DA & G, AW Al
g S &1 8§, Jorad [ St ofuest fqer & a1 § ar! v Rl A S qar g1 A @
fArefiopelt wisT & aret &1 o, RfF S YRa | g &3 i § saferg # R o drar @ el

I will speak in both the languages.

Hon. Chairperson, let me ask a question today. I would like this House to
ponder on what I am saying. An Additional District Judge, who has given 20 years
punishment to big mafia leaders or big criminals, has given capital punishment of
hanging to many criminals, after his retirement when he moves with his wife in a
market why and how you expect that mafia supporters will not attack him? Have you
ever heard of it? No, we have not. In some rare cases, we have heard it. It is the

moral authority of the judiciary and it is the driving force of the judiciary, which

enhances the respect of the judiciary. I8 =i MR Ig7 ST & ST AT ABT BT FHAT
gerd 81 59 H ¥'l @el g A1 A quia Sfl, 9gd o & | SRR & 39 Afae
SR BT YT WA BRI §U Hedl § b MR A8 A AU qRARISH SR TRAT & A Bl
1T B © Al 9 < DI ATAYTIABT DY TRAT, AT b SfYBRI b7 ¥ T Bl 2 AR
9 Ted ¢ fb 9 93, I8 B9 Hel ded &l B BIS ThHIEe BT oud N1 W) Gy T8l g, o #9
I R fewft § wer ol 98 &Y &1 vy 2, Jdy &1 fAwy € {6 &7 & &R a3 H 34
AMe TR |qargafd off fb g9 gecd 81 AMeY] $B Al & @R I I Al WHe § 8b Pl
3T 91 e BT MUDR B, fae B b1 WY ffUDR 81 Yb-al AN 7 HET o7 offh 3T g
T fF TRBR BT 3R I 8H We R <l

& 919 A€ W IS 6 oSl U 9g9d B WEKR IS ©, s}fey fowa e o @ 2l
AR {aTfy o, § 9gd fOTEar 9 wE a@eal € f5 39 IR O 9w 7 A9 QA ® 9% U
qEAd T A9 gl T a81 & 918 AN T B dgAd el §, TP &l P 9gAd Al 21§ JaH
HH MR g A St B ABARIET iR ST & g SHdT WerEiar B @R ged |
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T BT © [ <9 1 I8 9qeld R g1 Afhs U a1d 89 Wad DI 9gd g 3 A ared
g & oet & 39 anuyd Vel s W e BT 8 98 & o S @1 off @ ® ek
fa=gren o1 W A 8, Ug §W Pel Aled ol BAN R SN g A1 78l ¢ [P T R gH
S W 9gAd el &, ST o A WEde St 7 dahd faan 6 ere [fdeieR w38 fd
ST R IR & & 9Ie 891 989 &1 & 81 I8 BN A1 Ufdagar & b o wdfders
H AT GUH BIC B AR AR AT Fed AT & i &1 Frgfad o ufsar o
I Sl W B A B 5, R gee B AfBR H9E BT 5, D U 8 B
PHRIATE B &, e Uvel 20 a1 A A e J8T ©l 39 AT W4 H g1 A1y | g9 3
My § W 39dT AR 9 e fhar g oy 9t 59 919 &1 9Hd § SfR ardl o 3 )
a1 s frar 31 S 39 @t £ a8 daa ot &1 Swvmes T8 R, 98 R T @ T8
g, UTd YA g © WiAgH P gee & 3R 6 Ruied a11g & et @@t 37 ool R fewof
i 32

ST 19 89 Ig VUfaeiie fadl g &3 a1 89 Sfaesy a1 B © 3R S A9 BRU B
TR, AT Al AHT 7 ¥ BT @ 2 fF 59 1awR oar & @1 7 & o U @R H dd
e 21 AR, WhE 4 AE N R € 5 w@ e 9w ok wiferamie & ar # ==t B g
e B Faod Hear 91g 7 Y fF 9 awR oar € 1 9 B 989, WS Bl W
FHAE W STl 2] [l Sf, R Hobd I8 T 2 6 a8 d9e e & oW S ©
Sifh 519 fawar <91 &1 T € A1 I8 9SS & WGHTd F SR BIaN U WR At diem &
Hehed G 2| AT BA1 9gd J91 49 QAT 21 39 8199 H q S RS fewfory &1 safey
HET SRR AT fb 1 BAT 3MAT Bl N, 1 TANI UMY off I STHU 3O BT e SR
TN Tl o/ H o WRifhe feufmi W amem, #¥ o™ uar T8 99d fhaT 8 9f% T
FHIHH H S B

I will only address one issue which Veerappa Moilyji has stated. I will just take
five minutes. Shri Veerappa Moily ji stated as to how the two eminent persons will be
selected. Shri Veerappa Moily, you are a person of great experience, you had been the
Chief Minister and the Law Minister of India. What do you think? The Prime Minister
of India, the Chief Justice of India and the Leader of the largest Opposition party

cannot select the two best eminent persons! Trust their wisdom. Regulations are there,
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but trust their wisdom. I am sure, if a person is the Prime Minister of India, if a person
is the Chief Justice of India, if the third person, the Leader of the Opposition — who
knows it may be you as well on behalf of your party — ultimately decides to sit and
exchange note, then let us trust their collective wisdom. This collective wisdom would
reflect upon the quality of appointment being made. It is one of my serious concerns
that I would like to share with this House today that we, who are in public life, have
started to distrust our abilities. Please reclaim our abilities. You, who are in politics,
are quite capable of selecting the best.

SHRI M. VEERAPPA MOILY: I have not referred to personalities. You must go
through my speech.

SHRI RAVI SHANKAR PRASAD: I have gone through your speech.

SHRI M. VEERAPPA MOILY: You have to go through my speech completely, not
in isolation. I have said that persons are not important. The system is important. So,
you will have to leave a system so that they can operate on that.

SHRI RAVI SHANKAR PRASAD: Hon. Shri Moily, I will reply later on tomorrow. I
have heard you. I take long hand notes. My officers also give their own comments,
but I take long hand notes.

I come to the second part. You mentioned about the norms for selecting the
eminent judges. It is there under article 124 (¢) itself — the Parliament may, by law,
regulations etc — which I will read tomorrow in detail. That norm will come. This is
my last submission to you and to the House today that let us trust the innate maturity,
political ability and sagacity of the hon. Prime Minister, the Chief Justice of India and
the Leader of the Opposition to select the best that they will do. That is what [ want to
highlight. With all this, I will conclude for the day. The rest I will do tomorrow. I am
extremely grateful for the opportunity.

T faorr wet, Jmam iR wEdt TR SuvHA WAl qen Wwerm & wat (s ww. ddbam
TAG) : AU B Bl USOY hreb AU HBIGT B BIIDHA H Sl 8, SAMIY HUAT TS I3
DI SO DIY| Tt Fag e A fema Hal|

A | IS T9 B T B A GeT B BRIAE! Aig U a9 FTHE B S|
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IMH A WS © WEAld gl

AT [HTART ¢ G497 &1 HRIATE bel Fag 11.00 g9 qP & [ W B o1l Bl
17.33 hrs

The Lok Sabha then adjurned till Eleven of the clock on Wednesday, August 13, 2014/
Shravana 22, 1936 (Saka).
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